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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT -

2135,
PARLIAMENT OF INDIA
Monday, 12th March, 1951

The House met at a Quarter to Eleven
) of the Clock.

[MR. SpEakER in the Chair]
ORAL ANSWERS TO QUESTIONS
TRADE AGREEMENT WITH POLAND

*2085. Prof. S. N. Mishra: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether any move is afoot to
have another trade agreement with
Poland after the expiry of the previous
one in June 1950; and

(b) whether there was any talk bet-
ween the representatives of India and
Poland regarding trade between the
two countries in November last?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). As a result of trade talks
between the representatives of India
and Poland held in November last,
trade arrangements were concluded
with a view to promoting trade betweer,
the two countries during the period
1st January to 31st December. 1951.
Copies of the trade letters exchanged
are in the Library of the House.

Prof. 8. N. Mishra: Sir, may I know
whether stipulated exports and imports
under the agreement were made during
last year?

Shri Karmarkar: Sir. the position is
like this. Both in respect of imports
and exports the stipulated maximums
were not reached. For instance, on
the export side Rs. 25 lakhs worth of
raw jute were exported, while accord-
ing to the stipulated amount it was
Rs. 46 lakhs. The export of ccir
fibre etc. reached very nearly the
stipulated figure. Besides raw jute,
coir fibre etc. the agreement provided
for the export of stipulate’ quantities
354 PS . ’

of raw cotton, shellac, mica etc. but
there were no actual exports of these
commodities. Regarding imports also
the actual figure came up to the stipu-
lated figure in respect of colr
mattresses and technical instruments
but in cer‘ain other items the ﬂz':a
was considerably below the stipula
target.

Prof. S. N. Mishra: Under the new
agreement, is it a fact that there have
been only a few changes in the items
of exports and imports?

Shri Karmarkar: Yes. On a~count
of the previous experience, the neces-
sary changes have been made. For
.instance as regards export of raw
jute and raw cotton to Poland. accorde
ing to the new agreement, these have
been omitted. Similarly items which
could not be imported are also omitted.

Prof. S. N. Mishra: Sir, may I know
whether there is a favourable balanece
of trade with Poland?

Shri Karmarkar: Yes, except in the
current vear which shows a small
adverse balance.

Dr. Deshmukh: Sir, may I knaow
whether there is any particular section
of the Commerce Ministry or the joint
Ministry of Industry and Commerce
which is in charge of this niatter, te
see that the trade agreements are fully
fulfilled?

Shri Karmarkar: Yes.

Dr. Deshmukh: What is the name of
that section?

Shri Karmarkar: 1 take it that what
my hon. friend wants to know is whe-
ther there is a section dealing with thig
particular subject. As wmy hon. friend
knows, there are various sections in
the Ministry and different sections deal
with different matters. For instance
one Joint Secretary is in special charge
of international trade agreements and
he looks after the whole thing, subject
to our guidance.

Dr. Deshmukh: Sir, may I know
whether the deficiencies similar teo
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those mentioned in this particular
instance, are present in other tirade
agreements also?

Shri Karmarkar: Sir, I would require
notice.

Shri Kamath: Sir, before trade talks
opened between India and Poland.
for how many years before that
there used to be ad hoc trade trans-
actions between India and Poland?

Shri Karmarkar: My hon. friend
wants to know for how many years
we have been having trade with
Poland. I should imagine for more
than 20 years, in any case. If he

icular of trade, 1

wants parti figures

shall be glad to collect them and give
them to him. Last year there was a
trade agreement and this year’s Is a
continuation of the agreement of. last
year.

EDUCATION OF DISPLACED STUDENTS

«2086, Prof. S. N. Mishra: (a) Will
the Minister of Rehabilitation be
pleased to state whether Government
hate taken the responsibility to educate
displaced students?

(b) If so. have they any compre-
hensive Plan for the purpose?

Phe Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) Yes.

(b) Yes. A note on the schemes of
financial assistance to displaced stu-
dents in India and abroad Is piaced
on the Table of the House. {See
Appendix XV, annexure No. 1]

vided for the study of engineering and
other technical subjects in technical
colleges? .

Shri A. P. Jain: Sir, that is mention-
ed in the note placed on the Table of
the House.

Pandit Maitra: Sir, may 1 enquire
from the hon. Minister if Government
has got any &lcan or policy for giving
education in technical subjects to these
displaced persons?

Shri A. P. Jain: Yes, Sir. This has
been explained on the floor of the
House times out of number. The first

_part of the plan is that where a
student ge*s admission in .....

Pandit Maitra: Sir, I am not asking

. for that information. I am just en-
quiring whether technical schools

have been established for the purpose,

and secondly whether these displaced

students are given facllities for

_education in medical, engineering and

sther subjerts?
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Shri A. P. Jain: That is what I am
going to state. The scheme consists
of two parts. One is, when the student
succeeds in getting admission into an
engineering or medical or agricultural
college he gets a stipend on the scale
prescribed. Besides that this
has provided for vocational technical
training for a large number of deserv-
ing young displaced persons.

Shri Sidhva: Sir, may I know
whether Government have given any
grants for displaced persons from Sind
to construct a building for higher
education?

Shri A. P. Jain: I believe displaced
persons coming from Sind are as much
part of the Indian nation as any other
person and therefore they are eligible
to all the facilities available in all the
institutions. Besides, we have given
a grant of Rs. 2 lakhs for the building
of the Jai Hind College at Bombay and
we propose to make some further
grants to that institution.

Shri T. N. Singh: Is the Government
aware that there is not much room for
students in the technical institutions
even as it is. and displaced students
find great difficulty in getting admis~
sion, and may I know what steps are
being _taken by Government to meet
this difficulty?

Shri A, P. Jain: Government is
already giving vocational and technical
training to about 15,000 young dfs-
placed persons through the technicai
institutions of the Labour
and there are also some technical
institutions in the Ministry of
Rehabilitation at the Centre and
under the State Governments also.

BuHoraL CO-OPERATIVE SOCIETY

*2087. Shri Sidhva: (a) Will the
Minister of Rehabilitation be pleased
to refer to the answer given to my
starred question No. 424 on the 28th
November 1950 and state whether the
report of the Commission appointed by
the Rajasthan Government to inquire
into the affairs of the Bhopal Co-opera-
tive Society for houses built in Udalpur
has been received?

(b) What are the reasons for 3%
houses not being occupied as yet?

(c) What was the amount of loan
paid to the Society and how much of
it has been used for construction, and
has any account been rendered to
Government by the Soclety?

(d) Has any instalment been paid
by the Soriety toyards the loan amount?

s S o gl
n ; :+ (2) No.
is still proceeding.
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(b) 24 mud houses collapsed during
the rains and 9 houses are unoccupied
because they are incomplete and
partialty damaged.

(c) (i) Rs. 4 lakhs were advanced
to the Society by the Mewar Govern-
ment. A loan of Rs. 25 lakhs was paid
by the Government of India in addition
to the above. Another loan of Rs. 5
lakhs has been sanctioned but not yet
paid to the State Government.

(ii) The Society spent about Rs. 14
lakhs on construction work. .

(lii) The accounts of the Society are
being scrutinised by the Enquiry Com-
mission.

~ (d) No.

Shri Sidhva: May I know, Sir, the
reasons why Government have taken
such a long time to gel this matter

_enquired into, and whether their
attention has been drawn to the fact
that there have been defalcations in
this matter?

Shri A. P, Jain: I have to admit
with regret that the aifairs of this
sociely have been in a pretty mess. To
begin with, the Rajasthan Govern-
ment hegan to enquire into this
matter. But the process adopted by
that Government was slow and to my
mind unsatisfactory. When I visited
Udaipur !ast time, about six months
back. 1 came to the conclusion that
some strict measures were necessary
and ! deputed an officer from the
Centre and also an officer from the
Ministry of Finance to go into this
matter and they both have submitted
reports which are under scratiny. I
confess that even a preliminary study

« Of the reports gives us the feeling that
quite a number of persons combined
together to make benefit vut of the
funds of the society and the whole
matter requires strong handling.

Shri Sidhva: Sir, in view of the
revelations and facts which the hon.
Minister has been good enough to
make, is he going to take this inatter
up*himself or is he going to let the
Rajasthan Government complete the
enquiry? I first put the question on
this matter on 4th August and 1 was
told that it would be enquired into
very soon. Again on the 2¢th of
November I put a question on this
subject and the reply was that the
matter was being expedited. And
even to-day we learn that the matter
is not yet complete. In view of all
this, will the hon. Minister himself
take up the matler and expedite the
disposal of this question and let the
House know the result?

Shri A. P, Jain: As I raid T had
deputed two officers and they have
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submitted a report.

24H

Certain  thingi :
nave to be donme in consultation with

the Rajasthan Government, The re--
port has been sent to the Rajasthmi'

Government for their comment.

have after all o proceed in a constl--

tutional manner and 1 cannot ride

over everybody else. I can:

however assure the House that so far

as I am concerned as also My

Ministry is concerned I will not allow °

the matter to be delayed or postponed.
Shri Sidhva: What are the suggestions

of those ~officers appointed by the :

Minister

Mr. Speaker: Let us proceed to the
next question. He has already said
that, their report is under consideration.

Shri Sidhva: With your permission, .

Sir, I shall put one wmore question.
May 1 know at whose instance was

this loan granted? Was any security .

taken?

Shri A. P. Jain: The Central Govern-
ment advanced the loan tn the Rajas:
than Governnient on the
of the revenues of the Rajasthan Gov-
ernment. In their turn the Rajasthan
Government advanced that loan to the
society on the security of the asse
of the society. .

ConsTrRUCTION OF HOUSES IN
LajeaT NAGAR

*2088. Shri Sidhva: (a) Will the

Minister of Rehabilitation be pieazed’

to state how many houses have been
built in Lajpat Nagar and how many
have beem allotted so far?

~

security -

te o,

»”

(b) In how many cases have Gltered .

water taps been provided?
() Is electricity provided in these

houses?
The Minister of State for Rehabilita’

tion (Shri A. P. Jain): (a) 2.398 single
roomed tenem:
tenements, and'in all 20 tw

ents, 250 double roomed
o-roomed

houses have been constructed in Laj-

pat  Nagar. 2,329 single-roomed
tenements. all the double-roomed tene-
ments and 14 iwo-roomed houses have
been allotted.

(b) No water taps have been pro-
vided. 59 hand pumps have been

installed in various blocks. In addition, .

there are 6 wells in this arca
which the residents draw water, which
is reported potable.

(c) No. ,
Shri Sidhva: What is the diffculty
in giving.water taps for drinking

es, since as many as 2,000
g:sve been built there?

pur- .
houses
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Shri A. P. Jain: That requires the
*consfruction of water works and when
.;they are constructed it will be possi-

‘ble to give water taps.

Shri Sidhva: Is it contemplated to
“construct a water reservoir?

' Shri A. P. Jain: It is conl ted
%o construct a water reservoir but I
‘am-not in a position to state how many
taps will be provided and whether they
will be provided for each family.

Shri Sidhva: May I know whether
individual members are also given
houses or they are given only to
gocieties or associations?

bri A. P. Jain: Houses are given to
dual members.

" Shri Sidhva: Besides societies and
tions?

Mr. Spesker: Yes: he has already

said it
RECRUITMENT OF GURKHAS

©2¢89. Dr. Ram Subhag Singh: (a)
Will the Prime Minister be pleased to
state whether it is a fact that the
recruitment of Gurkhas of Indian
mationality has been s by the
Government of the United Kingdom?

(b) If so, since when has their recruit-
amnent been stopped?

(¢) How many Gurkhas of Indian
uﬁun,ality are still in the British

The Deputy Minister of External
Affsivs (Dr. Keskar): (a) Yes.

(b) The recruitment was stopped
early in 1950.

(¢) The exact figure is not kn
According to the information a
able, the number is small and consists
chiefly of clerks, motor drivers and
aurses.

Dz, Ram Subhag Singh: In view of
the .fact that some Gurkbas of Indian
- matiopality were recruited to the
British army until early 1930, 1
&«now whether they were r
according to some agreement or
whether that agreement has now been
rescinded?

Dr. Keskar: As my hon. friend is
aware the recruitment of Curkhas is
subject to an agreement between the
Government of India, the Government
of Nepal and the Government of the
United Kingdom.  Whatever recruit-
ment has been taking place in certain
recruitment centres in India has been
according. to this agreement. What
happened was that we came to know
that a certain number of Gurkhas whe
were. Indian nationals were being
xecruited. When we brought it to the
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notice of the U.K. Government they
told us that they had done it by
mistake and that hereafter no Gurkha
of Indian nationality would be recruit-

Dr. Ram Subhag Singh: May I know
whether India will continue to be a
party to the agreement hetween the
UK., the Government of Nepal and
India, which provides for the recruit-
ment of Gurkha soldiers, who are
used by the British Government to
suppress Asjan peoples in several
British dependencies?

Dr. Keskar: There is now a certain
t between the three countries.
Whenever Government conslders that
the usefulness of that agreement is
ao more, certainly we will withdraw
ourselves from that agreement

Shri A. B. Gurung: May I know why
the recruitment of Gurkhas for the
UK. Government is permitted in
centres in Indian soil?

Dr. Keskar: That is for facilitating
the method of recruitment and not for
anything else.

Shri . Sidhva: May I know whether
the attention of my hon. friend has
been drawn to a statement of the
Foreign Secretary of U.K. Government
stating that they are going to recruit
more Gurkhas? Will they he Gurkhas
of Indian nationality or Nepalese
nationality?

Mr. Speaker: They cannot be Indian
nationals. They have already admitted
the mistake and said that they would
not repeat it.

Shri T. N. Singh: May I know Hf
there are Gurkhas of Indian nitionality
at present engaged under the British
army in Malaya? If so, what is their
position and what do Government pro-
pose doing in regard to their continued
employment in the British army?

Dr. Keskar: I cannot say if there
are any Gurkhas of Indian nationality
who opted for the British army at the
time of the partition of the Gurkha
forces between India and the UK. 1§
my hon. friend wants the information
I would try to get it. But Gurkhas
recruited after this tripartite agree-
ment c¢ame 1nto force are ver{y. very
few and most of them, as I said, are
clerks and motor drivers.

GazerTE OF INDIA (RECEIPT BY
ADDRESSEES)

*2091. Shri Raj Kanwar: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) whether Government are aware
that copies of the Garzette of India.
and particularly of its Extraordinary
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issues, are sometimes received by the
addressees in Delhi and New Delhi
10 to 15 days after the date of their
publication; and

(b) if the reply to part (a) above
be in the affirmative, what steps are
gr?:;:ed to be taken to eliminate this

elay?

-The Deputy Minister of

Production and Supply (Shri
Buragohain): (a) Yes. A few
instances have been brought to the
notice of Government.

(b) Ministries have been requested
to send materials for publication suff-
clently in advance in corder to
eliminate delay in printing. The
capacity of the Presses is limited,
especially during the session nf Parlia-
ment. With the opening of a new
press at Nasik, rush of work at the
Delhi/Simla Presses will be reduced
and such delays will be minimised.

Shri Raj Kanwar: Does the delay
take place in the printing of the
copies of the Gazette owing to want
of adequate pripting machinery or in
their distribution to addressees?
both factors are responsible, which
the two can be .eliminated sooner than
the other?

Shri Buragohain: With vegard to
the first part, the answer is yes, as I
have already said. With regard to
the latter part of the question, the
real difficulty arises out of the fact
that the Ministries indenting state in
their requisition a date to appear in
the pgazette in order to sa
statutory  obligations in some cases.
Therefore we have to antedate some
of the issues.

Shri Raj Kanwar: Is it a fact that
sometimes the gazettes are received
nearly a fortnight after the alleged
date of their publication?

8§hri Buragohain: It is so. Recentlly
we have taken certain steps. As 1
have already explained, the reason is
that there are certain statutory obli-
gations _ regarding the date. But
{hma gnfci)rm tth:h is!-lov.xsemt,l'tgt since

e beginning o mon! ere has
been no delay.

Power ALcoHoL

m‘z&sii ?nd%tcl:l. B. Bhargava: Will
e ister of Commerce and Industry
be pleased to state:

(a) the total quantity of power
alcohol manufactured in India from
mam during the years 1948, 1949

’

b) its avera, cost of ction
pé gallon: 'nd‘e produ
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(c) how far the experiment of
mixing this with petroleum has proved
successful and helped to ease the
petroleum requirements of this country?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
quantity of power alcohol manu~
factured from molasses is:

1948.—37.76,335 gallons.
1949.—42,29.959 gallons.
1950.—44,97,333 gallons.

(b) The cost of production in UP.
works out to annas -/12/- per guilon.
In other producing States, the cost
price varies slightly according to the
prevalent price of molasses and coal.

(c) Petrol/Power alcohol mixture
in the ratio of 80:20 has been found
as efficient as straight petrol.

tl:alliso, nearly 4(‘)@53):;1 gallons ut::
petrol have been sa y using
admixture. :

Pandit M. B. Bhargava: Is it the
policy of the Government to encourage
consumption of mixed power alcohal
with petrol?

Shri Mahtab: That is the policy.

$hri Jhunjhunwala: Is it a fact that
from molasses Eastiyne can be manu-
factured, which has great food value?

Shri Mahtab: I cannot say that.

Shri R. Velayudhan: May [ know if
this power alcohol is used for military
vehicles also in the Defence Ministry?

Shri Mahtab: It is used in all motor
vg};ic).ed, including military vehicles
also. :

Shri V. J. Gupta: May I know
whether all the power alcohol
factories, which "do not manufacture
sugar also. complained to ‘he Governs .
ment and asked Government to con~ |
trol the price of molasses and divert |
the same from the sugar factories to
the power alcohol factories?

Shri Mahtab: I did not follow the -
question.

Shri V. J. Gupta: Some power
alcohol factories are not manufactur-
ing sugar. As such they have to buy
the molasses from the sugar factories. .
These sugar factories are selling the
molasses at a very high cost, and the °
power alcohol factories are suffering -
because they are not getting the pro-
ducts easily. Therefore,......

‘Mr. Speaker: Order, order.

Sardar B. S. Msa: May 1 know '
far this power alcohol has a
adversely the durabllity of the engire®
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Shri Mahtab: In the initial stages
there was some complaint but after
experiments we found that admixture
in the percentage of 80:20 does not do

any damage to the engine.

PENICILLIN

+2093. Pandit M. B. Bhargava: (a)
Will the Minister of Works, Production
and Supply be pleased to state the
quantity and value of Penicillin pnd
other sulpha drugs imported into
India during the years 1949 and 1950
and how much of them was im)

..from soft and hard currency areas
: respecti

(b) What progress has been made
so far by the Government of India for
the establishment of a factory for the
manufacture of penicillin and other
sulpha drugs and would such a factory
be Sta

The Minister of Works, Production
and Supply (Shri Gadeil): (a)
Information regarding the quantity
and value of Penicillin and Sulpha
Drugs annually imported is not avail-
able as these items are not separately
recorded in the Indian Sea-Borne
Trade Accounts. From the beginning
of 1950, however, statistics regarding
the monthly imports of certain
essential drugs are being collected by
Government and the informaticn
available regarding imports during
the year 1950 is as follows:

Import from
Item Hard currency
areas
Quuntiy  Value
Ponicillin T31,28.000  Re. 144
Megs Units. lakhs.
Bulpha Drugs 13,400 Ibs.  Re. 2-4
pha Iakhs.
Import from
Ttem Soft currency
areas ,
Quantity  Value
Penicillin 3441770 Re.80
: Mega Units. lakhe.
Sulpha Drugs 2,32,960 Ibs.  Rs. 39
approx. lakhe.

. (b) A statement is piacea on the
Table of the House. [See Appendix
XV..annexure No, 2.]

Pandit M. B, Bhargava: May I know
what is the answer in respect of my
question whether Government intends
to have a factory for the manufacture
‘of these drugs?
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Shri Gadgil: Yes, that is so.

Pandit M. B. Bhargava: What are
the particulars of that scheme? This
answer does not give any information.

Shri Gadgil: It will require quite a
lot of time to state the particulars, but
the statement that I have laid on the
Table will give the hon. Member a
sufficient idea of the whole thing.

Shri Raj Babadur: May [ know
whether it is a fact that our scientists
have discovered an equivaient as effi-
cient as penicillin from Indian drugs,
and if so, do Government propose to
take up its production?

Mr. Speaker: I think ne is giving
some information contained in today's
papers.

1

Shri T. N. Singh: May I know
whether the Government factorv which
has been started is manufacturing any
quantity of sulpha drugs just at
present?

>

Shri Gadgil: The position is that the
preliminaries with respect to the
erection of that factory are over, but
actual contracts have not yet been
signed because there is an offer from
the W.H.O. That offer is being con-
sidered by the Government of India.

Shri A. C. Guha: Will it be a fully
Government-owned fActory or will

there be some private participation
also in it?

Shri Gadgil: Whatever be the result
one thing is certain, that it will be a*
Government-controlled factovy.

DiSPLACED PERSONS FROM EAST BENGAL

*2094. Shri Barman: Will the Minis-1
tgwot Rehabilitation be pleased to
- M

(a) the expenditure incurred for
the displaced persons from East
Bengal since 1947 onwards year by
year; and

(b) what is the allotment for 1851.
and under what items of expenditure?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain):

(a) 1947-48—Rs. 4 lakhs.
1948-49—Rs. 2:48 crores.
1049-50—Rs. 3;87 crores.

1950-51 {(upto Dec.
9:50 crores.

Total Rs. 18 crores approx.

1950)--Rs.
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(b) 13.25 crores.

Relief and Rehabilitation grants.—
Rs. 7.64 crores.

Loans.—Rs. 5-61 crores.

Shri Barmam: What is the total
number of refugees that have already
been rehabilitated and what is the
:g;nber that remains to be rehabilitat-

Shri A. P. Jain: [ have given the
figures of those who have been re-
habilitated more than once in this
House. Speaking from memory, their
number would be more than iwelve
lakhs. Of the remaining. some m
have rehabilitated themselves. It
difficult for me to give the number of
those who yet require to be rehabilitat-
ed. except about 1} lakh versons who
are living in camps. These have to be
rehabilitated. Of these 1} lakhs in the
whole of the eastern region. I believe
about 70,000 are in West Bengal.

Shri Barman: What is the number
of refugees that have rehabilitated
themselves or who have been re-
habilitated by Government on
migrants’ lands, and what is the total
acreage of such land under use of
these refugees?

Shri A. P. Jain: I have not got the
exact Agures with me and 1 would not
like to hazard figures from: memory.

Shri Barman: Have Government any
alternative proposal for rehabilitating
those refugees who may be ousted
when any migrant Muslim may return
and demand his land?

Shri A. P. Jain: Well, I am sure the
hon. Member knows that the West
Bengal Government is wvary vigilant,
and when a refugee vho has been
settled on a migrant’s Jand is evicted
from that land, he will be given some
alternative land.

Shri Chaliha: May I know the
expenditure incurred on displaced
persons in Assam during that period?

Shri A, P. Jain: For Assam, in 1948-
50 il was Rs. 1.89 lakhs, and in 1950-
51 (up to November/December) it
was Rs. 25.88 lakhs.

w crrreraw fay ;g o,
g arAaT FEE g fe @ ot oW
feara fear war & 9 7 ¥ fead wwd
oy 7§ g9 gy & A% fead A
sroomfugt & grdt § wgE 4 7
{Babu Ramnarayan Singh: I Want

to know as to what amount, out of the
amount accounied for, has been spent
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by way of expenditure on administree-
tion and what amount has gone direct
into the hands of the refugees.]

‘ﬂq-»‘ﬁoi‘l: FH {N’i"ﬁ
w4 ¢ ag fear mar & A Fohw 1
ot szIaR ﬁw[aw%mff fear
wmr § 1 3 ag AivE ST FW
& aga 997 oA 1 W I R I
7g s g P & feam foam
gt fear o %1

(Shri A. P. Jain: The loans have gone
into their hands and the greater
portion of the amount meant for relied
has also reached them. The collection
of these figures would, however, io=
volve a good deal of time. I have not
with me at this time the buoks from
which the calculations might be made.]

Shri A. C. Guha: Of the twelve
Jakhe that have been rehabilitated,
may I know how many are in West
Bengal, and how many in Assam,
Bihar, Orissa and Tripura?

Shri A. P. Jain: Twelve lukhs is the
igure for West Bengal only.

Shri A. C. Guha: And how many in
the other areas?

Shri A. P. Jain: Again, Sir. [ have
given exact figures in ths House
more than once, and 1 am not expected
to remember all those figures.

Pandit Maitra: Arising cut of part
(b), may I enquire of the hoen,
Minister if it is the policy of the
Government to make any ad hoc grant *
to municipalities and district boards
or even to union buards where there
are large concentrations of refugees
for whom these institutions- cater?

Shri A. P. Jain: Ii is not the policy
of the Government to make ad hoc
grants to municipalities or district
toards, but in exceptivaal cases—|
remember one or two cases—we have
given some sort of assistance.

Shri Kamath: Is the Minister in a
position to give an idea of the per
capita expenditure in by the
West Bengal anz the East Beng:
Governraents  on the  return
migrants from either State?

Shri A. P. Jain: So far as West
Bengal is concerned, we give an ad hoo~
grant up to Rs. 200 to A returnin;
migrant wherever he stands in need
it. So far as East Bengu! is concerns
ed. we have not got the rorre L figures,
but I understand that.of 14te the Enst
Bengal Government have been giving
some assistance.
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Bbri Kamath: Some. But how

much?

Shri A. P. Jain: I have not got the
figures.

EvVACUEES’ LAnDS IN DELHI

#2095, Shri Deshbandhu : Will
‘the Minister of Reha be
pleased to state:

(a) the total acreage of agricultural
land left behind by evacuees the
State of Delbi;

(b) how much has been allotted to

laced ; and
~ (c) the number of families rehabili-
tated on them?

The Minister of State for Rehabilita-
tlon (Shri A. P. Jain): (a) 17,816 arres.

(b) and (c). 10,319 acres have bteen
allotted to 1,096 displaced families.

Shri Deshbandhu Gupta: What is
being done with regard 1o the remain-
ing 7,497 acres?

Shri A. P. Jain: The details relating
to them are as follows:

 Uncultivable land and lands jointly
owned by Muslim evacuees and non-
evacuees which were used as pastures
—(these are not fit for cultivation).—
3,830 acres.

.Lands reserved for the township
_schemes of the Rehibilitation Ministry
—(these are being used for the bene-
Mt of the D.Ps.)—T778 arres.

Land under the Couri of Wards.—
297 acres.

Lands under cultivation of Hindu
tenants prior to partition—(with re-
gard to these, it is the policy of Gov-
ernment not to disturb the people).—
1,682 acres.

Area under gardens jointly owned
by Muslim evacuees and local Hindus
and in the possession of the latter.—
182 acres.

Area under gardens covered b
applications for restoration—(this
disputed and therefore wc
make use of it until the dispute is
settled).—194 acres.

Land under cultivatlon by local
cultivators and available for allotment
1o displaced persons—(this is the only
ftem which can be retrieved and allot-
ted to D.Ps. and that is being done).—
554 acres.

Shri Deshbandhn Gupts: With regard
to the reply given to part (a), may 1
¥now if the 10,000 and odd acres are
under plough or they are uncultivated?
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Shri A. P. Jain: To the best of our
information, they are under plough.

Sardar B. S. Man: What was the
basis of allotment—the size of ‘he
tamily or the size of the holding
abandoned in Pakistan?

Shri A. P. Jain: Not the holdin%
abandoned in Pakistan. Allotmen
has been made to each of the families
on the basis of an average of 10 acres
per family

EXPENDITURE ON DISPLACED STUDENTS

»2096. Shri Deshbandbhu Gupta: Will
the Minister of Rehabilitation be
pleased to state the total ee::‘penditure
incurred on loans, freeships, ucational
facilities and stipends given to dis-
placed students so far by Government?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): The information
is being collected and will be placed
on the Table of the House in due
rourse.

Shri S. C. Samanta: May I know
whether a Committee has been appoint~
ed specially for the education of the
thssplaced ,persons and if so, what is
i ?

Shri A. P. Jain: I do n>l know of any
such Committee, Sir.

ARMY PrEss, Derur

*2097. Shri Deshbandhn Gupta: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether Army Press of Delhi
has been declared evacuee property
and if so, whether it has been given
on lease to some displaced firm;

(b) what are the terms of the lease;

(c) whether it is a fact that some
printing machinery belonging to the
said Press whick was imported- in the
year 1947 remained  undelivered at
the Delhi Railway Station for over
two years; and

(d) if so. when was the delivery
taken and whether that machinery has
been disposed of?

‘The Minister of State lor Rehabilita-
tion (Shri A. P. Jain): (3) Yes. The
Press has been leased out to a combine
of six displaced persons.

(b) A copy of the lease deed is
placed onthe Table of the House. [See
Appendix XV, annexure Nc 3.]

(c) Yes. The delay was due to a
great extent to the position in regard
s Pvere” was ewvit® Iitgation
solved. ere was C
also in the case. tigatlon

(d) Delivery of the consignment was

- obtained on 13th May, 1849,
the ay One of

has been made use of in
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the Vocational Training Centre at
Arab-ki-Sarai. Remaining machines
have not yet been disposed of.

8hri Deshbandhu Gupta: What was
the amount of demurrage incurred on
this machinery?

Shri A. P. Jain: My information {s
- that it comes to about Rs 18.000 but
the Custodian is negotiating with the
Railway Avuthorities whether the
demurrage should be paid or not.

Sbri Deshbandhu Gupia: When did
the information that these machines
were lying idle in the Railwav Station
come to the notice of the Cus‘odian
for the first time?

Shri A. P. Jain: This mutter came
to the notice of the Custodian at a
fatrly early stage. but thers were some
very insurmountable and obvious dift-
culties, This property was declared
to be evacuee property onlvy by abhout
the end of December 1942 and the
notification was published on the 4th
Janvary 1949. Obviously the Custndian
could not take delivery of the
machines until they had been de:lared
evacuee property and an appeal was
filed before the authorised Custodian
and it was decided onlv by abcut the
end of March. Thereafter. the R. and
R. Ministry wanted to take over this
consignment and intimatian was given
that deliverv might be raken Actunlly,
?gljgery was taken on 13th May,

Shri Deshbandhu Guota: Is it o fact
that most of the valuable parts of this
machinerv were pilfered when it was
lving in the Railway Station?

Shri A. P. Jain: Those who might
have pilfered or those why knuw
about those who have pilferad know it
more than me.

Mr. Speaker: Next question.

Shri Deshbandhu Gupta: I want to
put one more question.

Mr. Speaker: There are so m:
other more important questions.

Sirm' Deshmukh: But this iz a scandal,

Mr. Speaker: Scandals should not be
pursued for long.

Shri Deshbandhu Gupta: Just one
more question, Sfr. :
Mr. Speaker: Yes,

Shri Deshbandhu Gupta: What is the
uﬁmmlted value of the machinery
o

Shri A, P. Jain: An officer has been
appointed to evaluate thiy machinery
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and until his report comes I am not in
a position to state what is the value
of the machinery.

Shri Deshbandhu Gupta: Will it
cover the demurrage amount?

Mr. Speaker: Order, order. Next
question.

. NepaL (Sumsmy)

*2098. Shri Raj Kanwar: Will the
Prime Minister be pleased to state:

(a) whether the annual subsidy of
Rs. 10 lakhs which was being paid by
India to Nepal Government during the
British regime is still being paid to
that Government;

(b) if the reply to part (a) above
be in the affirmative, for what specific-
object it is paid and on what grounds.
its continuance is justified; and

(¢) whether any such payment is
made to Sikkim and Bhutan, if so,
what is the amount and why is it paid?

The Deputy Minister of FExternal
Affairs (Dr. Keskar): (a) and (b). An
annual contribution of R>. 10 lakhs is
being paid to Nepal since the year 1919.
The object is to strengthen the ties of
friendship between the two countries.
and to assist in the general and
economic development »>f Nepal.

(c) Annual subsidies of Rs. 3 lakhs
and Rs. 5 lakhs respectively are being
paid to Sikkim and Rhutan under tne
recent Treaties with them. These-
payments are made in the case of
Bhutan in lieu of earlier commitments
arising from previous Treaties and in
the case of Sikkim to assist in the
development of that State.

Shri Raj Kanwar: Whit is the quid
pro quo or return which India getsin
connection with the payn:ent of these.
subsidies to Nepal. Bhutlan and
Sikkim?

Dr. Keskar: These are not com-
mercial bargains and there is no-
question of quid pro quo.

Shri Raj Kanwar: Was the question.
of discontinuance of the Nepal sub-
sidy discussed in conne:tion with the-
recent negotiations which took place-
in Delhi with regard to the future of
Nepal?

Ed
Dr: Keskar: No, Sir.

Shri Challha: May I know whether-
in addition to the subsidy to Bhutan
the Government of I[ndia have given,
30 sq. miles of area from Assam?

Dr. Keskar: There has been an
adjustment of the boundary between
Assam Bhutan. In fact. the

and
‘Bhutan Government was claiming for

a long time that a much larger arem
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was theirs and should he returned to
them., After some ncgotiations a
small area of about 30 s3. miles was
returned to them.

CONVICTION OF INDIANS IN MARE

2099. Shri Jnani Ram: Wil the
Prime Minister be pleased to state:

(a) the number of Indians convicted
in Mahe (French India) for taking
.part in national movement; and

(b) how many of them are under-
.going imprisonment?

The Deputy Ministcr of External
-Affairs (Dr, Keskar): (a) and (b). The
attention of the hon. Me:ber is invit-
ed to answers given to supplementary
questions arising out of Question No.
4 on the 1st August, 1950 by Shri
Kesava Rao and Seth Govind Das.

Shri Junani Ram: Has there been any
_improvement since August last year
and how does the matter stand at
present?

Dr. Keskar: The question is with
regard to the number of Indians con-
victed in Mabhe. There can be no
-question of improvement in this. But
1 might inform the hon AMember that.
as stated by me on 1st August 19:0,
the Government of India drew the
attention of the Government of France
regarding the unduly heavy sentences
passed on Mahe prisoners. We have
since received a reply that it ts not
possible for the French Government to
interfere in the sentences, as they are
Judicial.

Shri T. N. Singh: May [ knew
‘whether the number of persons under-
going imprisonment is the same today
as it was in August la:i. and whether
any of those who were imprisoned are
also, detained under the Detention

Dr. Keskar: There are a number cf
ﬁ’sons detained. I canvnnt off-
-hand whether they are being d
in connection with tie disturbances
that took place in Mahe. But a num-
‘ber nf persons who have been sentenc-
ed are, to the best of my information,
still in prison; some why may have
been sentenced for a short term may
‘have been released.

Housks FOR LABOURERS ,

#2100. Shri Jnani Ram: Will the
Minister of Labour be pleased to state:

(a) whether the sugar mill-owners
had agreed to set apart a certain
portion of their sale money on molasses
for building houses for labourers;

(b) if so, the amount credited for

this fund in the years 1948, 1949 and
1950;
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(c) the manner in which the mon
has been spent; .

(d) the number of houses built for
labourers; and :

(e) the amount, if any, spent on any
other items? ’

The Minister of Labour (Shri Jag-
jivan Ram): (a) Enquiries made indi-
cate that arrangements of the Kkind

‘mentioned by the hon. Member exist

only in the Uttar Pradesh where, since
1948, the sugar mills have
crediting to Government the excess
over annas 4 pies 3 per md. rea
from the open sale of molasses.

(b) 1948-49.—Rs. 12,00,000.
1949-50.—Rs. 30,70,027/ i/~

A sum of Rs. 7,00,000 is likely to be
available in respect of i950-b1.

(c) to (e). No money has so far been
spent out of these colicclions which
are proposed to be constituzed into a
statutory fund to be administered
under the provisions of the Ultar
Pradesh Sugar and Power Alcchol
Industries Labour Weifarte and
Development Fund Act_113), reently
passed by the Uttar Pradesh Legis-
lature.

Shri Jnani Ram: When is this money
expected to be speat?

Shri Jagjivan Ram: As I have :aid,
the Act has been passed _recenlly—a
week ago. And money will begin to
be spent in accordance with the pro-
visions of the Act.

Shri Juani Ram: Has any attempt
been made in other States?

Shri Jagjivan Ram: No, it bas not
been made in any other State. In
Bihar they are considering the
question. -

DEVELOPMENT COMMITTEE ON INDUSTRY

#2101 Shri Jnani Ram: Will the
Minister of Commerce and Industry be
pleased to state what are the raw
materials which were considered to be
short in India by the Development
Committee on Industry?

Minister of Commerce and
] (Shri Mahtab): A list is laid
on the Table of the House.

-

STATEMENT

(1) Steel (particularty pipes und
fittings, billets, tin-plate, and bolts and
nuts).

(2) Sulphur.

(3) Copper.

(4) Zinc.
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(5) Nickel.

(6) Aluminium.

{7) Tin. )

(8) Antimony.

(9) Cotton.

(10) Wool and Wocl Tops.

{11) Hair yarn (for belting).

(12) Newsprint.

(13) Packing Paper (for manufacture
of coated abrasive paper).

(14) Cork.

(15) Timber (for shipbuilding and
repair, bobbin industry aund railway
sleepers).

(16) Wood pulp.

(17) Caustic Soda.

(18) Soda ash.

€19) Bleaching powder.

{20) Phosphorus.

(21) Borax.

(22) Freon gas.

€25) Calcium carbide,

(24) Stearic Acid.

(25) Cryolite.

{26) Casein.

{27) Pottassium chloride.

(28) Carbon Black.

(29) Asbestos fibre.

Shri Jnani Ram: May 1 know if the
quantitics  in deficit have been
ascertained and if so what steps are

going to be taken to produce them in

the country?

Shri Mahtab: T have given a list of
raw materials which are in short
supply. The exact quantities cannot
be given. We have set up some panels
and they will let us know in course
of time their requirements. Efforts
are being made to secure them from
abroad.

Shri Jnani Ram: May I know the
articles which are partially deficit and
those which are totally deficit?

Shri Mahtab: This report will be
received soon from the panels which
h?t,teee beer set up by the Panels Com-
mi .

Shri R, Velayndhan: May I know
whether there is any proposal to stock-
pile essential raw materials in our
country?

Shri Mahtab: There is such a pro-
posal.

Shri R. Velayudhan: May I know
whether India has joined any stock-
iling plan with the United States or

e United Kingdom?
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Shri Mahtab: Recently a meeting of
several representatives of some coul-
tries was held and some commoditiy
group committees have been set up.
India is, now on these committees, ex-
cept one.

NEWSPRINT

+2102. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity of nevgsprint im-
ported in this country during the last
three years;

(b) whether US.A. has increased its
total purchase of newsprint . consider-
ably; and

(c) if so, how it will affect the world
market in future?

The Minister of Commerce and
Industry (Shri Mahtab):

(a) Year Quantity (in tone)
1848-49 57,638
1949-50 44,584
1950-51 42,349

(April to December 1950)

(b) Yes, Sir.

(¢) This has already_resulted in a
world shortage of supplies and conse-
quential rise in prices.

Shri Kamath: May I point out that
I have tabled a Short Notice guestion
related to this subject. That may be
taken along with this,

Mr. Speaker: He may put his supple-
me{xtarises. That question need not be
pu!

Shri B. R. Bhagat: Are the Govern-
ment aware that the Newsprint
Association of Canada which contral
a very large portion of newsprint
supply have stated that ilie position in
1951 is going to be very tight for the
supply of newsprint? If so, have Gov-
ernment made some arrangements for
securing adequate supply of newsprint
this year?

Shri Mahtab: I can frankly suv that
there is no prospect of having any
supply from Canada for the time being.
Therefore, efforts are being made to
secure supplies from some other
countries and we have been able to
secure promises to the extent of about
31,000 tons for the current year.

Shri B. R. Bhagat: May I know how
the prices of newsprint, proposed to be
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imported from new sources com:;are
with the price of newsprint in Canada?

Shri Mahtab: The prices are -not
known yet; we are anxious to have
supply according to our requirements.

. Shri B. R. Bhagat: The hon. Minister
in reply to part (c) of the question
stated that prices have gone up. May
1 k’now to what extent prices have gone
up?

Shri Mahtab: The price only two
Yyears back was about £35 to 38 per
ton: now it is more than £100 per ton.

Shri Kamath: Iz it 2 fact, Sir, that
in the course of his speech in Calcutta
on the 6th March 1951, while openin,
the Cigarette Paper Mill at Tribe
the Minister stated that India’s news-
print stocks would be completely
exhausted on the eve of the General
Elec?ons" n s;o, t:ll:at steps Govern-
ment propose to e to rem i
state of aftairs? edy this

Shri Mabtab: That is a fact. It no
further supplies come, the stocks
will only last for four or five
months more. The stock in India at
present is only 19,500 tons, while aver-
age consumption per month is about
5,000 tons. About the steps taken, we
are arranging with some other ccun-
tries to give us as much as they can
and we have been able to secure pro-
t!:)lllms"es to the extent of about 31,000

Shri Kamath: Is there any apgpre-
hension that on that account the
‘General Elections will be postponed?

Mr. Speaker: Order, order.

The Prime Minister (Shri J. wahar-
1al Nehru): No. ¢ *

Dr. Ram Subhag Singh: May T know,

. whether the quota of newsprint
supply ~will be further curtaded
during the next quarter of this year?

Shri Mahtab: May be further cur-
tafled. It is with that end in view,
in order to create an atmosphere in
favour of that cut, that I placed that
fact before the public,

Shri Deshbandhu Gupta: May 1
know what is the average consumption
of newsprint in the year?

8hri Mahtab: About 60,000 tons.

Shri Deshbandbu Gupta: May I
know, Sir, whether it is a fact that
“the Indian and ™ Newspaper
Society represented to the Govern-
ment more than a year back drawing
its attention to the scarcity of news-
print and made certain recommenda-
‘tions? If so, what action was taken
on those recommendations?

Shri Mabtab: The recommendations
of the Ni Soclety have been
secepted In fall and f is in accordance
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with their recommendations that the
recent control has been introduced.

Shri  Delhbandhu  Gupta: The
information given by the hon. Minister
is wrong.

Mr. Speaker: Order,
hon. Member should not contradict it
here. He should point it out to the
hon. Minister and if he is convinced
that he is_ wrong, he will make a
statement about it. Mr. Alva.

Shri Joachim Alva: I am prepared
to my elder
brother in profession.

According to the reported move of
Government for stock-piling, is news-
print one of the items to be stock-
piled?

Shri Mahtab: The question of stock-
piling will arise only if there is availe
ability of stock. If the hon. Member
can suggest the sources where it is
available, I am prepared to consider
the question of stock-piling of news-
print.

Shri Deshbandhn Gupta: When the
hon. Minister said that the rerom~
mendations of the Indian and Eastern
Newspaper Society had been accepted,
was he referring to the recent recom-
mendation? My point was that _the
Indian and Eastern Newspaper Sociely
as early as a year and a half back had
made recommendations that in view
of its scarcity, newsprint shouid be
controlled. What action was taken by
Government on that recommendation?

Shri Mahtab: If the hon Mcmber
refers to past history, I would refer
him to still earlier history. In 1348
there was plenty of m&’cllvetd news-
print. The Newspaper y did not
make any attempt to secure supplies.
If they had done so, there would have
been nn difficulty now.

EXPORT OF SURGICAL DressiNgs

#2103, Shri 8. C. Samanta: (a) Will
the Minister of Commerce and Ind

.- be pleased to state the quantity of

surgical dressings exported from India
during the first half of 1950%
(b) What was the corresponding
export during the first half of 19497
(c) What are the principal countries
to which these goods are exported?

The Deputy Minister of Commeree
and Industry (Shri Karmarkar): S:.J
60 tons 18 cwts. and 14 lbs. of surgl
dressings were te g l:‘ri:;m India

(b) 84 tons 10 cwts. 3 . and € lbe.
lna()ldlﬂmtotbnupmq';ffhenlu

order. The"

s
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of Rs. 10,470 during the first haif of
1049,

(c) The principal countries to whi::
surgi dressings are exporied
Bm-rm:‘lm.1 Ceylon, Thailand, Federation
of Malaya, Straits ts, Zanzi-
‘bar. Irag, Hongkong, Wesi and East
Pakistan. Tanganyika Territory, China
and Afghanistan.

Shri §. C. Samanta: May | know
the names and location >f the firms
that produce these dressings?

Shri Karmarkar: ] would require
notice.

Shri S. C. Samanta: May I know
‘whether there was any import of these
dressings in 19507

Shri Karmarkar: No, Sir, as far as

1 am aware, except of a very few
special varieties. .

SKARDU GARRISON

*2104. Dr. M. M. Das: Will the Prime
Minister be pleased to state whether
the Skardu garrison which was taken
prisoner by the Pakistan Army at the
beginning of the Kashmir fighting has
been repatriated?

The Deputy Minister of kxtermal
Affairs (Dr. Keskar): The garrisoa
was repatriated in May, 1950.

Dr. M. M. Das: What was the
original strength of the garrison be-
fore its fall. what was the number
taken prisoner and what is the num-
ber repatriated?

Dru{(eﬂkar 1 wo;xlazh not be able d?
give the strength o e garrison off-
hand. But I might inform my hon.
friend that the personnel taken
prisoner were about forty of whom
nearly half were only followers and
not military personn

Dr. M. M. Das;: May I know the
number of deaths that toox place

under captivity? Have Government
any information?

Dr. Keskar: I would require notice.
}' can get it if my hon. friend wants

SCHEME re PRESERVATION oF Woob

. *2105. Dr. M. M. Das: (a) Will the
Minister of Commerce and Industry be
pleased to state whether Government
have finalised their decision on the
scheme submitted by Dr. Kamesam,
for the preservation of wood?

(b) Is it a fact that some private
firms are willing to establish factories
for the preservation of wood accord-
ing to the formula submitted by Dr.
Kamesam?.
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(c) Has the formula submitied by
Dr. Kamesam proved to be practical
and effective?

(d) Do Government propose to buy

(]

the patent right of Dr. Kamesam
formula?

The Minister of Commeree and
Industry (Shri Mahtab): (a) Yes, Sir.

(b) Only one private firm has shown
willingness to give Dr. Kamesam’s
preservative a trial.

(c) No incontrovertible evidence is
yet available abqut the efficacy of Dr.

mesam's preservative.

(d) Government have not yet come
to any decision.

Dr. M. M. Das: May I know whetber
ﬁ method of preservation of wood

been evolved as a resuit of
research work carried on in our
Fore’st Research Institute at Dehra

Shri Mabtab: Several experiments
are going on, but no experiment has
yet been proved conclusively effective.

Dr. M. M. Das: May I know whether
any method of preservation of wood
is pri\cused by the Government of

Shri Mahtab: Apart from the ascu
method which has been discoversd
there are several methods—I1 forget
the names of those methods—and in
some of the hydro-electric projects
these methods are put in operation,

Shri  Lakshmaman: May ! know
whether Government have enquired
abcut the present condition of the
structures put up by Dr. Kamesam

ynth?ascu treated timber in Travan-

Shri Mahtab: I know al! about Dr,
Kamesam’s method. He is in cqrres-
pondence with me. Government at
one time oifered him a loan of Rs.
2,000 and selected a site for the pur-
pose. But he has not taken advantage.
of it because of the’ condition attached
to it. There is correspondence going
i)n mweeg him and Goveroment and

also carry: on TSonai
correspondence withmlfim. pe

Shri Hanumanthaiya: May I kn
whether it is a fact that :hye s;:
Government got a bridge built with
this kind of wood and it did not prove
a success?

Shri Mahtab: That is a fact.

JOURNALS PUBLISHED BY MINISTRIES

*2106. Dr. M. M. Das: Will the
Minister of Works, Production aad
Supply be pleased to state:

(a) the total number of journals,
weekly, fortnightly, monthly, etc.. pub-
lished in the year 1950 by the different
Ministries of the Government of India;
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(b) the total annuat cost of publi-
cations of all these journals;

(¢) what per cent. of the cost is
re(t:iovered by the sale of these journals;
an

(d) which is the Ministry which h:;
(i) the largest number of j a
(ii) the smallest number?

Minister of Works, Pro-
e P Zupply (Shri Buragobain):
(a) 57.

(b) Rs. 26,02,450/4/-. .
(c) 67 per cent approximately. ond
i) Ministry of Commerce
Inéglt:;? (ii) Some Ministries do not
jssue any journals and several others
issue only one journal each.
.M.H.Das:MayIknowwhat_is
th:h exact purpose of Govqmment in
.publishing and distributing these
journals and how far that purpose has
been served?

i Buragohain: The, purpose is
mgi‘rﬁv io give information and know-
ledge “about the working of the different
branches of Government.

. M. M. Das: May I know whether
th:) x:awm:omy drive of the Govegnment
has affected these publications in any
way?

Shri Buragohain: Not 'so far, Sir.

Dr. M. M. Das: May I know whether
the number of journals published by a
Ministry varies directly or mver’sely
with the efficiency of the Ministry?
Mr. Spcaker: Order, order.

Shri Ramaswamy Naidu: As it was
stated that the e of publishing
these journals was to give 2 ledge
of the departments of Government,
may I know whether these publications
are sent to the Members of Parliament
&t least?

Suri Buragohain: The distribution of
these publications is done according to
rules. Some are sent to Members of
Parliament, free, others are priced
publications, and some are placed in
the Parliament Library.

SwepisH Pre-FAB HUTS

+2107. Shri Gbule: Will the Minister
of Works, Production and Supply, be

(a) whether any civil‘suit has been
started against the Swedish firm which
supplied the pre-fab huts, which were
not according to the order; and

(b) if so, when and what is the
amount for which the suit has been

fled?
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The Minister of Works, Production
and Supply (Shri Gadgil): (a) No. but
in accordance with the conditions of
the contract, the matter has been
referred to arbitration.

(b) The claim was filed before the
arbitrators on 28th December 1850.
Meanwhile representations of the
Supplies have approached the Govern--
ment for a settlement out of Court, |
arbitration pr “have been:
postponed.

Shri Ghule: May I know the reason.
why the idea of launching a suit
against the irm has been abandoned?

Shri Gadgil: Precisely because there
is a clause in the contract which
requires recourse to arbitration before
the matter is taken to a civil court.

Shri Ghule: May 1 know the probable
date by which the matter would end?

Shri Gadgil: 1 think it should end
within a fortnight, for the latest posi-
tion is that there is some sort of agree-
ment and the matter has been referred
for further instructions by the firm
concerned to their principals in
Sweden.

Dr. Tek Chand: Sir. may we know
the name of the arbitrator?

Shri Gadgil: I require notice, but I
may inform the hon. Member that one
of them is a Superintending Engineer
from the Ministry.

PRIVATE JUTE TRANSACTIONS-

*2168. Shri A. C. Guha: Will the
Minister of Commerce aad Industry be
pleased to state:

(a) whether it is a fact that, by the
end of the last year, Government issued
a circular to jute business org
tions in Calcutia, that in view of the
decision of Goverument to adopt State
trading for hessian goods, no private
jute transactions extending beyond the
31st December 1950 should be entered
into; and

(b) if so. whether that circular was
later on rescinded or otherwise counter-
manded?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
There was no circular issued by the
Government of India. What actually
happened was that a letter was sent to
the Chairman of the LJ.M.A. on

8th November 1950 asking him to warmn
the mills that in the event of Govern-
ment finally deciding to introduce with
effect from the 1st January 1951 the
scheme of State Trading for jute goods
which was then under consideration, it
would not be possible for Government
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to give any exemption in respect of
contracts for later delivery, regardless
of the date on which they were entered
into. This was brought to the notice
of all member mills through a circular
issued by the IJ.M.A. on the 1lth
November 1950.

(b) This does not arise in view of
the fact that in a Press Note of the
20th November 1950, Government of
India announced their decision to drop
the idea of introducing State Trading
for jute goods for the time being.

Shri A. C. Gubha: Was there any re-
presentation or complaint from the
LJ.M.A. against that letter of the Gov-
ernment?

Shri Karmarkar: I should like to
have notice of the question.

8Shri A, C. Guha: May I know why
Government have changed their idea?

Shri Karmarkar: The idea of State-
trading? There was no actual idea.
The matter was under consideration.
But for certain reasons it was abandon-
ed for the time being, as I said. The
whole matter is under our considera-
tion now.

Shri A. C. Guha: Am I to take it that
even now it is under consideration?

Shri Karmarkar: The whole question
of State-trading is under consideration.
The Report of the State Trading Com-
mittee is being examined and Govern-
ment will come to a final conclusion
after the whole consideration is over,

Short Notice Questions and Answers

INDIAN TROOPS TO NEPAL FOR CAPTURE
of Dr. K. I. SINGH

Prof. S. L. Saksena: Will the Prime
Minister be pleased to state the full
details of the circumstances and the
reasons which led the Government of
India to send its troops under G.O.C.,
U.P. Area, to enter the Nepal territory
to capture Dr. K. 1. Singh and his
associates?

The Prime Minister (Shri Jawaharial
Nehru): Government of India received
information, both from the Nepal Gov-
ernment and the U.P. Government, that
a gang of over 200 persons under Dr.
K. I. Singh had committed a large num-
ber of dacoities and some murders on
the Nepal-Gorakhpur border. A num-
ber of individuals, who are Indian
nationals living near the border, also
complained directly to the Government
about the murder of their relatives by
this gahg and the looting of their
property. Government received not
only general and vague charges, but
also specific information about several
m tted in cold-blood and
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numerous dacoities. Cases of rape on
young women were also reported.
These murders were apart from people -
killed in actual fighting. This gang
was reported to be well armed with.
rifles and automatic weapons.

The activities of this gang naturally -
created great consternation on both
sides of the border, and both the Nepal
Government and the U.P. Government
were anxious that effective steps should :
be taken to put an end to these lawless .
activities. It was proposed that joint .
action should be taken in this matter -
by the forces of the Nepal Government .
and the Government of India. Both .
Governments‘ agreeing to this action,
orders were issued accordingly by both
of them, and importance was attached
to the speed of the operation as it was -
feared that if the gang entered the-
mountainous regions, it would be diffi-
cult to take effective action. This joint-
action was thereupon taken and Dr.
K. I Singh's gang was surrounded.
They offered opposition and some fight-
ing took place as a result of which
seven of the gang were killed and one
was wounded. There were some light
casualties on the side of the Indian
forces. On the 20th February. Dr. K. 1.
Singh and 357 persons belonging to his.
gang were captured. Large quantities
of arms and ammunition and looted
property were also captured. Among
the people who were captured along
with Dr. K. 1. Singh were several well-
known dacoits wanted by the U.P.
authorities for serious crimes.

It is the policy of the Government of
India not to interfere with the internal:

‘affairs of Nepal. When, however

criminal activities take place on con-

siderable scale on the border, the two-
Governments have agreed, in the past,

to take joint action. Indian forces.
have strict orders not to enter Nepal

territory except in such cases of joint:
action by agreement. It was at the

request of and with the permission of
the Nepal authorities that a certain
number of police and soldiery entered

Nepal territory from India for the

purpose of this joint action. This was

entirely confined to the suppression of

a_criminal gang and had no political

significance.

Dr. Deshmukh: Is this Doctor a Mem. .
ber of the Medical profession or what?"

Shri Jawaharlal Nehru: I am glag
the hon. Member has asked that ques-
tion. He is a doctor of his own making.

Shri Hussain Imam rose—

Mr. Speaker: No questions are per-.
missible on statements.
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CommoNWEALTH DEFENCE CONFERENCE
IN LoNDON

Shri Kamath: Will the Prime Minister
be pleased to state:

(a) whether it is a fact that a con-
ference of Commonwealth countries
will shortly be held in London in order
to formulate a Commonwealth Defence

»

(b) if so, whether India has been
jnvited to the conference;

(c) whether India has accepted the
Invitation; and

(d) who will represent India at the
COnfgrence?

__'The Prime Minister (Shri Jawaharial
Nehru): (a) We have no such informa-
tion. The press reports on this subject
are misleading. )

(b) No.
(c) and (d). Do not arise.

Shﬁmth:lsitatactthatatthe
Jast Conference held in London early
in January. 1 believe, there was @
suggestion - that the Commonwealth
Prime Ministers or their representatives
might hold informal talks outside the
Conference with_the United Kingdom
War Minister or Defence Minister, with
a view to evolving a Jjoint Defence
Plan? Was there any truth in the
press
time to this effect?

report which appeared at that
Shri Jawaharial Nehru: In the course
of Commonwealth Prime Ministers’
Conferences, there were
informal meetings. 1 Dbelieve, there
was some such meeting, not about
Defence generally, but about some
particular areas. 1 cannot give the
hon. Member any further hqomanon
about it, because 1 was not in it
Shri Kamath: Has India not made it
clear to the British Government that
_so long as British Colonialism is not
liquidated, india cannot be a-party to
a Joint Commonwealth Defence Plan?

Mr. S . Order, order. I do not
thinkitneedberepuedto.

ernment is_try
Commonwealth Defence Plan into the
Atlantic Powers Plan and the West
Europe Army Plan? .

Shri  Jawaharlal Nehru: 1 know
nothing about it.

Shri Kamath rose— ~

Mr, Speaker: Order, order. He says
he knows nothing about it.
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Shri_ Kamath: Has our Government
made it clear to the UX. Government

such as the Commonwealth Defence
Plan can be entered into by India
which might jeopardize her freedom of
action in the event of war?

Mr. Speaker: Order, order. 1 think
they are all suggestions hypo-
thetical questions. We will pow pro-
ceed with the next business.

WRITTEN ANSWERS TO QUESTIONS
COAL SUPPLIED TO PAKISTAN

+2109. Shri_A. C. Gaha: Will  the
Minister of Works, Production and
Supply be pleased to state:

(a) the quantity of coal supplied to
Pakistan in the year 1950 month by
month; and

(b) the basis on which the price of
this quantity of coal was fixed?

The Minister of Works, Prodaction
and Supply (Shri ): (a) The
quantity of coal supplied during 1950

was—
January—640 tons,
February—511 tons.
March—149 tons.
April—178 tons.
May—122 tons.
June—211 tons.
July—422 tons.
August—518 tons,
September—4.018 tons,
October—6.582 tons.
November—2,215 tons.
December—1,374 tous.

Hessian
»2110. Skrl A. C. Guha: ‘3) Will the

Minister of Commerce
be pleased to state what is the

janding cost of 100 yards of hessian 1t
the US.A?

(b) What js the market price of 100
yards of hessian in the US.A.?

The Deputy Minister of Commeree
and Industry (Shri Karmarkar): (a)
22-75 dollars for 407 %X 10 oz. co
tion.

(b) The latest available spot market
quotation in New York for the same
construction is 34 dollars per 1
yards (nominal).
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#2111, Shri Barman: (a) Will the
Minister of Commeree and Industry be
pleased to state the quantity of tea
transported from Assam and North
Bengal to Calcutta via Assam Link
Railway during the last rainy season?

(b) What was the quantity that was
declared “waste” out of the aforesaid
quantity by the health authorities of
the Calcutta Corporation?

(c) What are the reasons for tea
being wasted during transit?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
278,96,600 lbs. of tea was brought down
to Calcutta from Assam and North
Bengal by the Assam Rail Link during
the last Rainy Season.

(b) Accurate data relating to the
quantity of tea declared waste during
the last rainy season are not available.

(¢) (i) Dampness through leaky
wagons or uncovered transhipment
points, especially during the Monsoon.

(li) Damage to chests in transit due
to rough handling.

- CorToN

*2112. Shri Munavalii: (a) Will the
Minister of Commerce and industry be
pleased to state what is the number of
bales of cotton consumed by the mills
in India during the years 1948-49,
1949-50, and 1950-51 up to date?

(b) What is the requirement of cotton
for our Mills during 1951-52?

(c) How do Government propose to
meet the requirements of cotton for our
mills during 1931-52?

The Minister of Commerce and
(Shri Mahtab): (a) 1948-49—
4,254,636  bales; 1949-50—3,684,885

bales; 1950-51 (September and October
1951)—484,837 bales.

(b) 42 lakh bales.

(c) By imports of cotton from East
Africa, Sudan, Egypt and United States
of America over and above the cotton
:ivaﬂable from the indigenous produc-

on.

LoaN 10 TATA IRON AND STEEL COMPANY

#2113. Shri B. R. Bhagat: Will the
Minister of Commerce and lndustry be
pleased to state:

(a) whether negotiations for Centiral
Government's loan to the Tata Iron
and Steel Company have been com-
pluted;

(b) if so, the amount and purpose of
the loun: .

855 P. 8. D.
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{¢) whether similar loan has been
mm to any other Steel Company;

(d) if so, the amount of the loan?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No, Sir.

(b) Does not arise. '

(c) Yes.

(d) Rs. 5 crores in all to the Steel

Corporation of Bengal Ltd., and the
Indian Iron and Steel Co., Ltd.

RUBBER

*2114. Shri Alexander: (a) Will the
Minister of Commerce and Indusiry be
pleased to state when and with what
objects was the Rubber Board formed?

(b) What is the quantity of rubber
produced in India per year and what is
the requirement of India and how is
the deficit, if any, met?

(c) What is the total acreage brought
under fresh rubber plantation in each
of the years 1949 and 1950?

-(d) Is there any scheme for rehabili-
tation of the Industry and what progress
has so far been made?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The Indian
Rubber Board was formed in 1947 for
the development of the rubber industry
in regard to production and marketing
of rubber, encourage research on
rubber, supply technical advice to
rubber growers, improve marketing
and collection of statistics, and to
advise Government on all matters
relating to development of rubber,
gncluc‘ung imports and exports of rub-

er.

(b) Indigenous production estimated
at 15,000 tons per annum and; require-
ments at about 20,000 tons. Deficit is
met by imports.

(c) 1948—793 acres,

1850—116 acres.

(d) Government had set up a
Development Committee to go into the
question. The Committee has recently
submitted its report which is under
examination.

INTERNATIONAL CoAL CoMmMITTER

*2115. Shri R. L. Malviya: (a) Will
the Minister of Labour be pleased to
state the recommendations of the Inter-
national Coal Committee held in the
year 1949 at Pittsburg (U.S.A.) under
the auspices of the International Labour
Organisation?

(b) How many of them have been

adopted and implemented by Govern-
meat of India?

.(c) Do Government pro to le-
ment the other mcomn‘:enmm ha:g if
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“gg, how long will it take to implement
“shem?

The Minister of Labour (Shrl
Juﬁm Ram): (a) to (c). A state-
‘ment containing—

(i) the resolutions adopted at the
Third Sessi

on of the Coal
Mines Committee of the Inter-
national ur Organisation
held at Pittsburg in April 1949;

and

#li) a brief account of the posi-
tion regarding the implemen-
tation of each resolution is
placed on the Table. [See
Appendix XV, annexure No. 4.)

CoNCESSIONS TO COLLIERY LABOUR

*2118. Shri B. L. Malviya: (a) Wil
the Minister of !‘roiugiolnd

’ Government granted an
hcr.aaeolns 3-8-0 per ton in the price
of coal to colliery owners to provide
eoncessions to colliery labour in wages.
“rations, bonus, Provident Fund etc.?

(b) If not, what is the exact amount
such increase in different coal-fields
ton-and how was it calculated and
which concessions?
__{c) Have Government, since the grant
of the increase, examined the conces-
wlons and satisfled themselves that the
“concessions were Implemented and

(d) If not, do Govérnment propose to
examine them in view of the increase
in the price index?

The Minister of Works, Production
Sapply (Shri Gadgil): (a) No;

-and
- Bir.

(b) The increase allowed in the
price 81 coal in different coalields

was an overall increase taking into
account the production cost and the
concessions granted to colliery labour
ander the Conciliation Board Award.

Re. 3/8/.

Rs. 2/13/- to
Re. 3/7/.

Madhys
Assem Re. 1/- to
. Re. 3/8/-
Rews Ra. 3/8/.
Taloher Rea. 18 .
Korea Rs. 1/2/-
(¢) No such examination has
mede dut Government are m.a
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that the recommendations of the
Conciliation Board and the Fact Find-
ing Committee have been generauy
implemented by the Colliery Owners.

(d) No, Sir.

ACCIDENTS IN FACTORIES

*2117. Seth Govind Das: Will the
Minister o4 LALOUL Le pleused 10 state
tne number 0f persons who.got com-
pensaution Juring tne ycar 1Yoy under
we workmens Loanpeasation Act?

The Minister of Labour (Shri JIag-
jivan Kam): Figures for 1850 are not
yet available. L'he attention of the
non. Member is however invited in
this conneciion to Statement I{ laid
on the Table of the House in reply to
question No. 1432 on the l4th rebru-
.19‘{5 1951 which gives information for

SETTLEMENT OF EVACURE PROPERTY

*2118. Seth Govind Das: Will the
Munuster of Rebabuitatwa be pleasea
w0 state the etlect of setilement of
evacuee property at (overnment level
with the Government of Pakistan in-
dicating the value ot money made over
to the Pakistan authoriues the
amount received ftrom Pakistan
authorities? !

Fhe Minister of State for Rehahili-
tation (Shri A. P. Jaim): The Gov-
ernment of India made a proposal to
the Government of Pakistan that im-
movable property left by evacuees in
either country in areag in which the
evacuee property law is in force,
should be acquired by the respective
Governments, the Government acquir-
ing the property of the greater value
paying the difference in cash to the
other Government. - No such - settle-
ment has, however, been arrived at
and therefore the question of one
Government paying any amount to the
other has not arisen so far.

Houst CONSTRUCTION CoOMPANY

#2119, Shri Sidhva: Wil th. lllnh-
wr“ot Rehabilitation be p!

(a) whether ith a hct that Govern-
ment have ap) of a scheme for
construction o ousel in pursuance

Mcbamxvauoomp&nyhu
aouted mmt.horludupltuo!

(b) n so, what is Government'’s
interest in this concern;

c) for whem these houses will be
built and what are the terms and
conditions; and
t(dt)’l‘wwmgchmowa:m nh;d
or building houses in country oy
this Company?
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The Minister of State for b
tation - (Skirl A, P. Jain): (a) Ves.

(b) Government proposes to invest
51 per cent. of the capital

(c) The houses will be built for
displaced persons in Delhj State, and
sold to them outright or on hire-
purchase. The precise terms will be
settled by the proposed' company in
due. course.

(d) No estimate is possible at this
stage.

' Sarr

*2120. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Works, Production and Supply be
pleased to state when and why Salt
‘was transferred to the Ministry of
Industry and Supply from that of
Finance?

(b) What are the sources of Salt
supply in India and what is the
quantity produced at each source?

(c) Is it in the contemplation of
Government to have free manufacture
of Salt in the country?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) After
the Salt Duty was abolished, the sub-
ject of Salt was transferred from the
Ministry of Finance to the late
Ministry of Industry and Supply on
1st November. 1947. in view of the
desirabjlity of placing the industry
under a Ministry responsible for
development of industries.

(b) A statement showing the sources
and their production in 1950 is laid
on the Table of the House. [See
_Appendix XV, annexure No. 5]

(c) The manufacture of Salt in
areas not exceeding ten acres is al-
ready free. The question of simplify-
ing - the licensinzmmlea in’respect of
areas exceeding acres is engaging
the attention of Government. ne

o wfint @ fieg ey

* RN, dhrwled ;9 o o
wet i en W fe:

(T) W@ wwr wifew¥ 9 senm wy
¢t fodis st ooy 9wt @
Tt ¥ fete wre, i,

& wqm, fwrog war Wty fermr et
Q-m-ﬁg,m

(F) o ghearst & e v

& Rl e 3 o g g
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FaciuTixs ror Moz Lamouw:
[#2121. Shri Janpde: Will the Minis:
ter of Labeur be pleased to state:

dult education centres for tne.
and adult ucation cen ;
wrothboum‘mdthokchﬂdm

(h) the steps taken by Governmen
for providing such facilities.)

The Minister of Labour (Shri Jag-
fivan Bam): (a) A statement giving
the available information is placed on
the Table of the House. [See
Appen: , annexure No. 6.]

and the Mica Mines Labour Welfare:
Fond for promoting the welfare of-
labour employed in the two mining.
industries. Part ‘B’ of the statement
laid on the Table gives in detail the
steps so far taken by Government in
that direction.

ReasovaL or OvEr-ruapexn In COLLIERINS

*2128. Shei R. L. Malviya: Will the
Minister of Werks. Production and
Supply be pleased to state:

a) the agencies employed for and
the( terms of removal %f over-burden
in Government Railway Collieries;
™ removal of over-
burden per ton of coal in individual
Co'lilieﬁu during the last five years;
an

(¢) the cost of removal of over-

burden per ton by machine cut and
by hand cut?
The Minister of Works. Prodaction
and Sapply (Shri Gadgil): (a) to (c).
A statement containing the required
information is laid on the Table of
the House. [See Appendix XV,
annexure No. 7.}

HARIIANS IN West Paxistax

*2123. Shri Balmiki: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Harijans in West Pakistan are not
allowed to visit their ancestral homes .
in India under the Ordinance of
Essential Services of Pakistan;

(b) whether the Government of
India _have exchanged correspondence
with Pakistan on this question; and

(c) it so, with what results? =

‘The Deputy Minister of
Affairs (Dr. Keskar): (a) Yes.

(b). and (c¢). There has been no
tecent correspondence. The matter
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was first taken up by the Prime Minis-
ur with the Prime Minister of Pakis-

tan in October 1948. In reply the
Pakistan Government stated that
sweepers were not desirous of coming
to India on account of the very high
wages prevailing in Pakistan. At the
same time, they expressed their in-
ability to remove the ban. The ban
on the movementof Dhobis was, how-
ever, removed. On a further re-
presentation against the ban on sweep-
ers the Government of Pakistan did
not agree to remove it but intimated
that they would look into complaints
in genuine cases where facilities had
been refused.

VIsIT oF MR. ROBERT BURLEY

*2124. Shri Rathnaswamy: (a) Will
the Prime Minister be pleased to state
whether it is a fact that Mr. Robert
Burley, Regional Director of the U.S.
Far East Command visited Delhi?

(b) If so, what was the object of
his visit?

The Deputy Minister of External

Affairs (Dr. Keskar): (a) and (b\
An American National, Mr,
Burley came to Madras-from Co]ombo
and later to Delhi. Government have
no information about his official
designation or the purpose of his
visit. Presumably he was on a private
visit on his way to some other
country.

ARrresTs 1IN Nepar

*2125. Shri A. B. Guruag: Will the
Prime Minister be pleased to state:

(2) the number of Indian citizen=
arrested on chareges of murder. arson
and loot in Nepal territorv since the
outbreak of recent trouble there; and

(b) the measures Government adopt-
ed to stop such occurrences?

The Deoutv Minister of External
Affairs (Dr. Keskar): (a) A number of
persons have been arrested recently in
Nepal as members of gangs which
were indulging in criminal activities.
Most of these were Nepalese citizens,
but a few are orobably Indian nation-
als. The exact number is not known.

) Joint action was taken bv the
Government of India and the Govern-
ment of Nepal to check and put an
end to these criminal activities.

No®-OprFICIAL ATD POR REHABTLITATION

+2128. Shrl Kishorimohan Trinvathi:
Will the Minister ~f Rehahilitation be
pleased to state the amount of non-
ofieial aid. if anv, in cash or kind
which Government have received in
the course of rehabilitating disolared

persons registered by Government?
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The Minister of State for Rehabili-
tation (Shri A. P. Jaim): A large
number of individuals and socleties
rendered help in preliminary stages
by feeding and finding temporary
shelter for displaced persons. as a
measure of relief. Non-official agencies
have helped in organising Co-operative
Societies. Education, Training and
Vocational Centres and the like. Some
non-official institutions have admitted
unattached women and children and
undertaken their supervision, finance
being supplied by Government.
Private-owned mills and factories have
supplied employment. Some foreign
institutions like American Friends
Service Unit and Co-operative for
American Remittances to Europe have
supplied powdered milk and food
packages, while others like Watumal
Foundation, National Catholic Wel-
fare Conference. and UNICEF (United
Nations International Children's
Emereency Fund) have promised large
quantities of powdered milk and rice,
for distribution among displaced per-
sons.

Jore Exprort Price aNp Foop GRrams
ImrPoRT PrIcE

*2127. Shri Jhunfhunwala: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the monthly indices of the
average exvort prices of our Jjute
manufactures since devaluation to
date. witkh the aquarter preceding
devaluation as the base; and

(b) the monthly indices of the
average imoort
since devaluation to the
guarter preceding devaluation as the
ase?

The Deputy Minister of
and Industry (Shri m"kn)' (n)
and (b). A statement is vlaced on the
Table of the House. [See Appendix
XV. annexure No. 8.]

CHANDERNAGORE

*2128. Shrl Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether it i3 a fact that the
Indo-French treaty was signed on the
2nd February. 1951 for the cession of
Chandernagore;

(b) whether this treaty includes
the transfer of all State property lying
within Chandernagore to the
ment of India: and .

(¢) whether any provision has been
made tn settle differences in
of assets and labilities arising out of
the transfer?

The Deputy Minister of External
Affairs (Dr, Keskar): (a) Yes, Sir.
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(b) and (c). The attention of the
hon. Member is invited to the Gov-
ernment of India's press note dated
the 2nd February 1951 on this sub-
ject, a copy of which is placed on the
Table of the House. [See Appendix
XV, annexure No. 9]

DisPLacEp PErsonNs YROM Fast BENGAL
(REHABILITATION)

*2129. Mauivi Wajed All: (a) Wil
the Prime Minister be pleased to state
how many displaced persons from East
Bengal have so far returned to Assam
since Delhi agreement and how many
of them have so far been resettled in
their old houses and lands?

(b) What is the total amount of
grants given by the Centre for the (i)
rehabilitation of East 1 displaced
persons in Assam; and (ii) re-setfle-
ment of Muslim displaced persons re-
turning to Assam, since the Delhi
Agreement?

The Minister of External
Affairs (Dr. ): (a) About 41,788
families of displaced Muslims return-
ed from East Bengal to Assam up to
the 31st January. 1951. Of them
about 27,772 families have been re-
settled in their old houses and lands.

(b) A sum of rupees one crore and
nine lakhs has been sanctioned so far
for the relief and rehabilitation of
East Bengal displaced persons as well
as of returning Muslim migrants in
the State of Assam. No allocation of
this grant separately for Hindu dis-
placed persons and returning Muslim
migrants has been made.

PORTUGUESE “OVERSEAS PROVINCES”

*2130. Shri 8. V. Naik: Will the
Prime Minister be pleased to state
whether the attention of Government
has been drawn towards a report that
the Portuguese Government is going
to emact law making the Overseas
colonies as “The Overseas provinces”,
which include territories from India?

The Prime Minister (Shri Jawahar-
lal Nehru): Yes. Our attention has
been drawn to the proposed legisla-
tion in Portugal The main features
of the proposed amendments to the
existing Colonial Act are changes in
the various names and designations.
The Portuguese “Colonial Empire” is
to be called “Overseas Empire”. The
word “Colonv” will be replaced by
“Overseas Province”. It is also pro-
posed to give a measure of local auto-
nomy to colnnial territories but a
largze measure of control and suvervi-
sion will continue to remain with the
Portuguese Government. These pro-
posed changes, though no doubt in-

12 MARCH 1981

Written Answers 2178

tended to produce an impression of
change, in effect make no difference.

The Hovse will be interested to
know what the Portuguese Govern-
ment consider the justification for
their presence in Goa. Article 2 of
the Colonial Act reads as follows:—

“It is part of the essential
objects of the Portuguese nation
to fulfll its historical mission of
possessing and colonising Over-
seas dominfons and of civilising

to it by the Eastern Padroado.”

It is propored to change this Article
now as follows:—

“It is of the organic essence of
the Portuguese nation to fulfil the
historical function of colonising
the discovered lands under its
sovereignty and to import to and to
propagate among the populations
of those lands the benefits of
civilisation, simultaneously with
the exercise of the moral influence
deriving from the patronage of
the East.”

I think it may be said that the peo-
ple of Goa have had sufficient experi-
ence now of the benefits of civilisation
and the moral influence of the patron-
age of Portumal of the East. It is not
surprising that they wish a
now. In any event, it is of the organic
essence of the Indian nation and of
the bistoric process that brought in-
dependence to India, to free those parts
of India which are still under coloni-
al rule. Verbal changes and enact-
ments make no difference to these
essential facts and the Government of
India will adhere to the policy which
has heen so frequently reiterated.

INDIAN NATIONALS ARRESTED IN NEPAL

*2131. Shri M. P. Mishra: Will the
Prime Minister be pleased to state
whether all the Indian nationals
arrested in Nepal in the course of the
rebellion have been set at liberty and
their properties restored?

~

The Deputy Minister of External
Affairs (Dr. Keskar): All the Tndians
who were arrested during the distur-
bances in Nepal have been released.
The property of none of them was
conflscated.

TRADE TALKS WITH JAPAN

*2132. Shri Sivaprakasam: Will the
Minister of Commerce and Industry be
pleased to state whether the programme
for the talks with the Japanese Trade
Mission has been completed?
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The Mixister of Commerce and In-
dustry (Shri Mahtab): The Japanese
Mission which arrived in New Delhi on
the 18th February 1951 has already
left this place on the 21st February.
During their three days stay here, the
members of the Mission called on the
various officers of the Ministries of the
Government of India and also had
with them brief informal talks regard-
ing the Indo-Japan trade.

LOAN APPLICATION FROM BmuaAr

*213%. Shri K Siugh: (a)
Will the Minister of be
pleased to state whether any ca+
tion for a loan has been recet from
the’State of Bihar for the rehabflitation
of displaced persons?

(b) If so. when, and how has' it
been dealt with?

The Minister of State. for Rehabill.
tation (Shri A. P. Jain): (a) Yes.

(b) August, 1950, The amount of
loan has been sancti

.Corrzz Crss

+2124. Shrel M. V. Rama Ras: Will
the Minister of and Indusiry
be pleased to state:

(a) when the present rate of levy
of coffee cess was first decided upon;

(b) whether representations have
been made to the Government of India
that the rate of levy of the cess should
be increased by eight annas per
cwt. of coffee;

(c) the estimated annual income
which will accrue if the cess is increas-
ed by eight annas;

(d) whether it is a fact that dearness
allowance has not been paid to the
employees of the Indian Coffee Board
for the last twenty-five months; and

(e) the annual expenditure estimat-
ed to cover payment of dearness
allowance to the employees of the
Indian Coffee Board?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) 1840.

(b) Yes, Sir,
(¢) Rupees two lakhs,

(d) Yes. Sir. The employees of the
Board drawing salaries up to Rs. 230
pm. only have not been paid the
fncrease in dearness allowance of Rs.
10/- p. m, sanctioned with effect from
1st January 1949 by the Governmen
of India.

(e) The annual expenditure to
mest the increase in dearness allow-
ance menti (c) above 1is
estim

L d

ated to be Rs. 1,844,000,
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BIRGANJ TREASURY

[*2185. Shri B. 8. Arya: Will the
Prime Minister be pleased to state:
(a) whether it is a fact that the
treasure, which was looted by the
Nepal Congress Forces from the
Birganj Treasury and which they had
brought into India, was detected by
the Police and confiscated; and

(b) if so, what was the amount of
cash, gold and silver in that looted
treasure and what steps have been
taken by the Government of Indiz with
regard to that?]

):
treasure was seized
Delhi.

(b) Detalls of the amount confiscat-
ed in Delhi are as follows:

The Deputy Minister of Extermal
Affairs (Dr. Keskar): (a) Yes, the
inl}ihtrmd

m A.O P .
i) Indian Currency 35,00,552 10 9®
ii) Nepal Currenoy 12,600 23 1

Precise information about the value
of the treasure confiscated in Biher ls
not yet avaflable.

The treasure will be kept in safe
custody pending its return to the
Government of Nepal.

Iwp1ANS-TN CHINA AND SINKIANG

*2136. Shrl Krishmanand Ral: Will
the Prime Minister be pleased to state:

(a) whether figures are availahle
about the number of Indians redd::s
in China and Sinkiang at present. .
it so, what are their numbers; .
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(b) whether there has bheen any
influx of refugees from the above-men-
tioned countries into India after their
occupation by Communists in 1949 and
if su, the number of such refugees?

The Deputy Minister of External
Affairs (Ur. Keskar): (a) The latest
figures are not known. About two
years ago, the number of Indians re-
siding in China was reported to be
830. The n:gx“ib:g of Isidialx’x muonal.so‘
‘at present residing in the Province
Sinkiang is less than 25. There are
also 100 to 150 Kashmiris residing in
Sinkiang.

Our Ambassador in Peking has been
asked to supply the latest tigures.

{b) There were no Indian refugees
from China but about 50 Indian
nationals, who had become destitute,
were repatriated to india at Govern-
ment expense.

About 650 Chinese refugees, most of
them Turkey Muslims, arrived in
India from the Province of Sinkiang
in 1949. They came to Kashmir.
Most of them returned later to Sinki-
gmwentontomefonimmn—

StaTISTICS OF UNEMPLOYED PERSONS

*2137. Shri M. P. Mishra: Will the
Minister of Labour be pleased to state:

(a) whether any all-India statistics
of unemployed persons among the edu-
cated middle class are collected and
maintained; and

(b) it so, what was their number
during the year 19507

The Minister of Labour (Shri Jag-
$ivan Ram): (a) and (b). No such
statistica are maintained.

CLoTH QuoTa T0 BHOPAL

*2138. Thakur Lal Singh: Will the
Minister of Commerce and Industiry be
pleased to state:

(a) the quota of (i) fine and (i)
coarse cloth given to the state of
Bhopal during the year 1949-50;

(b) the quota for the year 1951; and

(c) the reason for the difference?

The Minister of Commerce and Ia-
dustry (Shri Mahtadb): (a) A total
allotment of 10,267 bales of cloth was
made to the Bhopal State during 1949
and 1950. No information is available
regarding the quantities of fine and
coarse cloth purchased by the State
during the period January 1949 to
Seplember 1949 against the above
allotment. During the period Octo-
ber 1949 to December 1950, however,
315 bules of fine and 50 bales of
coarse cloth were released to the

State from Madhya Bharat and the
Bombay/Ahmedabad selected muiis,
(b) and (c). The monthly gross
cloth -quota ot Bhopal State was nxed
in December 1948, at 6u0 pbales. This
was based on the population comput-
ea according to the 1841 census, due
weightage tor increase in population
having been given w0 the extent of
20 per cent. in cities and 10 per cent
i urban and rural areas. The quota
18 inclusive of the . handloom clowa
production in the State which was
esumated at 100 bales per month but
was reduced to 50 bales per month
from October 1949. The mill cloth
quota of the State during January/
bepiember 1949 was, therefore, 5u0
bales per month and from October
194Y onwards 550 bales per montn.
From September 1944, the Govern-
ment of india assumed responsipbility
for the distribution of only two-third
of the mill production for civil
consumption, the balance of one-third
veing allowed to be sold through
normal trade channels. . The ciown
quotas for purposes of allotment
through controlled channels were,
theretore, reduced and Bhopal's quota
was reduced from 550 bales to 367
bales per month. The present quota
ﬂ,aﬂbﬂgpf:u onth is likely to be
in .

MANUFACTURE OF MATCHES IN BRoPAL

*2139. ‘Thakur Lal Simgh: (a) Will
the Minister of Commerce and industry
be pleased to state what is tne maxi-
mum capacity for the manufacture of
matches in the match tfactory at
Bhopal?

(b) Are Government aware that its
material is not as good as foreign
matches?

(c) If so, do Government propose .
improve it, so that the local product

‘ay come up to the standard of foreign

matches?

The Minister of Commeree and In-
dustry (Shri Mahtad): (a) About 2,880
cases of 50 gross boxes of 60 sticks
each per annum,

(b) Government have had no com-
plaint in regard to the quality of the
matches manufactured by this factory.

(c) Does not arise in view of reply
to part (b) of the question."

REPORTS OF DISTURBANCE Euqmv
CoMMITTEES

*2140, Maulvi Wajed All: (a) Wil
the Prime Minister be pleased.to state
whether the Disturbance Enquiry Com-
mittees of West Bengal, Assam, and
Mmal formed. under the terms of

the Agreement bave submitted
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their Reports to their respective Gov-
ernments

(b) 1f so, do Government propose to
lay on the Table of the House a copy
each of such nepors ana aiso state wne
stepg laken by each Government for
uaplementing whe recommenaations?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) The reports of the  Enquiry
Commissions of West Bengal,
and East Bengal were exchanged be-
tween the Governments of India and
Pakistan on the 7th March, 1951 and
will be published on a date to be
agreed between the two Governments
wnen copies of the West Bengal and
Assam reports will also be laid on
the Table of the House.

The recommendations of the West
Bengal and Assam Commis-
sions are at present under examination.

EXPENDITURE INCURRED ON
REBABILITATION

*2141. Mauivi Wajed Ali: Will the
Minister be pieased to state the
total amounts spent by the Government
of india and the Governments of West
Bengal and Assam, on the rehabilita-
uon o1 the East Bengal displaced per-
sons and returning Muslms, up till 31st
January 19517

The Deputy Minister of Externas
Affairs (Dr. Beskar): According to the
latest information available to the
Government of India, a total sum ot
Ks. 1409 8y lakhs has been spent on
the rehabilitation of the East Bengal
displaced persons in West Bengal ana
Assam from the date of partition up to
the end of 1950. In addition about
Rs. 6 lakhs have been spent in West
Bengal up to the end of November
1950 and Rs. 25-1 lakhs in Assam up to
the end of January 1951 on the reliet
and rehabilitation of returning Mus-
im Persons.

PropUCTION IN TEXTILE MiLs

*2142, Shri Hussaia Imam: (a) Will
the Minister of Commerce and Industry
be pleased to state what is the expected
production of cetton textile mills for
the year 1951 and what is the export
quota fixed for the first six months?

(b) What was the highest quantity
produced, in what year and what were
the reasons for the redu the
year 19507

(c) Is there any system of checking
actual production by checking it with
the consumption of cotton?

The Minister of Commerce and

dustry (Shri Mahtab): (a) W
Production 4,000/4,200 million yards.
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Export quota for the first six months
120 million yds.

(b) Highest production (1948)—4,318
million yds.

Reasons for low production in the
year 1950:—
(i) shortage ot cotton,
(ii) strikes and absentism. parti-
cularly strike in the cotton
;extue mills in Greater Bom-
ay,

tiii) closure of mills due to un-
economic conditions.

(c) Yes, the mills are to submit
periodic returns for the cotton allotted
and the quantity used in production
under section 3 of the Essential
Supplies (Temporary Powers) Act,
1946 (XXIV of 1846).

Raw Jurx ExPORT

*2143. Shri Hussain Imam: Will the
Minister of Commerce and Imdustry be
pleased to sta

(a) whether 1t is a fact that Pakistan
raw jute is being exporied from Cal-
cutta Port;

(b) if so, whether Government pro-
pose to lay on the Table of the ‘House
a statement giving the total number of
bales and their approximate value m
sterling or dollars for each of the
quarters of the years 1949 and.1950;

(c) whether the foreign exchange
accrues to India or Pa)ustan lnd who
realises the jute export duty; and

(d) what is the method of valuation
of raw jute and how are they shown
in our monthbly statistics of trade
(toreizn)

(b) A statement giving the quanti-
ties (in bales) of Pakistan raw jute
exported to foreign countries in trangit
through Calcutta during these periods
is laid on the Table of the House.
[See Appendix XV, annexure No.10].

Information about values is not avail-
able.

(c) As this is transit traffic, the
foreign exchange accrues to P
and no export duty thereon is also
leviable in India.

(d) Since it is Pakistan raw jute

transit, the question of our valua-
uontbereoidoesn ot arise, and it is
also not exhibited npantdyhout

statistics.
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DR. BHARATAN KUMARAPPA

»*2146. Dr. Ram Subhag Singh:" (a)
Will the Prime Minister be pleased to
state ‘whether it is a fact that Dr.
Bharatan Kumarappa, !ndia's delegate
to the United Nations Social Comunis-
sion, was stopped from speaking in the
Umversxty of Houston, Texas, US.A.,

(b) It so, what were the reasons
therefor?

. AP‘ Deputy Minister of External
airs (Dr. Keslmr) (a) and (b). Ac-
cotding to newspaper reports this is
Dr. Bharatan Kumarappa has,
however, stated that some speeches, of
his were distorted and misquoted by
some local paper in Houston.

I should like to add that Dr. Kumar-
appa 1s on a private visit to the United
States for the purpose of a lecture
tour. This has nothing to do with the
Government of India or with the
United Nations Social Commission.
The next meeung of this Commission
S} W[} dWOS BAIUID Ul pidy aq (M
month., Dr. Kumarappa is authorised
to spcak for the Government of India
only in Commission and
that too on subjects coming before
that Commission and according to
Government’s instructions. Any views
expressed by him on topics outside
the Commission, or on topics other
than those before it, are his own and
the Government ot India have no
responsibility for them.

Hessian CLoTH

*2147. Shri D. S. Seth: Will the Minis-
ter of Commerce and . Industry be
pleased to state wiut .s 1he approxi-
mate cost per hundred square feet of
Hessian Cloth on its 'anding in each
of the various Dollar areas and how it
compares with the roarket price in the
Dollar countries councerned in each

landed cost of 100 yards (not 100
souare feet) of 40” x 10 oz hessian in
US.A. is 2275 dollars. The latest
available spot market quotation In
New York for the same construction
is 34.50 (nominal). Information
about prices in other dollar countries
hessian, however, is exported to U.S.A.

BoRDER Rams '

129. Dr. M. M. Das: Will the Primo
be pleased to state:

(a) whether any attempt has been
made by the Minority Ministers of India
and Pakistan to find out the causes of
repeated border raids by armed

356 P. 8. D.
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Pakistani gangs mto the border areas
of West Bengal, and

(b) if so, what are those causes, and
what steps have the said Mlmsters
taken to neutralise them?

The Deputy Minister of Extermal
Affairs (Dr. Keskar): (a) and (b). The
Minority Ministers have been appointed
mainly to ensure the impilementation
of the Prime Ministers’ agreement of
April 1950 and thereby to help restore
confidence in the minds of the minori-
ties. The Ministers have no direct
responsxbmty for looking into border

These are dealt with in accord-
ance vnth the procedure agreed upon
by India and Pakistan in December
1948. An enquiry is held jointly first
by the District Magistrate concerned
on both sides and 1t they disagres by
the Divisional Commissioners. Later,
if necessary, they are discussed by the
Chief Secretaries of East Bengal and
West Bengal at their periodical con-
ferences. Apart from other factors,
one of the principal reasons for border
raids is the lack of a proper line of
demarcation along the greater part of
the boundary between West Bengal
and East Bengal. It is hoped that
where as a result of the operations
now in progress the boundary is
finally demarcated, the frequency of
such raids would decrease and it
would be possible to deal with them
more effectively.

CEMENT IMPORT

130. Dr. M. M. Das: (a) Will the
Minister of Commerce and industry be
pleased to state the quantities of cement
imported from Pakistan into India
during the years 1949-30 and 1959-51
up to date?

(b) Is it a fact that the Pakistan
manufactured cement has the same
contyolled price as cement imported
from Europe which is 50 to 80 per cent.
higher than India manufactured
cement?

(¢) What is the import duty imposed
by Government upon foreign cement?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) 1949-50—
38,660 tons; 1950-51 (up to January
1951 —263 tons).

(b) The price of cement imported
into India from Europe and Pakistan
varies in accordance with the landed
cost. The maximum price chargeable
at Ports is landed cost plus 10 pgr cent.
or Rs. 135 per ton, whichever is less,
and for inland destinations the actuai
freight is added to the Port price. The
selling price of cement imported from
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Pakistanmusunlly.')owmperuent.
higher than that of Indian cement.

(c) Rs. 16/8/0 per ton.
REHABILITATION IN ANDAMAN IsLawps

mm.llﬂll.wmthelﬂnhkl‘
of Réhabifitation be pleased to state

what is thé amount spent by Gevern-
work, to

ament, if any, for development
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make the A.ndmms fit for rehabilita-
tion of displaced persons?

The Minister of State for Rehsbili-
m(sma.r.mn)-

Jungle clearanee . Re. 80,000

Construotion of Transit
Camps. . . . Ra. 1,08,000
Torar  Rs. 168,000
- ol o
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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers.)
OFFICIAL REPORT
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PARLIAMENT OF INDIA
Monday, 12th March, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-54 AM.

DEATH OF RAJA® BAHADUR HARI-
HAR PRASAD NARAIN SINGH

Mr. S r: Before we proceed
further, I have to inform the House
of the sad demise of Raja Bahadur
Harihar Prasad Narain Singh of
Amawan, who died at Benares on the
19th February, 1951. He was a Mem-
ber of the old Legislative Assembly
from November 1934 to April 1937. He
was a great parliamentarian and was
a Member of the Bihar Legislative
Assembly from 1937 to 1939. In the
Central Legislative Assembly he was
elected from Bihar and Orissa con-
stituency.

I am sure the House will join with
me in conveying our condolences to
his family. The House may stand in
silence for a minute.

The House then stood for a minute.

PENETRATION INTO ASSAM—TIBET
BORDER BY CHINESE SOLDIERS

The Deputy Minister of External
Affairs (Dr. Keskar): In reply to Sup-
Plementary questions to Starred Ques-
tion No 1433 of 14th February 1951
by Shri Deshbandhu Gupta, a reference
was made to the penetration into our
territory by Chinese soldiers on the
Assam-Tibet border and about the
Dositicty of Rima. As a great deal of

363 P.S

4349

publicity was given to the replies and
in order to remove any misunderstand-
ing, I beg to state, firstly that Rima
is not in Indian territory and there
was no violation of our territory .by
Chinese soldiers. Secondly rpgardm‘
the penetration by mistake into our
territory, there is a case of only one
solitary soldier. No other penetration
ever took place.

Shri Chaliha (Assam): May I know,
Sir,

Mr. Speaker: Order, order; what ig
it that hon. Member wants now?

POINT OF ORDER RE. SUFPLE-
MENTARY QUESTIONS ON
STATEMENTS

Dr. Deshmukh (Madhya Pradesh):
Sir, I want to raise a point of order
with regard to your ruling so far as
allowing supplementaries to  State-
ments are concerned. I can under-
stand that if an hon. Minister or the
Prime Minister makes a Statement on
his own then it may not be open tQ
ask supplementaries. I see that on two
occasions you disal]lowed supplemen-
taries when the Statements were made
in reply to questions. My submission
to you is that there should be no dif-
ference between making categorical
replies to each part of the question and
making a statement as a sort of a con-
solidated reply to the whole question,
I would therefore like to have your
ruling clarifying the situation whether
if simply because an hon. Minister
chooses to make a Staiement in reply
to a question, that alone precludes any
supplementary being asked, and whe-
ther that is your ruling.

Mr. Speaker: He wants me to state
it now?

Dr. Deshmukh: If possible; other-
wise, you may take your own time.

Mr. Speaker: It does not require an
further consideration on my part. Bu{
I would have preferred to put it in
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[Mr. Speaker]
writing and state it so that the state-
ment would be more exact. That is
the only point. But, I see no reason
to differ from what I have already
ruled or stated. That I may make
very clear.

Shri Kamath (Madhya
You are giving a ruling
writing?

Mr. Speaker: Yes. The
stands; the reasons will follow.

-Pradesh):
later on in

ruling

PROCEDURE ON MOTION FOR VOTE
ON ACCOUNT

Mr, Speaker: Before the House takes
up the general discussion of the Bud-
get, I wish to place one aspect of the
matter before the House.

As hon. Members are aware, accord-
ing to the present time table, the Gen-
eral Discussion of the Budget is sche-
duled to end tomorrow by 5 p.M. and
the motion for Voting on Account will
eome for the vote of the House on
the 14th March. As hon. Members are
also aware, the procedure for Voting
on Account is designed to give the
Members a longer time for discussion
on the Budget by putting the same off
to convenient dates after the 3lst
March. The principle of the practice
is that the House ought to grant suffi-
cient funds to Government to enable
it to carry on till the Demands are
scrutinised and voted upon. In this
procedure, as full discussion follows,
the grant of supply for the interim
period on the Motion for Voting on
Account is always treated as a formal
one just like a Motion for leave to in-
troduce a Bill or the introduction of a
Bill. I trust hon. Members will appre-
elate this position and treat Voting on
Account as a formal affair as they
would have a full onportunity to dis-
cuss the Demands for Grants in a
detailed manner later from the 26th
March to 10th April. On this under-
standing of the matter and on the as-
sumption that it will be agreeable to
the Members to treat the Motion for
Voting on Account as a formal affair,
f have been thinking of allotting one
more day, namely the 14th, for Gen-
eral Discussion so that a larger number
of hon. Members desiring to parti-
cipate in the General Discussion may
bave an opportunity of doing so. In
that case, the Motion for Voting on
Account will be put to the House at
5 p.M. on the 14th. Such an allotment
will give hon. Members more time for
general discussion without detracting

rom the opporturities of discussing
the Demands for Grants in a detailed
manner.
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May I take it that hon. Members are
agreeable to what I am  proposing,
both as regards allotment of the 14th .
for General Discussion and the nature
of the Motion for Voting on Account
being treated as a formal one? I shall
make the necessary announcements on
having the sense of the House.

Several Hon. Members: Yes.

Mr. Speaker: Then, I take it that on
the Motion fcr Voting on Accoun
there shall be no discussion, and
the Motion will be put and assented
to by the House.

Shri Sidhva (Madhya Pradesh): May
I know whether this will be binding
for ever as a rule of procedure?

Mr. Speaker: That is the usual
practice.

Shri Sidhva: In the House of Com-
mons, by common consent, some dis-
cussion is allowed. I am not for any
discussion this time; but I want to
know whether this will be a precedent.
12 Noon.

Mr. Speaker: Of course, this will
be a precedent. The ahole idea is that
the Budget is coming up for scrutiny
and discussion at greater length. In
the present case, Government wants
to carry on only for a month. I do
not see what useful discussion can be
had on a month’s supply, when eleven
months’ supply is going to be discussed
by the House and when there has been
ample General Discussion for four
days. Any discussion on the Motion
for Voting on Account will mean @
repetition of the same discussion. If
the House is not agreeable, certainly,
I shall end this discussion tomorrow
and have the Motion for Voting on
Account. That will be a wrong pre-
cedent, to my mind.

Shri Kamath (Madhya Pradesh):
Could you allow a formal discussion
on a formal motion for one-eleventh
of the time that would be allowed for
the other Demands later on?

Mr. Speaker: Order, order. Hon.
Members while trying to
arguments need not go to the extent
of one-eleverth and all that.

Then, we treat this Motion as a Yor-
mal one, as is the practice, of course,
for the reasons which I have stated,
and the discussion on the Budget may

* take place later on. I am going to

allot the 14th for general discussion
on the distinct assumption that there
will be no discussion on the Motion
Yor Voting on Account.
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Prof. K T. Shah (Bihar): May 1
enquire if this will be exactly one-
twelfth of the Demand under each
Head or anything more or less? The
object of my asking this question is,
though it is not a possibility in this
House, it may be a matter of refusing
the whole Grant and therefore a part
may not be allowed. I am only on a
procedural ground, the matter of con-
fidence sometimes. Theretore, if you
rule that this will be a precedent and
that there will be no discussion on
this matter, hereafter, I would request
you to bear in mind this possibility
that the entire Demand may be refused
and in that case if one-twelfth has
been passed without discussion, it may

prove embarrassing.

Shri Hussain Imam (Bihar): The
procedure that you have suggested,
Sir, is that a lump sum grant will be
made and it is presumed that the
Demand to be moved will not be split
into different Heads. Therefore, our
voting supply does not debar the House
from refusing supply or any specific
Demand. We are only making a lump
sum grant without specifying the
Heads. Care should be taken by Gov-
ernment to see that it is not an inordi-
nately large sum., It should bear a
proportion to the entire Budget; it need
not be exactly one-twelfth and all that.

Dr. Deshmukh (Madhya Pradesh):
1 do not object to the ruling and the
decision taken; but......

Mr. Speaker: I am not yet taking a
decision.

Dr. Deshmukh: Every time, it should
be with the consent of the House that
discussion should be waived and not
arbitrarily by the Speaker’s ruling.

Mr. Speaker: The Speaker does not
want to be arbitrary at all. What he
wants to see is that no Member acts
arbitrarily so as to deprive other Mem-
bers of their legitimate rights. Now,
each Demand will be there and vo
upon to the extent approximately, not
exactly, of one-twelfth. I said ap-
proximately; it may be a little more
or a little less. The whole idea of
Voting on Account is that Government
functions may not come to a stand-
still because of the absence of the vote
of the House authorising the expendi-
ture. That is the whole point. There-
fore ] said approximately one-twelfth.

an occasion arises where the Motion
for one-twelfth is intended to be taken
as a vote of no-coufidence, then, of
course, that will stand on a different
footing. I do not wish to bind my-
self to anything just now. We will
consider that when the occasion arises.
dust as in the ordinary circumstances,
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though it is perfectly competent for
an hon. Member to speak on a Motion
for leave for introduction of a Bill or
introduction of the Bill, still, we never
do that but accept the Motion as it is,
and the discussion takes place at the
consideration stage. Similarly on this
vote on account, we shall not have
any discussion now but shall treat it
as a formal business and...

Shri Kamath: It will not be a pre-
cedent then?

Mr. Speaker: It will be a precedent
for the future. And Prof. Shah seems
to be satisfied, at any rate.

Prof. K. T. Shah: If I heard you
correctly, Sir, you said if a question
like a vote of confidence should be in-
volved in the grant of one-twelfth of
the Demand, then that would stand on:
a different footing. That is what I
heard you say.

Mr. Speaker: Yes.

Prof. K. T. Shah: If that is so, then
I am satisfied.

Mr. Speaker: But I may also make
it clearer further. Because of the
question put by Mr. Kamath a suspicion
arises in my mind. I have to be satis-
fied that the vote on a question is
reasonably going to be treated by the
House as a vote of no-confidence.
Merely because a Member says that
he treats the thing as a vote of no-
confidence, I am not going to treat it
as such. That is not going to change
the position. So I assume that this
arrangement or convention or prece-
dent is agreed to.

Shri Sidhva: For this session.

Mr. Speaker: For this year, for the
future and for all time, so long as I
happen to be here and hon. Members
happen to be here also. I do not think
we can bind future legislatures for all
times, but at least let us be clear to
ourselves.

Shri Biswanath Das (Orissa): Sir,
I do not see any reason to differ from
the view expressed by you. We will
not discuss the motior of a grant on
account. That is the only decision we
are taking. Regarding the point rais-
ed by Prof. Shah, namely that of a
vote of confidence on the Ministry,
that does not arise at present in the
present Parliament. If we take that
view, then the only question that will
be kept as a precedent that has been
started now is that we will not dis-
cuss the motion. But the House can
vote and reject the whole Demand.
Therefore the expression of the vote
of confidence will be there and the
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[Shri Biswanath Das]

Ministry will be out of office. There-
‘fore what I say is, the point of view
'that has been stressed by Prof. Shah
is being attended to, and there is no
*difficulty on that score.

Regarding the point made out by
“Mr. Kamath, I do not see any justifica-
tion for it because you cannot exactly
divide the grant into twelve definite
and distinct lump sums. There will
be difference in the amounts.

‘Mr. Speaker: Hon. Members may
‘also remember that the vote on account
will be followed by the Appropriation
Bill and the Government will not be
able to drew from the Consolidated
Fund any amount at its will.

Shri Kamath: Will that also be a
formal affair?

Mr. Speaker: Yes, and I believe in
the House of Commons they vote for
three or four months supply.

Now I may say that I allot the 14th
for general discussion and the vote on
account motion will be taken at
5 o'clock at the end of that day.

We will proceed with the

general
discussion of the Budget now.

GENERAL BUDGET—GENERAL DIS-
CUSSION—contd.

FIRST STAGE

Pandit Kunzru (Uttar Pradesh):
Although the hon. Finance Minister
has imposed tax to the extent of 31
crores, the market seems to have re-
acted favourably to his Budget. This
is no doubt, partly due to the confi-
dence of the country in my hon.
friend's finance judgment and ability.
but I believe that it is largely due to
the fact that the terror-stricken mar-
ket heaved a sigh of relief that the
disasters it had feared had not be-
fallen it. It expected taxes to be im-
posed which would cripple its activi-
ties and it is naturally relieved to find
that the burdens imposed are such as to
place no undue strain on it.

However, when we consider that the
Finance Minister and the Railway
Minister between themselves are go-
ing to take about Rs. 50 crores more
from the people during the course of
the next year, our duty is not merely
to agree to the imposition of new taxes
because there is a deficit either on the
revenue account or on the capital
account, but we have also to enquire
whether Government are making pro-
per use of the money available to them,
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whether the expenditure is adeqpatel:
controlled, whether revenue estimates
take into account all sources of reve-
nue income and also what method
Government propose in order to create
a better atmosphere and a better eco-
nomic situation in the country. Sir,
we have, therefore, first to ask our-
selves whether there has been any
under-estimation of income. I find
that both the Finance Minister and the
Railway Minister have taken no
account of the beneficial effects of the
Indo-Pakistan Trade Agreement which
has been recently concluded. Its effect
both in the case of the Railways and
in the case of general revenues, I have
no doubt, will be considerable and it
should, so far as the General Budget
is concerned, increase both our cus-
toms revenue and the yield from in-
come-tax. There is no indication in
the hon. Finance Minister’s speech or
in the Explanatory Memorandum that
this has been taken note of in estimat-
ing the revenues for the year 1951-52.

Now, as regards expenditure, we
know that the debates that have takev
place in the House on the L.amoda.
Valley Corporation and the Housing
Factory has revealed a sad state of
things. Besides that the article that
has appeared in the January number
of the Bulletin of the Reserve Bank of
India on the results of the Grow More
Food Campaign throws a great deal
of doubt on the efficacy of the methods
adopted by Government in order to
increase our food production. It is
true that this article is based on an
enquiry that was made in 1948-49.
But I should like to know whether
there is any reason to believe tnat the
Food Department has radically chang-
ed its methods and that the results
that may be expected to be achieved
in the course of the next two or three
years will be much better than those
that have been achieved during the
last eight years. Some changes have
been made in the methods employed by
the Food Ministry but the question is
whether the basic defects to which
the article that I have mentioned has
drawn attention has been sufficiently
removed to warrant the high expecta-
tions that have been formed, at least
by Government as a result of the ex-
penditure that they are incurring on
the Grow More Food Campaign.

My hon. friend the Finance Minister
has told that the deficit he is faced
with is due to the deficit in the capi-
tal budget. It has been evident for
sometime that Government have not
been able to induce the country to
enable it to borrow the money required
by it to execute its development
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schemes. My hon. friend proposes to
levy taxation in order to meet the
capital expenditure that will be neces-
sary, in view of the past commitments
of Government. How long does he
propose to rely on this source of addi-
tional income?

[SuriMATI DURGABAI in the Chair]
He may use this method during the

next year but it is obvious that this’

policy will not lead us anywhere. We
have entered a blind alley and we
must find some means of getting out
of it.

This question has come before the
House every year during the last three
years and we have therefore to ask the
Government as to what their policy
is going to be in the future. Ii; they
find that their present industrial or
economic policy as a whole has turned
out to be a failure, do they propose
to review this policy and to adopt any
new methods of dealing with the situa-
tion, which has become so acute?

My hon. friend’s predecessor said
in the course of his budget speech last
year that the level of taxation in the
country is such as to hinder industry.
His exact words are:

“I am perfectly clear in my own
mind that the effect of the present
level of taxation is not disinfla-
tionary but positively inflationary,
because, if you take the line
that the solution to the pro-
blem of inflation is production,
then a very high level of taxation
which reduces the margin of sav-
ing and the amount available for
investment is a potential infla-
tionary force.”

Because of the view held by him
he remitted taxation to the tune of
about eight crores in connection with
this year’s budget.

Again, speaking on this subject in
1949 he said that the real difficulty
was that capital though available was
not being invested in the manner desir-
ed by the Government. He thought
that owing to the serious risks with
which ~ industrial investment was
attended those whc had money were
investing it in the purchase and sale
of easily marketable commodities and
he said that the real problem before
the Government was to reverse this
process and to induce investors to put
their money in new industries, so that
they might lead to an increase in the
total production. I should like to know
whether the Finance Minister agrees
with these views or thinks on different
lines from his predecessor. It is not
enough that he should tell us what his
difficulties are and how much money
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he needs to balance the budget, taking
both revenue and capital expenditure
into account. He must be able to take
a wide view of our financial and eco-
nomic situation and tell us how he
views the future, because, let me re-
peat, we cannot go on endlessly in
the way that he has proposed to do in
the course of the coming year.

While on this subject I should like
to put a question to my hon. friend
the Finance Minister. I find that the
notes that have been issued by the
Reserve Bank of India during the last
12 months have increased appreciably
in value, while the difference between
the notes issued by the 3rd March 1950
and the 2nd March 1951 amounts to
over 63 crores. This is obviously due
to the purchase of securities by the
Reserve Bank of India. Whatever
their purpose in purchasing the securi-
ties may have been, it must have led
to the injection of a large amount of
new money into circulation. I should
like to know how this fresh money has
come to be put into circulation and
what steps Government propose to
take in order to prevent further infla-
tion. Owing to the difficulties either
of the Reserve Bank or of the Sche-
duled Banks itis quite possible that
the Reserve Bank may have acted
thus, because to a certain extent of
the withdrawal of a large portion of
their deposits by the Scheduled Banks,
But in any case it ought to be a part
of the overall policy of the Government
to see that nothing is done either by
their own departments or by the banks
which would exert an inflationary
pressure on the market. My hon.
friend, the Finance Minister, has told
us that the effect of a deficit, whether
it is in the revenue budget or in the
capital budget, is the same. I should
agree with that view, provided the
money spent in respect of capital ex-
penditure outside the country were
left out of consideration. And if we
take this matter into account, we find
that there is no deficit in respect of
the capital budget so far as expendi-
ture in the country is concerned. I
find from the last page of the Explana-
tory Memorandum that taking the
Budget as a whole. transactions in
India are estimated to give a surplus
of about Rs. 88 crores, and transactions
abroad a deficit of about Rs. 171
crores. Obviously, the deficit in trans-
actions abroad can have no inflationary
effect on the internal economy of the
country. It is true that the Govern-
ment balances would have fallen very
low, but for the taxation imposed
by my friend, if his revenue estimates
are taken as they are, but it is diffi-
cult to understand how the deficit in
the capital budget has led already to
inflation in the country.
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‘Sir. Chalrman: The hon. Member
has two minutes more.

Pandit Kunzru: Then I should like
to say a word with regard to Army
expenditure. The expenditure on the
Army has decreased by about Rs. 30
crores. A substantial reduction has
already been brought about in the
strength of the Army, or will be
brought about by the 31st March. But
not content with this reduction, Gov-
ernment propose to make further re-
ductions in the course of the next year.
I do not say that no economy in the
Defence budget is possible. There are
certain items that deserve to be looked
into. For the sake of illustration, I
can mention two: the Chief Adminis-
trative Officer and his organisation,
and the Director-General of Medical
Services. I have no time to go more
fully into this question, but while this
economy is possible, we should like to
know from Government what is their
general policy in respect of reduction
in the Army. Do they think that the
safety of the country does not require
80 large an Army, or are they com-
pelled by financial reasons to reduce
their expenditure? If financial causes
are compelling them to reduce Defence
expenditure, will they tell us what is
the maximum reduction that they pro-
pose to make and within what period
it will be done? It is not right that
they should merely tell us that they
propose to bring Defence expenditure
down. We ought to know what is
their general policy in respect of this
matter, what are the considerations on
the basis of which they are proceeding,
and what is the maximum amount of
economy that they propose to achieve.
We should also like to know the effect
of this economy on the desire of the
Prime Minister to have balanced
Defence Forces, and the effect on the
general safety of the country.

Mr. Chairman: While calling upon
hon. Members to speak, I would like
to request them to strictly confine them-
selves to the timelimit of fifteen
miputes. Otherwise it would be diffi-
cult to put through the whole list.

Shri Hanumanthaiya (Mysore): The
hon. Member who spoke just now made
the observation that the Budget had a
good effect on the market. Even when
the present Finance Minis}er was
appointed to the post the business com-
munity was pleased, nay, even elated.
Therefore, it was but expected that
the business community would have
confidence in the present occupant of
the Treasury Bench. I was rather
amused to find in the statement of the
Federation of the Indian Merchants
Chambers a sentence accusing the pre-
sent Finance Minister for not being
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bold and imaginative in his proposals.
They ought to have known that the
present Finance Minister is as shy as
their capital, and being shy they should
not have expected him to show the
unexpected qualities of courage and
imagination. So far as I know, by his
training and tradition he is a devotee
of the qualities of steadiness and
sobriety, and may I say he is very
honest in his own way? But he has
done one very bold ‘thing which the
Chamber of Commerce ought to have
given him credit for. He has chosen
for his colleague an ever smiling man,
one who was a very vociferous Member
of this House. That ought to make up
his deficiency in courage which the

b;xsi.nessmen in the country accuse him
of.

Two years ago, in this very month,
when the then Finance Minister pre-
promised an
economy of Rs. 23 crores. He said
that in anticipation of the recommenda-
tions of the Committee appointed for
the purpose he would make provision
for it. But when the revised budget
figures were known it was found that
instead of there being a reduction in
expenditure by that amount the figures
had actually gone up by Rs. 4 crores.
The figure under the head ‘Civil Ad-
ministration’ was Rs. 34'5 crores in
1948. The then Finance Minister pro-
mised an economy of Rs. 25 crores,
but, as I said, the figures actually went
up in the revised estimate, by Rs, 4
crores, to Rs. 385 crores. In the next
year, the Budget estimates under this
head went up to Rs. 50 crores and this
year’s Budget estimates have gone up
to more than Rs. 56 crores. I very
much wonder why the past Finance
Minister was not able to keep up his
promise. The fault is not personal.
Many of the shortcomings that we
accuse the present administration of are
not personal. As Gandhiji pointed out
many a. time, the fault is that of the
system. Once Gandhiji wrote that the
machinery that the Britishers had set
up in India is so strong in its influence
over individuals that invariably every-
one who went into it succumbed. That
is the fate not only of the Finance
Minister who made that promise but
it is the fate of everyone who has gone
into it including the hon. the Leader
of the House and the hon. the Home
Minister, who (claim to) have inherited
all that Gandhiji taught and achieved.
The talk of economy has not merely
been in vain, but it has actually been
defeated as shown by the figures. I
would not have minded it if this in-
crease in expenditure had led to in-
crease in efficiency. The Estimates
Committee report which has been pub-
lished reflects the feeling of all of us
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in the country. That report has said
that in the Secretariat files pass from
hand to hand and the last man, who
8 the underdog, does the work, while
all the top officers do more or less super-
visory work. The Estimates Committee
has given us the flgures. The staff has
increased by five times and the expendi-
ture also has incredsed by about Rs. 22
crores. Instead of having efficiency to
that extent, the Estimates Committee
report says that there has been a de-
crease in efficiency in the Secretariat.
It is a well known fact in human affairs
that if there are more working persons
we can get the work done quicker, but
in the Secretariat the reverse is the
case. If there are more people em-
ployed, there are more hands to handle
the files and consequently more time is
taken. Not only in the interests of
economy and of saving money, but also
in the interests of efficiency of the ad-
ministration, it is essential that this
economy measure has to be taken up
seriously by those people who are in
charge of the administration today. The
question then arises: How are we to
deal with the people who are likely
to be unemployed? The Budget shows
that we are undertaking numerous capi-
tal works running to the tune of
Rs. 115 crores. There are factories
and various other ventures which the
Government are undertaking in the
next few years. Instead of recruiting
fresh personnel for those undertakings,
retrenched personnel may be very well
employed. Instead of doing that, we
go on increasing the number of hands
in the Secretariat and at the same
time recruiting personnel for the new
undertakings. Therefore, I would make
an earnest appeal to the present Home
Minister to take this matter up very
seriously, to reduce the expenditure and
to give employment to those who are
unemployed, in the new undertakings.

Sir, I would like to tell you a tale
of woe from the category of States
from which I happen to hail. All Part
B States, as is well known, have been
placed under a kind of control and
supervision under Article 371 of the
Constitution. That Article presupposes
that politically people of Part B States
are in mental calibre, patriotism and
political acumen inferior to the people
of Part A States. I do not suppose that
the representatives of the people sitting
here who come from Part A States
were mainly responsible for this Article.
The then Deputy Prime Minister for
some reason thought it necessary to
incorporate that Article. I need not
g0 now into the reasons which led him
to propose that Section and the Con-
stituent Assembly to adopt it. (Inter-
ruption). Whatever might have been
the reasons, it is now time that that
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Article should be taken away from
the Constitution, There is in that
Article a proviso that Parliament may
by law shorten the period, and there
is also a proviso that a particular State
can be exempted by the President. By
one of these two means, it is time that
this House as well as the Ministry make
the people of Part B States feel that
they are quite equal to the people of
Part A States.

Secondly, as though intentionally—
I do hope that there is no intention
behind it— the representatives of
Part B States are completely absent in
the counsels of the Government of
India, whether it be the Ministry or it
be the diplomatic service or it be any
other field that matters at the Centre.
Whether this is equality of opportunity
which the Constitution envisages, I
leave it to the House to judge.

Thirdly, one more point and I finish,
There are more than sixty lakhs of peo-
plein Part C Statesand for the last
three years they have been insistently
asking that they should have opportu-
nity for democratic government in the
same way as people in Part Bor Part A
States. I do not know for what reason
they have not been given this oppor-
tunity. Their requirements have been
constantly neglected. This is not the
kind of treatment that should he meted
out to anyone in India. As I said, the
Constitution which we have adopted
and to which we owe allegiance ig
based upon the fundamental principleg
of equality and fraternity. Strangely
enough, I am sorry to say, the Cone
gress Ministry that now occupies the
place of power here is denying those
very principles.

Shri B. R. Bhagat (Bihar): The
budget of 1951-52, to me it appears,
represents the barometer of the stress
and strain through which the country
has passed since the war. The main
theme of the speech of the hon. the

" Finance Minister was that our econo-

my has been kept out of gear through
the continuous rise in prices and the
inflationary spiral.

For the past three or four years it
has been the practice of all the bud-
get speeches to attribute all the evils
in our economic life to inflation and
the rising spiral of prices. Economists
in the country have agreed that one
of the major ills with which our econo-
my suffers has been inflation and rise
in prices. But it is now my painful
duty to point out that no concerted
effort has been made by Government
since it came into nower, or since
independence dawned upon this coun-
try to solve this problem, in the manner
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[Shri B. R. Bhagat]

in which it should have been done. It
is a failure not only of the measures
undertaken by the Central Government,
but also by the State Governments.
The pudgets that have been presented
in the States also indicate that there
is a lack of policy in the economic pro-
gramme of the Governments.

It is my painful duty to say that
in spite of the repeated assurances given
by the previous Finance Ministers, no
attempt has been made to check the
rise in prices, and they continue to rise.
The excuse has been given that this
rise in prices is not peculiar to India,
but it is a world phenomenon. Gov-
ernments in other countries have been
able to check the rise in prices—or at
least have been able to stabilise the
cost of living. The rise in prices in
other countries has been coupled with
increase in production and an expan-
sion in the economic activities of the
country and hence, to a very great
extent the rise in prices was.mitigatqd
by an expansionist phase in their
economy. But in our country inflation
and rise in prices have been in co-
existence with a restrictive form of
economy. There has been a rise in
prices; but according to economic prin-
ciples along with rise in prices there
should be an increase in production.
But here with the rise in prices the
entire economy has been put out of

ear. Our production has fallen; capi-
al has become shy; and every sphere
of our economic life has been affected.
This is a phenomenon which is pe-
culiar to our country. In other coun-
tries with rise in prices, production
goes up, leading to expansion of econo-
mic life. But here, with rise in prices
production has gone down. This is
really a peculiar feature.

Government found that since 1947
there has been no capital formation.
It drew up plans, in the Centre as well
as in the States, of rehabilitation and
reconsiruction to the tune of Rs. 3,000
crorés. But it found that the capital
market would not just respond to the
rieeds of the reconstruction programme.
Government, therefore, came to the
conclusion that more tax relief should
be given to the higher income groups,
so that they may make savings with a
view to make investments. But the

Finance Minister’s statement and the .

programme that he has laid before us,
shows that the evxnectations of Shri
Shanmukham Chettv and Dr. Matthai
have been belied. The fadure of capi-
tal to respond has been one of the
key-notes of the financial policy of Gov-
ernment during the last two or tl
ears. The previous Finance Ministers,
ri Shanmukham Chetty and Dr.
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Mat‘thai framed their Budgets on the
Lasis that adequate relief should be
given to the higher income groups. Now
Mr. Deshmukh has based his Bud-
get on the assumption that every poor
man should contribute for the sake of
the country. He cited the example of
a farmer who sent him Rs. § as his
contribution. May I humbly ask him
whether the nation is really in a posi-
tion to bear any more taxation?

The capacity of a nation to make
sacrifices, depends not upon economic
factors alone, but on psychological and
other factors too. In an expansionist
economy when production is going up
the nation is capable of bearing more
and more of taxation. We have
examples of this in the United States
of America and the United Kingdom.
We are all familiar with the policy of Sir
Stafford Cripps, whose policy was based
upon a high level of taxation combined
with strict austerity measures. But
he was able to show increased produc-
tion and exports, and expansion in the
economic life of the whole country.
Therefore the nation bore the high
taxation very cheerfully. Similar was
the case in the U.S.A. But in our coun-
try the entire production level has gone
down. Those who know the state of
agricultural economy of this country
will bear with me that at present India
is facing a grave crisis. The crisis is
not so much nature-made; as it is made
by lack of any coherent policy on the
part of Government.

In order to meet the 10 per cent. de-
ficit a Grow More Food campaign was
evolved. Later the entire food produc-
tion was put on a war footing by a
declaration by the Prime Minister.
Now we have an integrated programme
of agricultural production. But our
experience shows that every reorienta-
tion of the food production programme
proved a greater failure and landed us
into a greater crisis.

Industrial production this year has
received a set-back by about 10 per
cent. In major industries like jute, cot-
ton and sugar we have not been able
to keep up to the targets. This is
partly due to our relations with
Pakistan and the shortage of raw
materials.

In the case of strategic raw materials,
other countries are stock-piling. We
have certain strategic raw materials
like monazite. Our bargaining capa-
cily as would appear from the balance
of payment and other factors is not
weak. Our balance of payment posi-
tion is fortunately good for us. We
can bargain to our advantage and have
all those raw materials. But our ex-
perience is that Government lacks a
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eoherent programme and co-ordinated
action, and that is why we are losing
in the “battle of wits” not only with
Pakistan but with other
whether it is a big item or a small one.
So our ills are not due to the fact
that our economy has at present reach-
ed a stage of crisis but because we
lack a coherent programme and co-
ordinated action.

Dr. Deshmukh (Madhya Pradesh):
Administrative wisdom has reached
the crisis.

Mr. Chairman: Let not hon. Mem-
bers be interrupted. When they get
their chance, they will make their
statements.

Dr. Deshmukh: There is very little
chance, Madam.

Shri B. R. Bhagat: I look at the
budget proposals from two points of
view. One is from the point of view
of a financier, looking only at the re-
ceipts and expenditure. From that
point of view I must congratulate the
hon. the Finance Minister for not only
presenting a very straightforward bud-
get, in the forthright and honest man-
ner but also clearing a good deal of
“muddled thinking” from the world of
Governmental finance to which Mr.
Goenka referred in his speech while
initiating the discussion. I am sure
that much of the muddled thinking
that is present in our economic set-up
today will be cleared as a result of
his budget.

But as regards the taxation proposals
he said that the taxation has been
widely and equitably distributed among
all classes. I would like to say only
one thing. Whatever justification he
has given for widely and equitably dis-
tributing the taxes, it is only -nominal.
This will become clear if we see it in
the background of tax-relief in succes-
sive years afforded to the industrialists
and increase in railway fares. We find
that rot only has taxation been uneven
as between direct and indirect taxes,
but even in respect of its incidence it
has been uneven. This is because sixty
per cent. of the taxes are indirect. I
therefore wish to say that the justifica-
tion of distributing the taxation burden
widely and in an equitable manner is
nominal and not a real one.

I have to say something about the
surcharge of five per cent. on income-
tax. This is a flat rate. I would hum-
bly make a suggestion to the hon. the
Finance Minister that this flat rate
surcharge should be graduated in a
progressive manner. The unfortunate
feature today is that we have given a
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go-by to all progressive forms of taxa-
tion in our country. We have not dis-
tributed it equitably and we have not
giver tax-relief graduated on the
basis of family-units, and other such
considerations. Indeed we have given
a complete go-by to all progressive
forms of taxation.

In respecl of imposition of surcharge
on imports 1 have to make a suggestion
that certain articles of universal con-
sumption such as kerosene and other
such things should be excluded, be-
cause it will not only be inflationary
in character but will also tell upon the
poor man too much.

Before I finish I have to say one
last sentence, and that is as regards
the philosophy of budget. The budget
is an excellent financial statement, but
is a failure as a philosophy of economic
progress because the Government have
lacked a coherent and co-ordinated pro-
gramme. I would request the Finance
Minister that he must view the whole
economic development of the country
in the context of not only of greater
social well-being but higher produc-
tion and more equitable distribution
of the national income.

Mr. Chairman: Mr.
Menon.

Some Hon. Members: It is already
time for Lunch.

Mr. Chairman: Let him start.

Shri Damodara Menon (Travancore-
Cochin): I am thankful to you for
giving me this opportunity and leaving
me in possession of the House. I shall
resume my speech after Lunch.

The House then adjourned for Lunch
till Half Past Two of the Clock.

Damodara

The House re-assembled after Lunch
at Half Past Two of the Clock.

[PANDIT THAKUR DaAs BHARGAvVA in the
Chair]

Shri Damodara Menon: The Bud-
get proposals have been subjected to
such severe criticism in the House that
one feels rather hesitant and a little
diffdent to strike a different note. But
I confess that whan I first heard the
Bnget speech of the hon. Finance
Minister, I had a feeling of satisfaction
and that feeling has persisted in spite
of the wide variety of criticism that
has been ventilated in the House. I
think, Sir, the hon. Finance Minister
deserves praise for careful budgeting
at a time of acute economic distress.
Having said this, I must also point out
that the Budget taken as a whole is
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[Shri Damodara Menon]

‘conservative’ in its outlook and scope.
Let me explain my meaning. I use
the word ‘conservative’ not in its re-
actionary sense. ‘Conservatism’ is re-
actionary when it stands against all
progress and attempts to maintain
stalus quo in circumstances that call
for change. The Budget proposals of
the hon. Finance Minister are intended
to strengthen and to stabilize our
firances at a time when unprecedented
economic difficulties are facing us, but
conservatism has its drawbacks too.
We are passing through a period of
revolution. There are such periods in
the history of a nation when gigantic
forces are released which move tow.

making changes. Our country has
Just achieved political revolution and
we are on the threshold of an economic
revclution and a social revolution of
an equally gigantic nature. The ques-
tion we have to answer today is:
Have we the strength and the determi-
nation to achieve this economic revolu-
tion? Now, if we are hesitant, if we
-do not go forward, if we do not mobi-
Mze the resources of the nation, both
natural and human, we would be fail-
ing to respond to that historic call that
has come to us. My doubt is whether
‘the conservative financial policy that
ts shaping the Budget proposals would
really help us in this revolutionary
march. It was, therefore, $ir, that I
said that the Budget was conservative
In its scope. Acharya Kripalani made
a feeling reference the other day to
the frustration that exists in the coun-
4ry. Of course, we have to get out of
that frustration. I have my doubts
‘whether the Budget proposals will help
:z to get rid of that feeling of frustra-

n.

[

Now, let me explain this general
statement by examining one or two
specific points. I will take our achieve-
ments in the price front. Now, Sir,
the price level is in a sense very, very
significant. It reflects many of the
economic problems that face us today.
“The price level will indicate to some
extent the supply position of essential
commodities, the living condition of
the people, the capacity of the nation
to bear further tax burdens. Also it
will show us whether there is saving in
the different income groups of the
eountry which would help towards for-
mation of capital. The Finance Minis-
ter has stated that in spite of our
best efforts the prices of commodities
are going up. If I remember aright,
the index number stands today at 412.
Now, how nare you going to solve this
problem? If we do not solve it, many
of the dire economic ills that have pre-
ceded unhappy revolutions will over-
take us. Therefore, Sir, we have to
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examine this question carefully. It is
true that the Government have made
great efforts to control prices and I
do not want to minimize those efforts;
we have passed stringent rules and
laws here and tried to control prices,
but the fact remains that our attempts
have not proved very much successful.
I would therefore suggest a more re-
volutionary approach to this problem.
My suggestion is this. We must now
think in terms of taking over the entire
machinery of distribution from the
merchants. We have tried to induce
these good merchants to follow certain
standards. But hoarding, profiteering
and black-marketing and all those other
evils are persisting, Why do we not
try a revolutionary change? 1 know,
Sir, there are people in this House and
outside who look askance at sugges-
tions like these. They would say that
the normal trade channels must be
allowed to continue. Then there is
the spacious plea that our adniinistra-
tive machinery is not capablé of hand-
ling such a huge task. I believe that
this plea is not quite correct. It is the
result of indolence. It must be pos-
sible for us to evolve sufficient strength
and capacity and efficiency in our ad-
ministrative machinery to tackle this
big problem of taking over the distri-
butive system of our country. In an
indirect way it will also solve another
problem. The hon. Finance Minister
has been saying that capital is shy.
If our merchants who are sinking all
their money in trade with a view to
get easy and huge profits, fina that they
have no such avenues open, they
should be forced to sink their capital
in more productive enterprises and
probably also to put them in Govern-
ment loans. Looking at the problem in
that way also, I would suggest that the
Government must think in terms of
taking over the entire machinery of
distribution of commodities essential
for the life of the nation.

I want now to refer to the adminis-
trative machinery itself. It is abso-
lutely necessary, and many. hon. Mem-
bers have also pointed that out, that
we must prune our administrative
mackinery to make it capable of under-
taking the task of rebuilding this
nation according to the dreams we
have ' cherished so long. That is a
painful task. Perhaps, a lot of ruth-
lessness will have to be shown in that
task. My hon. friend, Mr. Mirza, who
made a thought-provoking speech
yesterday, addressed himself to this
question and said that retrenchment
on a large scale in the administrative
services would not be good at this
time. I agree to some extent with that
view. I we are not able to provide
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alternative employment to the men
we retrench, it will be bad. Also, as

ke said, the security of service which .

is implied in Government service
should also not be shaken. But, all
the same, we do not want such an
Inflated administrative service. The
Estimates Committee has pointed out
in its report that an Assistant in the
Secretariat has only to attend to about
five receipts per day. Thatisa very,
very poor quantity of work. These
gentlemen seem to be enjoying a good
holiday. I do not want to refer to the
superior services; they may also be
taking things quite easy in this coun-
try. A holiday mood is quite good, but
not in the Secretariat and in the
administrative services. George Ber-
nard Shaw once defined Hell as a
place of perpetual holiday. Let us not
in a small measure convert our
administrative service into a place like
Hell. It must be possible for us to
prune our administrative services.

In saying this, I must also refer to
another point. We are expecting the
report of the Planning Commission
soon and we will be called upon to
implement that report as best as we
may. Not only the Central Govern-
ment, but also the State Governments
will have to be organised for the task
of implementing the report of the
Planning Commission. It is a well
known fact that our own provinces—
they are not provinces now, they are
called’ States—are not distributed on
any scientific basis. The Congress has
been claiming for a long time that
these provinces should be distributed
on a more rational basis. My hon.
friend Mr. Hanumanthaiya referred to
the position of these States. There
are Part A, Part B and Part C States,
Centrally administered areas.
these things must be levelled up and
we must have only certain units in
this country which will be econo-
mically capable of carrying on the
work of re-building India. I do not
want to offend the hon. Members
from U.P. But, looking at the map of
India, I have always felt that this
huge leviathan-like province crawling
ever a large portion of North India
is too huge administratively to do any-
thing effectively. It must be possible
for us to divide that as a prelude, I
should say, to the great task. Let us
have more economic, healthy, viable
units in this country, which will be
capable of implementing the recom-
mendations of the Planning Commis-
sion.

Sir, I do not want to take more of
the time of the House. -
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off wadmR qaw fogr: ganfe
TEE, T qTH AFAHE FT W IAE T
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Namaw | &1 A9 F qa
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Tt W FAT qET AT, 9 H &
¥ oy N T gEg & 49
o far | 5@ g gl aw fafreed
¥ W # Sfd | g @A
g@er Re geg 1 fm oa® ¥
afadw (Services) ®t@ufsw fear
AR wom, aw sfa W e
e &% foar, 9@ @9 9 SfET
§ o @ 3§ foamr A AR
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[*0 s@dza< wag fasg)
gET ¥ 73 iR w0 f7 o=®
WY A@ & a9 gL AR qW
w3, foqm &1

afer AT @ w0 § R oA
NI 4 N A T FFHAT 9w
fear &, &re frar 4 ax xafog
A IR AR AW

(English translation of the above
speech.)

Shri A. P. Sinha (Bihar): Sir, the
Budget presented in the House this
year cannot be described to be an
ideal one, not because it contains
shortcomings to which we have any
strong objections, but for the fact
that it falls very much short of the
principles for which the Congress and
the present Nehru Government are
committed to the country. Personally
speaking, however, I am confronted
with the issue as to what different
features could an alternate Budget
contain in the present context of the
situation. I feel much embarrassed,
particularly on Saturday last, to bear
some of our foremost leaders speak-
ing here in a vein which was very
likely to spread defeatism rather than
raising the morale of the country or
the Parliament or that of our Cabinet
in any way. Do they hold that by
making mere lofty observations here,
the Budget could be turned into a
wholesomely sound one or were their
speeches intended to do some good to
the country? Among these speakers
were included some hon. Members
who on the occasion of the last Budget,
when Hindu-Muslim issue in Bengal
was a burning topic of the day, had
placed a demand before the Govern-
ment to undertake a complete ex-
change or transfer of population
requiring thereby the Muslims _irom
West Bengal to go over to the Pakistani
part of Bengal while Hindus from that
part to come over to West Bengal.
Both Acharya Kripalani and Dr.
Mookerjee had supported that
demand. the latter being much more
vehement. Had that demand been
conceded then and the Nehru Govern-
ment by a slip of error agreed to the
proposal, I can positively say
that the Budget now presented by
hon. Shri Deshmukh would have been
much more worse. I can rather
visualize a greater catastrophe be-
falling us viz.,, a total collapse of our
finances. Anvway I certainly feel
embarrassed to hear such speeches
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from gentlemen one of whom has lost
the Congress Presidential Election
only by a narrow margin of few votes
while the other has been a Cabinet
Minister only a few months before.
It is after many centuries that such
a vast region is being administered by
Nehru Government as a single unified
country. The present Government of
the country has the blessings of
Mahatma Gandhi and is being run by
Shri Nehru on behalf of the Congress.
Look to the. achievements of any
Mmjstry of t_hl.s Government you like—
be it the Ministry of External Affairs
or of States. Home Affairs or that of
Railways or any other Ministry, we
have reasons to feel truly proud of
them. To err is human and so is the
case with our Government. Mistakes
also have, no doubt, been made by our
various Ministries. But it would be
unfair to belittle their big achieve-
ments just by tactics like styling
‘Sindri’ as ‘Sundri’ or by using some
jeering phrase for ‘fertilizers’. I
therefore, put it to these prominent
leaders whether they could claim to
be truthful and honest in the light
of such utterances at the time of going
in for the votes a few months hence.
Just take any instance say to begin
with that of the Ministry of External
Affairs. Just after the breakout of
war in Korea, many hon. Members in
this very House had come forward
suggesting a triangular alliance bet-
ween Moscow, Peking and New Delhi.
Someone had pleaded in favour of our
joining hands with America and had
expressed the view that it was im-
perative to align ourselves with one
bloc or the other. But Nehru and his
Government had then said a firm ‘No’,
because they remembered what
Mahatma Gandhi had taught us—that
Bharat will always adopt an indepen-
dent line in her dealings and will not
think of dependence on others. Neither
are we so strong that our alliance
with any particular side may be
counted for definite results. Why then
deter from treading a straight and
righteous path? They had, therefore,
preferred to adopt that straight and
honest course. Also you may have
read of the independent line taken by
our Prime Minister in the recent
Commonwealthr Conference. In no mis-
taken terms he has continuously been
telling America that they were com-
mitting a mistake by crossing the
38th Parallel and also pointing out to
China the mistake in their approach
to solve the Tibetan issue and in
infringing the borders of that country.
For the part the Government have
played in the Korean conflict; con-
ceding at the same time their unequi-
vocal right of admission into U.N.O.
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We ought to be thankful to the Nehru
Government. What was the result?
But for this policy, the Korean conflict
would have been converted into a
major World War. Our Prime Minis-
ter by exerting his influence has
succeeded in localizing that conflict.
Is not this single achievement of our
Cabinet such as to make everyone of
us bow our head in appreciation of
the work they are doing? Take there-
after another achievement of this
wvery Ministry. What has happened in
Nepal? The king of that country
sought asylum here and a regular war
took place between the Rana regime
and the Nepalese Congress. At that
time many people had proposed to the
‘Government to send in their armies and
thus save the public there from suffer-
ing death and chaos in that manner.
What policy did Nebru adopt? He
maintained absolute neutrality so far
the warfare going on between the
Nepai Government’s and the Nepalese
Congress forces was concerned. And
when ultimately both the warring
parties had realized the desirability
of compromise and of running the
administration on democratic princi-
ples, they approached Nehru to help
in effecting a mutual compromise,
which was done. We did not interfere
in the least, yet democracy is ushering
in that great country and our friendly
relations with them are being streng-
thened further still. I can positively
say that in Nepal we have accomplish-
ed our task even more gracefully than
the police action we were forced to
take in the case of Hyderabad.
Similarly just turn to the achieve-
ments of the Ministry of Home Affairs.
The way our late Sardar Patel had
organised and administered tire Central
Services is now a common knowledge
and today the reins of that Ministry
are in the able hands of hon. Shri
Rajagopalachari who is handling the
Ministry and its work quite admir-
ably. Itisa different thing if, even
despite that, one may choose to
criticize its work, yet to make public
feel as if they are being ruined and
thus embarrass the Government un-
necessarily does: worry me to note
this embarrassment of those charged
with its task.

Take next the Posts and Telegraphs
Department. Now there is a far larger
number of post offices working in the
rural areas and the work of Tele-
graph Section is being run in a very
commendable and efficient manner.
The Ministry of Communications have
made excellent arrangements in res-
pect of carrying mails and passenger
by running day and night air services.

e Ministry will, however, do well
to pay particular attention to arrange-
ments in respect of accommodation
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and provision of foodgrains for the
staff working under them.

Come now to the Ministry of States.
The achievements of the late Sardar
in this Ministry are sufficiently known
to all. In Rajasthan, hawever, there is
no Ministry functioning at present but
it is a matter of pleasure to know that
hon. Shri Gopalaswami Ayyangar is
going to set up a Ministry there very
shortly. Capt A. P. Singh may feel
pessimist today about the non-exist-
ence of any Ministry in Vindhya Pra-
desh, yet I may hope and it will not
be a surprise to me if in very near
future a Ministry is formed there also.

Turn next to the achievements of the
Ministry of Defence. The three Service
wings viz., Army, Navy and Air Force
have been re-organised in an excellent
manner and there is commendable
discipline prevailing amongst them.
Just think and compare this fact
against the recent arrests of high
military officers made in Pakistan
But the real difficulty is that, because
of many years of slavery we are un-
able to know our own qualities and
on the other hand we display our
shortcomings even though very minor
very prominently. This is a great
difficulty with us and I can only hope
that gradually we shall succeed in
rooting out this complex from amongst
us. Only then we shall be able to see
our good qualities and have a true
estimate of our strength as also feel
our shortcomings, if there be any.

Similarly just take into considera
tion the achievements of the Ministry
of Food. Shri Syama Prasad Mooker-
jee has described the ‘Grow More
Food’ as a mere ‘farce’. I come from
Bihar and I can say that our Chief
Minister Shri Krishna Sinha and the
Food Minister Dr. Anugraha Narayan
Sinha exerted their utmost to see
that people obtain grains and no life
is lost on that account, and though
the Centre’s help to us was not what
it should have been, yet they did help
us within the means at their disposal.
The result is that the original fear
that death will take a heavy toll be-
cause of starvation and non-availability
of grain, has been falsified and a great
tragedy has been averted. It is possible
that some starvation deaths have takem
place, but they have certainly beem
on a much restricted scale. One fails
to see why everything appears to be a
mere hoax to hon. Dr. Syama Prasad
Mookerjee. Our State is again likely
to be confronted with a grave situatiom
after a month or two and I feel com~
fident that the State Government im
co-operation with the Centre will once
again overcome it. More than the
State Government or that of . the
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Centre, the ‘credit for keeping this
calamity at bay till now goes to the
kisans of the State who meanwhile
had taken recourse to the growth ot
other crops such as sweet potatves
whereby people could save themselves
from the clutches of death. They did
this all on their own and not at any-
body’s instance and thus saved their
own lives as also of innumerable
others. In this way the kisan of our
State contributed most to solve the
situation arising out of acute food
position. :

Now as for the Budget, I have sub-
mitted that nothing better could have
been done in the present context of
sxtuatlon It is true that the Budget
is not a full fledged Congress Budges,

. yet we could hardly have done better.
I want to point out that at the time
our various State Governments and
the Central Government had assumed
power, we had made efforts to reform
the land system. We did so with the
belief that till the land is owned by
" its tiller and he has full access over
all its produce, his general purchasing
power can never be raised. In Bihar
U.P. and Madras we made efforts to re-
store the ownership of land to its
tiller, but it has just been reported
that the petition of Bihar Zamindars
greferred against the Government in

atna High Court has been granted.
It has necessitated to incorporate an
amendment to that effect in the Bihar
Zamindari Abolition Bill, because till
ownershlp of land is not vested in the
tiller of the soil, no ‘Grow More Food’
can ever be expected to be successful
and nor can there be any hope for the
presentation of a better Budget. Our
capitalist class is presenting us an-
other ‘major difficulties. These days
they are busy earning money
in the black market or they
try to hoard it through tax
evasion. I felt embarrassed to hear
such lengthy and protracted speeches
in connection with the evasion of In-
come Tax. I am one of those who in
the present conditions when our capi-
talists locok to their own selfish ends
alone and have no sympathy towards
the overall interests of the country,
believe that the Income Tax Commis-
sion should be converted into a perma-
nent body like the Planning Commis-
sion or like any other Government
Department. The reason responsible
for this belief is that the capitalists
can never be expected to desist fromn
black marketing or tax evasion. On
your passing the anti black marketing
legislation here in the Centre, we had
launched a vigorous drive in Bihar
to put an end to all black marketing
and sent as many as 100, 200 black
marketeers to prison. It yielded us
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a considerable quantity of grains and
cloth.

The Indian Chamber of Commerce
had resented this move of the Bihar
Government and had hurled all soris
of accusations against it. The Bihar
newspapers, particularly those financ-
ed and managed by the capitalists,
had also showered criticism of all
sorts on the Bihar Government. It is.
true that the capitalists had helped
us a good deal during our fight for
freedom. but now that we are struggl-
ing to make ours a welfare State, their
co-operation is not forthcoming and:
they are not helping us wholeheartedly
though outwardly tlrey profess to be
with us. So it is futile to exovect the-
hon. Shri Deshmukh to present a
better Budget till our land system is
not reformed in the right direction se
as to restor2 the ownership of the land
to the tiller and the capitalists do not
desist from black marketing and con-
tinue to evade Income Tax.

I, therefore, keeping in view the
present conditions regard the Budget
presented by him quite good and 1
congratulate him for that.

3 PM. ) -

st T fewreeata ooy
7, a1 fedt ¥ & T gEeh
AT AT RFT W A FD
ATl | g Fg1 & o Fammfir
[ F a9 TG & AW £ )
To gumdl d T @ fe oo dumwe
w1 awe fawge W 1 A @ A
ATE Foa g7 FHwawa IR
CE O mamaw & A @
TRl t @ 9 F ag FA A
g F mgawe & gfeat & @ ar
THAT 1 oF @t Ofed W gRe ¥
M @R AT e q, A
gfe ¥ 1 aofe FATar & Sor=T ) iy
ot = mfes & 367 @ & W
ITE }, AT AT a6 ) FRErEr
@M @ & AR ad FTETTET A T
g1 A o A A Ao gfeaar
A 1 o et dwwe @R
W ¥ aga ¥ adwferd § ¥ T
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fat § ¥¢ 1 el o
¥ awe wr Aefed 1 gfie ¥ dam
9@ @ g ow w s fea famw
T WER | IER & o &,
WX TGA TR & T T9E F PR
g @ & faw 7 o9 # g
qw 4h F 4B aw & oomr § e
AR F A ®F 1 A ar Asfedt
FT FH &, WA &7 FW &) Wheq
forr St A arlw v & A Fawarafor
TME F I9E A Iq F FAT T
ifF i@ @ g fF
IR ¢ war fEwr SR 3@ A
#ft gwer @@ fom R oo &
T A @ | e AT FgfE
WE UL FaE Tqay A0
gaa gfewm h dm § AR T
g ATRF ¥ ghewiwr | Iiq AWE
T gEeT A 991 FE9 ¢, WAIwET AR
FIEEAT IH GEET H AT ﬂﬁil
& om0 & ag frdew £ ARAT
fr ot dawm &1 Mawe dsa F
T gRT Fwe AT §, SFT @
™ 9§ A A gfe & d@d &
@ g d aga 4 AW feart &
STEHF A F AT R T o
# SR Famr fFogard s @
g, @ & 9N a5 g
g5 T O AT AW T ag Ierar
fF g s ¥ ww SERr gem
AN I FHY T FGT | | T
WAF £ 1 JH ¥ g A IwA
g swer B e @e § At aw
N JA FT NI wET F W
wiwe s & ag o S5 @
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g %7 Iwd aurh N s
fagnw & | 3§ & IFR T@eT
¢ 5 srrwma ¥ A g, afes
THE | I THIT Y 4T T gAY
Wt a9 1 wfes W T =
A gAW FW Fawn §, Tafed &
afar 7 wg¥ gn ¥ T FEATE
fs S ara o9 Ao § | @
Ao rgara frder oo Al
grae (Import and Export)
¥ ¥i7d soon § Sy O gAWAr
g fF ot sl @ awar 3 ar
oS ¥ g, 39 ¥ TN Faen]
g mA avh a ¥
w @ § e agE ¥ e ¥
W et A ag T § ) IR
FqoTr § fF 5@ F o9 ¥ 9 o7 FOT
AN www (Income) (a3t wiifs
T Faw AR frle a3 @ §
R g qffe § #OR @@
W e O TeT T TR AT
gRGiE Ft 3y (duty) sl Few
(custom) & Y gvar FHETEr @
T FTW SART ERN, 4G FH AT
Tifgd |+ 7 @ wwaw § R oA
9" FO3 F Fug AE frErg W
zafod f5 78 2w A 9@ 7 gumd
fr g aga a1 dm faow @or g1
qE< A FE a9 ¥ g A FEr T @
§ ff PR & ®F F weNt @
aifgd | @ Fa § &K sfew
# A wE Ak s e ad
AW @9 T @1 g¥ aga e g%
fF aga @ TR @ I | G5B
s fem W ik gm I A
W &1 IR s feerd € o
ad faw@m & a7 A uF X qEARy
T femr € @ ¥ FO A Ay
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[t &= faamraefa)

wrE @R, FAF a7 A g
wifg@d | wfed 97 ga a9 a1al
e @ g A Frew AN WA
& ¢ e g T afas awa N am
q W@\ o dgqE Fg § e oiw FA
fraar qasN &1 & sz g &
agl, AT G HFT X F WS fF
qT F LY FAT II04T § HAE
AT FT AT QT AS g, FA A
ot & 9 feeraa A =mhed
W I A X ad ageraw fF T@r
W T D oged &, @ @ W«
Tz faealk ¥ awqm g7 FA W
Wrr g 3fF7 g8 @ sriEy 3qQ
weta { f g afas g9 Fifga
®C | 4T @A i @ faer w3
Fd FA qeT FIF A1 AT {y  FAOT
N IqAH asNg | aw 7 faw qiw
AT i avq Ivert §, waled § 3
wAEFE I AT 3 A7 w7 FT &
fraaf & agr st 3T faar & afe
ATHT Il @ sed a7 gpiR
qax fsrar A g 7)) ww A
qg @ ¢\ feT & TwwTr g
(TN A9 WAR Tg FET @AT AT
& IIv sy F7 g FAT AN
AN T AT gq TFC AN fEEw
NAT iIq A g7 1 wEleR F
FEEfeam 3 a3 AW F &
fradt o7 Y A% fFIAT Sww dem
| &t W gfe & w foar &

IMR. SPEAKER in the Chair]

aT MR qaorar g R e
feex 7 Wt s} Aefed M gfer Y
v isqr g, ag g P ww ag i
fegmaragr § oy I@ 1 Ay R
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feara oy & fF gd oiw FOT W
e gFma §F @ awwar g f A
9 FAT A TEFElE AR THE I
T AW A I§ § ag  UET
T @ I e wa e
g fF TR aTAIT|WA QU
TAFEAEE ) W fog aw 7
39 (ways) #X #i (means)
TAeE § | ST W 3Wd gq H qwAAr
g foagt dar v & & 7 w1
I F 4 F wifew 71 gfe & =
forg | |ag fe o & qw s
MFAFTNIGETIITH ¥ oF
ag ar fF am afa@st (Services)
#X  fafreed  (Ministers) ¥
mIFgawr gt FA T @
g ¥ fafredi @ w1 @ fafa-
wd 7 wgr frgw & FW T 9T
aFq fas qig FAT 3 A WA
& g T A oA ARt ¥
AR fas ) fee o & gof-
qfoai & Fer ar Ay F qEEt 7w
F@as wi@ &1 IR w@
frgr a W1 @ @ W AR
Farad 1 7Y ar 78 [ | fafreia
PR 7 fan gefafoat @ e
s fem, a0 fgd o 7@ @ fF
AT F I A TIAT AT § 59 & fox
A F fFIq & ¥ e, efor
¥« (Sterling Balances) #
¥ et A a@ oA F dE e F
F fF agr W quw W ¥ FH
aft @ wifgy wier s§ F &
W T fwewr @ ™ a@
Y A A I ¥ TR (e mam
NafaT § #9 | ™11 & 19
~mf@ Ny} Fg fF E ) AR
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oy, 39 AT g9 arefagl & A
DATIRTIE T 99 & 99
qraAT I L H @ g weAr
aga § fr amifer & gfefm y ag
qE@ T g | WWIF AT 7S A
ag e fr s gk 3w & amfew
WINTSURTF 2 qFd g1 I
foe™ fiw @St a1 gz 9=l F, AU
gl ¥ Garet (Assembly) v
3@ ¥ W (Resolutions)
afed @Y o9 & 5 Tw T afe
TR F A=t B W A ©
€ f5 gn diw (Peak) 9v w9 ™
FwWAAW F o W
g

F9 e T ac ag Fe o & ?
frm 5t 9T R gEETERer 9
W T 9mar fF gaR agi A
g7 (income) fFaet #W & 1 ag L
W Y IS AW IIT G | gafed Sigh
gadt +9 TIW § q@l AN HY &
F ST TFI § 1| WA N F A
£aqg §9 91T HEgwW HUY HT 94-
QYR 9T G| AT A §F Y RB®S
v & (Income tax) 9% wiw
9&e (percent) ¥ (surcharge
s €1 a8 fFe qx e ? aeaw
it 9% | Gadw sfeew 4 (Excess
profit tax) SY a9 & wwmAT & 99
¥ foud goadl sear T a
W T 3A 9 iT 9@ g™
T & ag =y Y 9T S
R 5 goa aga TR A E
A fow &1 FweEd g€ § Wi W
I 9T fas | agEr @ a faar
frmay ae ogeF F e ¥ foy
R #9177 § ) a v fafes
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18 (Middle class) ! #&HT QU
s Afws @ smar €

@ A WA (railway)
1 fFar ST 9 ag EaTwRe 9%
q¥ =ifs wdvem (Third class)
w frowr v ¥ SaEr @A
™

fex o 7 49 (petrol) Wk
feafam (kerosene) "X FT wwm@T
21 @ ¥ T F &) gy v gFar
g fF o o We @ § al i
§ 9 97 & wAwm qx feAfew
s (Kerosene oil) @ agt ™
ot & wgt ) faoeht A€t @
#NT ag FT @ 9q9 IFN T &
& |

T o & A ) &% (tax)
s ¢ avE G W g R
%! g fafret (Prime Minister)
YIN T A AT A FHA A
s § | ©9 fouag T g9 )W ST
§ @ e T v dfFT § g
g fF ag ¢ur wvie § S fw
T fafrex § 39T 7l AR
T aF & for oum & | wied
9 HI9 AT FT SIER TAAT A
s fyaar fr s sm I

o afed €9 ag g R
g a3 RSt W ¥ &
(Sales tax) & fearg 1| ag @
feeHt a1 I 5 T # A AN,
W F g wgm § 5 omgiwiv
gwrl 9T agl afew amfl 9 o
g1 oy AMeq f foooht a fraht
g F g R AN o
frach ) cafed =g avq1 E f
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[ =z (aamm=efa]
gt cgwd aga Q&1 AW A g
ol B arew areT A A fkar &
feeeht @S ang A §y ovHTA A [T
FT Q@ §, A AT T ST 4R
Wmﬁénuzaﬁaﬁﬁ
AT &T 3 qIET I |

wifs @ N F i
gfe ¥ ad q@r v § wwfed T
(Budget) & wgmd) #1 F9 FA FT
N wrf U A awoTar W@ E

U AT A ST ¥ ag
wg =g g 6 ag ama ok fraia
& o FQT 991 &, IW@ F fou
FN X 0T FAT T @ I Y
FOF W@ AR @A g 9 Rfa
O Q9 qT LW FAT I [JE
AMT |ERO FWT T SR I AS
T F Y gaw fee ¥ ook
qea™ 9T FINT FT FT £ Afg ag

FEAITH @ A FAT
N =T FTW P AN fFT S
fr 77 Taom@r § AT A TaT F
& PYUIFFFT 0 FAT AIF AW
gWER a7 A AR AR A 94-
g & 5O 51 e @ W
3 A ¥ FO® T a¥ym fa¥ ag
MY 4 § T qE¥A |

F 9N gam 7 R ag
*T Frar ¥ e Ao ¥ 5 § s
£ 5 o wiiar ¥ e fear
STAT | TG AT AT 4 B
2 WG AW AMEE T T B W
e s T Nimw N Fr D
* @7 Tggam N AR W g}
¥ urg Tt gATE Ig FATE
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(English translation of the above
speech)

Shri Indra Vidyavachaspati (Uttar
Pradesh): I have been hearing discus-
sion over the Budget for the last two
days. Some of the hon. Members have
highly cc..mended the Budget of
Shri Chintaman Deshmukh while
others have condemned it in an equally
high tone. It is indeed a matter for
thought as to why should there be
two opinions -in the same House in
this regard. The Budget can be looked
upon from two points of view—one
from the standpoint of the finance
controller and the other from the
national standpoint, that of the
citizens. The Budget is framed by the
controller of finances, but the money
comes from the people, the citizens.
It is they who pay the taxes and it
is for them to see thre manner in which
money is to be spent. So the Budget
has two aspects. Shri Chintaman
Deshmukh is one of the foremost
economists of our country and is a
profound scholar in matters of
finances. Hence if the Budget be view-
ed from the standpoint of the finance
controller, we cannot but commend it.
With great efforts and ability he has
presented a Budget which leaves a
surplus and we are not faced witkr a
deficit. So those who have commended
the Budget of Shri Deshmukh have
viewed from the point of receipt and
expenditure of money in such a way
that there was no deﬁc:t in the end.
But as I said there is also another
point of view which is that of the
«itizen, that is to say, what the people.
the tax payers, the voters say about
it. Hence I submit that viewed from
the first standpoint. we find that very
good and able Budget has been pre-
sented by Shri Deshmukh, but from
the citizens standpoint we find in it
many defects. There are three parts
to Ihis Budget. In the first he has
shown the receipts. in the second the
expenditure and in the third part it
has been shown that the expenditure
exceeds receipts and how this deficit
will be made up. These are the three
things. In the first portion ke has told
what the income in the commg year
would be. The figures he gave in this
connection are alright, but they smack
of a mentahty which is generally
present in a controller of finances. He
said that the income was not more
but less than the expenditure, just
like thre controller of the finances of
the household who is also the master
of the household, always describes
his income less. However., without
dilating I would say that he has
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anderestimated the amount. I can
firmly say {hat the income from
imports and exports has been shown
less than what can safely be estimated
from the available statistics. I do not
say so of my own accord, but it hag
been said by several experts. They
say that this income would increase
by at least five crores because our
imports and exports are increasing
and our trade with Pakistan is also
increasing. Therefore we should expect
that the money to be realized from
import and export duty and customs
will certainly be more. This margin of
four or five crores of rupees has not
been shown, probably because of the
fact tlrat our countrymen may not
entertain the hope that they were
going to have more amenities of life.
On the other hand, wer have been told
for some time that there should be a
cut in Government expenditure. With
the coming of Shri Deshmukh our
hope fattened that there would now
be a sufficient cut. He brought
about some cut and is going
to effect some more. He gave
the hope that since he had now been
adjoined with a colleague, there would

be an ipcome and of several crores

more. Hence there should also be a
saving of several crores. When we
consider over all these things there
seems to be no reason why we should
mot hope for some saving. Shri Desh-
mukh considers that a saving of Rs. 5
crores can be effected. I would submit
that you should praceed with a resolu-
tion that you have to save Rs. 15
crores, when you are going to have a
deficit and need economising. I would
not describe what cuts can be effected,
for that is a thing for the time when
the Budget comes up for detailed dis-
cussion, but the present conditions
require an urgent endeavour for
economy on your part. If the hon.
Minister of Finance should make a
concentrated effort. a saving of Rs. 15
crores ‘can certainly be brought about.
You have shown a surplus of only
$ crores. My submission is that while
you have shown an underestimated
income on one hand. you have on the
other shown an overestimated ex-
penditure probably for the reason
that if a surplus occurs so far so good,
but if a deficit falls to our lot then
that may not matter. That is perhaps
your point. But I assert that you must
effect a cut of at least Rs. 15 crores
and thus increase your income. This
was the reason why I held that in the
estimate of income and expenditure
your decision was taken from the
standnoint of the controller of finance.

[MR. SPEAKER in the Chair]

Now, I would submit that you have
treated the third part too in the
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manner of the controller of finance.
What is that? The question is where-
from to raise the money. You esti-
mated a deficit of Rs. 5 crores. I think
that this deficit will be neutralized by
the excess income of Rs. 5 crores from
imports and exports. But even if we
assume that there ' will be a deficit,
the question is to make it up. Fer
this, you have mentioned ways and
means. While considering that, I am
prone i{o think you have taken the
point of view of the master of tbe
household as I said before. That is,
that one of the sources of your income
would have been to aSk various
services and Ministers to curtail their
expenditure. When you asked the
Ministers to do so, they said they
could not economise to an extent of
more than Rs. 5 crores, meaning there-
by that you got a refusal from them.
Then you, or your predecessor, asked
the capitalists for loan. But they were
not prepared unless more concessions
were given to them. The third alter-
native was to draw upon your reserve
fund or the sterling balances. There
your banker told you that that amount
should not go below 50 crores and
hence there should be no drawing
upon it. So in the last remained the
poor citizen. You decided to tax him
because all will be required to pay
and you will get money. I want to
say that from the standpoint of the
citizen, tlris is a wrong approach. First
of all you should try to find out
whether the people of this country
can afford to pay more or not. If
you will only go through the resolu-
tions of the last 15 or 20 years of the
late Assembly, you will find that not
only we but even the Members of
Government side have been accepting
occasionally that we have reached the
peak and threre is no scope left for
further taxation.

So whom do you tax? You tax the
lower class and the common men. Who
does not know that our average income
is very low. It is only twenty-one
rupees and a few annas. Therefore
how far can you go or taxing a section
of population whose income is so low.
Whatever taxes you have levied, their
burden will fall on the middle class
and the common man. First of all you
have levied filve per cent. surcharge
on income tax. May I ask on whom
will its burden fall? It will fall on tive
middle class. I do not say anything
about excess profit tax which you
have levied, but the filve per cent.
surcharge which has been levied on
income tax will definitely fall on the
middle class people who are already
suffering and are on the breaking
point. If their burden will be increased,
that is @& sure way to their death.
Middle class people are hardly able



4394 General Budget—

{Shri Indra Vidyavachaspati]

to make botlr ends meet during -
whole month.

You have increased the railway
fares. This burden too falls on the
glbhc in general, because the highest

crease has been in the third class

Then you have levied tax on petrel
and kerosene oil. So far petrol is con-
cerned it may be said that the burden
of tax will fall on the richr alone who
use it in etheir motor cars. But what
about the kerosene oil? It is used
where there is no electricity; as such
this burden too will fall on the _poor
people.

You have levied tobacco tax.
‘Tobacco is a commodity which is used
by every man rich and poor alike.
Down from the Prime Minister to a
labourer all of them use it. I do not
myself smoke but I would say that
this is such an entertainment which
is common to all down from the Prime
Minister to an ordinary labourer. I
would therefore request you to please
reduce the tax to its half and not to
levy it at the rates proposed by you.

Last thing that I would like to sub-
mit is about the sale tax as levied in
Delhi. This is a matter for Delhi people
to know as to who will pay it, but I
say that this has not been levied on
the stops but on the people. You see
the hardships in which the people of
Delhi are living. I too belong to Delhi
and as such I can say that the condi-
tion is very bad here. You have not
given even the right of self-Govern-
ment to the people of this place. They
live under your protection. With all
that you have brought upon them the
evil of dearness, and this will break
their backbone.

As these things have not been seen
from a citizen's point of view, there-
fore no ways have been suggested i0
lessen this dearness.

In the end I would like to request
the hbon. Minister to raise five crores
of rupees more from the export and
import duty, and to cut the experdi
ture not by five crores only but by
fifteen crores by way of economy, try
to raise ten or fifteen crores of rupees
more by other ways and means, ana
remove all the taxes that have %een
levied on the common people. If you
would do it the income will come down
by twelve and a half crore at the most
but at the same time. as I have said,
you can raise fifteen to twenty crores
of rupees by other ways, and in this
manner the net gain would be three
or four crore rupees.
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I have given my suggestions frum
the point of view of a tax payer and
I hope these suggestions would be
taken into consideration. While you see
towards your own treasury you should
also look towards the condition of
people and in this way should try

eve co-ordination beétween the

Sir, with these words I submit my
suggestion.

Shri Naziruddin Ahmad (West
Bengal): It has become a custom in this
House to criticise the Budget fronr
beginning to end, and then for all
members to dutifully vote ern bloc for
it. I have, however, no such Iimitatioa
put upon mef and I should therefore
approach the Budget from an indepen-
dent point of view. I think the hon.
Finance Minister has done the best
out of a bad job. If he has done any-
thing wrong it is because he had to
take care of thre dirty limen of the
other Departments which had been
accumulating long before he came in.
The Finance Minister had a difficult
task and I have nothing but praise
for the way in which he has presented
the Budget.

He has an admirable way of ap-
proaching difficult subjects. He las
dealt with controversial matters im a
most inoffensive-looking manner. I
wondered, when I was listening to his
speech, whether he had missed his
profession—he should have been an
advocate. One of the difficult questlons
which he Irad to tackle with and in
which the whole country will be in-
volved is the problem of the Indo-
Pakistan trade agreement. That agree-
ment had been long delayed., but the
hon. Finance Minister took courage in
both hands and at least solved that
problem whiclr should have been solved
long ago. This question of Indo-
Pakistan relationship .with regard to
trade affects the three principal com=
modities—jute, cotton and coal
We require large quantities of raw
jute to run our jute mills, which
means practically half of India’s
economy. It is a fact that almost alt
the jute mills are near about Calcutta
on tke River Hoogl; g and the rest out-
side Bengal and 70 per cent. of raw
jute is produced in East Bengal. It is
also a tact that Pakistan has no coal,
that we have more coal tlran we can
consume. It is also a fact that they
have raw cotton and have no cotton
mills and we have all the mills in
India. It is only because of partition
that from a business point of view,
we had been looking at the two
countries' as separate entities, though
they are one and essentially one in



4396 General Budget—

point of economy. One cannot live
without the other. These two countries
are mutually inter-dependent in their
economies. It is a fact that the jute
mills in India were facing difficulties.
Only with a superhiman last minute
effort they are still running. They
were on the verge of closing down
when the trade agreement saved them.

Sir, so far, the raw jute was control-
led. On account of this control, raw
jute whickr was in existence in West
Bengal was not coming out into the
open market. It was going into the
blackmarket. But the jute industry
itself was voluntarily but effectively
controlled and highly centralised and
it could not buy raw jute in the black-

market. So there was an impasse.
Fortunately, the Government has
recently removed the control as a

result of which jute is flowing into
the market and the mills will be able
to carry on till Pakistan jute is avail-
able. Even then, as far as I can see,
the entire Pakistan jute whrich will
be available will not be sufficient to
keep the mills working throughout
the year. We will require more jute.
For the time being we cannot avoid
buying it from Pakistan, but we must
have all the requisite quantity here as
we can reasonably produce. In order,
however. to encourage the cultivation
of jute it is necessary to remove all
control on it. The cultivator must have
a good market for his commodity in
order o encourage him to grow it.
It is remarkable that the finisired jute
product fetches very high prices, and
a little extra money to the cultivator
should not have been grudged. The
cultivator was the most neglected
person in the whole transaction. The
Central Government also came in
recently for a big share of tlhre profit.

e action of Government in decontrol-

g jute is bound to encourage the
cultivation of jute. This decontrol
should continue to encourage the culti-
vators. But then again, if the culti-
vators take to jute cultivation, the
result would be that paddy cultivation
would to that extent be curtailed in
consequence. The Government of India
should have an eye on this aspect and
compensate the jute growing areas in
West Bengal in the matter of supply
of food. .

The food control policy is highly
faulty. As a part of food control
policy, the State Government acquires
foodgrains at a forced low price. This
to a large extent discourages the culti-
vator from growing enough food.
Whatever he grows at prohibitive cost
and much privation to his family is
taken away by force by Government
at a nominal price. The Government
keeps a big margin between the price
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at which it buys and the rice at
which it sells. Even with tlfls big :
margin sometimes it incurs loss and !
sometimes it makes very small profits. .
The policy regarding food supply -
should be revised so as to encourage -
actual cultivation. It is no good telling :
the cultivators to grow more food,
Government i; insistent on the ‘grow -
more food’ drive, but the illogicality
of the situation lies in the fact that
the cultivator does not get his due.
The lot of the ordinary cultivator is .
very miserable and he has to part
with his crops with tears in his eyes-
and starvation and privations staring -
him in his face.

Then, we have had by force of cir- -
cumstances to  accept the full par-
value of the Pakistan rupee. If we-
had.not delayed the matter so far,.
.poss1bly we would have got the ratio
in our favour. It is a fact that very
powerful business interests in Calcutta -
Irad been suggesting to the Govern-
ment to allow free trade between:
West Bengal :nd East Bengal. If this:
had been done in time, they would:
have come to a solution of the rupee -
valuation without Government inter-
ference. The Pakistan rupee would
have found its own level by the force -
of demand and supply and it could.
have been reasonably expected that -
the par value of the Pakistan rupee -
would have been brought down much.
below its present level. I know that.
Pakistan rupee and.Indian rupee were ~
freely exchranged by immigrants from .
both sides at Dum Dum and Dacca Air -
Stations, and at Railway terminal.
stations between the two Bengals.
Lakhs if not crores were being ex--
changed every day. The exchange rate.-
was at the beginning about Rs. 105
Indian money for Rs. 100 Pakistan:
money. It gradually rose up to Rs. 115 -
and fluctuated between Rs. 110 and.
115. Sometimes one could have got
Pakistan money for less. So, I feel
that if the tradesmen of these two
countries had been allowed to trade-
freely, Pakistan money would have -
come down to a lower level, but we
delayed the matter too long and we-
have to pay a heavy price for it. But
at the same time I feel that, situated
as we were at-the time, it was in-
evitable that we should acknowledge -
the par value of tne Pakistan rupee.
There remains now only one logical
course and that is to re-value our -
own rupee. I am not an expert in
devaluation and re-valuation and T
feel that large cuestions of principle -
which are not easily understandable
to the ordinary man are involved. But:
1 think that a prima facie case has:
been made out for re-valuation of our -
rupee. It is for the hon. Minister of’
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various as-

..pects and relevant factors and re-value

the Indian rupee at a proper level It

would, I think, be amply justified by"
+ circumstances now prevailing.

. I know
‘that he is thinking of this, but I
wanted to bring to his notice the

.:general feeling in the House and I am

.sure that he will pay his earnest atten-

" tion to this subject.

" ‘matter purely on

.Then, with regard to some of the
‘big tax-dodgers, I think that Govern-
ment have been unduly lenient. Some
of them who are even now committing
eva_sioqs are trying to defeat the ends
-of justice by all- sorts of questionable
.means. I suggest that some of these
persons should be prosecuted. It is
feared that prosecution will disturb
them and some money which could
have been obtained by means of sweet
negotiations would be lost. I submit
that no such fear should dominate us.
We should fearlessly proceed in the
grounds of justice
.and fairplay. If we cannot excuse a

.-small criminal for crimes done for tire

.sake of bread on account of extreme
necessity, ~what earthly reason can

- there be for showing undue leniency

to big criminals who commit crimes
not on account of necessity, but on
account of sheer greed. I think no one

- should be above the law, no one should

be above the Government. Govern-
ment should proceed strongly against
the big tax-dodgers and one or two
sample cases would create a highly
desirable atmosphere.

It is impossible for me to deal with
all the aspects of the Budget. I shall
deal with one or two more small
matters before I sit down. Government
have launched a large number of
schemes and the result is that most of

* them have gone half way and we are

© Scheme.

now faced with shortage of money. T
think that somehow or other we must
find the money. It is no use produc-
ing a half-finished Damodar Valley
These half-finished schemes
‘should be completed and people should
get water and electricity so as to make
the scheme paying. If we leave the
thing at this stage, it would be com-
mitting another mistake.

Sir. it was pointed out by a respected
Member of this House that this Budget
is a Budget of frustretion. That in
fact is partly true. Acharya Kripalani
made much of it, but he forgot to
‘mention that his own criticism of the
‘Budget was due to a frustration on
his own part. which is a matter of
history. I believe that he should have
spared the Government of his own
"Party of all these bitter remarks. The

“atter portion of his speech sounded
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like the peroration of the Atheman
orators and was quite out of place in
the discussion on a Budget.

In this connection, I should mention
one thing on which I want to con-
gratulate the Government and that is
their decision to tax tobacco. Tobacco
is an unnecessary thing. People burn
their money into smoke and erive
some pleasure. It seems to me there-
fore that tobacco is an article of
luxury.

Shri Kamath (Madhya Pradesh):
What about photography?

Shri Naziruddin Ahmad: Photo-
grahpy is to please others. Persons
who convert their money in a short
time for an ephemeral pleasure must
contribute something to improve the
lot of the general public. Sir, I con-
gratulate the Government on their pro-
posal to levy a tax on tobacco and I
hope it would be welcomed by all non-
smokers in the House to which class I
have the honour to belong
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W TR & fed, & @ ad
Tgar afes FE Nt fafes o
(middle class) # &t FWA
S AT 9T GIEI FY G TR
> F gEd g WurgEe & fF
o Wt AW F AR TR § )
TR faa @ St F @ s
W ¥ g wege few § AR
qAT € 1 IR A IT FA A SN
T TowE W A € e
T FA B o F I W wfgx
g 5 | TSR § W
g

(Surcharge) =T ¥, TW §THS-
TT F AR TATH AW &, T
F g FE EET T N @
21T ¥ TAROTT FY QF IwaTar
faear &1 @0 @ @ WwE fF
qRI-ehife & seamERer #@ e
fermas doa T M@ E§ aw
g Juad #r gefam 7
N FAaq AR B W §

T gg dfge A fF = FAq
AR T F A T T GwAT
qr AR faa R S war £ fw

¥fFT T Wl w7 felt aws
¥ AT FC AW T IG IR SR
§ @ ¥ @ gmEror sl # v -
FFd agdy o WY § AR I fewwar
oo | TS fear @

¥ A% 9T & 7y aifee fear
agar § fF oow w ¥ A 9w
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2 fF | s AR Frewh ol
WE gy N AT AN fpam
N HEE TG AT W 9 ET
INAF ag agm F = T Tw
o ) o&x fom omm ) oW.®
gy qq AT J@T BF oaF g
g 7 9eT a1 @ AEeER
T gh § o oAk sEw
F=X @& frust @ foam@r T
fes HARI FT I FF FR
R AT ASY FF YT AW AT
oF T qmd JEv ar| 99 F
Wy oaem dm & 59w F
AR FAF @& AR A A I
fl X I ¥ ST F & FT AT
goT Hifs I a4 R W T
TF | T T N FA F e
wa AT § 37§ feye el i
g1 dR |A 7 N Wgwad
i ¥ qgad A § 99 A F:eRh
N =ifed A1 a8 I=0 T@ &
fragmyfmad @@ § §
T T I F IE@ 2 |

W g il @ geE A
0 fes gar g ST gorar ¥ A,
S |raRer M Sl F AR AR}
Fomi & fono & W @@ aw @
TS AT GO IET AT § AR
A (AT T ¢ fr v
fefearew  (criticise) ®X smwy
F FRO | A AT gAEAT ¢ 6
T ¥ &Y T fom wmr € W@
fFe o &9 €T 1 ST ¥ aaY
HX T ATRAT & AR A T@1 F@T
gfF o aaT ae A TR
2 Wonwd 3 f& N w8 A T
foar wrr Iq w1 9 fgg A AoFTRl
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qT AF &0 9 @+ frar 9 fed fF
AT & S g7 A g | e
FOF U TG E fF 9@ T
EwT IT ET ¥ A B o §
fs g wifgd | gaR St W
FF A N TR E WIS
g W Hferwr @ @ fFg @ F
IS TEETHF qfg FT AAE ATRAE |
¥fFT I X Y U F IO AG
MNE fr o Nar fw & gad
gt & wrEEt 7 ouw wesl
& 9GS T@r gam v §, S amg
A oTHoTF F 72T TF T s
i Fifgaa N v g I F o
-t g fafreAs (Ministries) =t
W ged 1 fafey o f) 9
AT F gy & @5 W § A IT
Fgwd WAw @ § AR g Sn
T ERAT FT TF qIT @AY qH A0
R §WT A FW § fag W
A A W AEwS gl usdr
¢ T T g N TN T
J T, afw 97 awd N TOq
qrEAE) # FE ¥ 1 A IR0 A9
i 5 I S w@areal # ATw
- P F:

qfgr @ | A F @™ aw@
F 9 weeTza] @aes (fertilizer
scandal) afz gu § ar Nwfes
g ) 9T PR &1 7few (muddle)
-gC & 9 X uwA (action) fear
AT | SH B FT AT I F o7
gaX T § A F ama ¥ fFav
‘AT SR S A AIE & S R
g AYg AT F W TF ST
IR X1 FFar s fF gl IR
QY I R N T AE A SR
HALHAT FW §, [T IE@ T q9AT
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TEaw N g T AR H9
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T FERA A N @1 I
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® W AR I F WA
IS G F JAET AW FIT AT
w|E AR FE F A R
T AGEE A ASA T dAT € AN
I FFd Ag WA F WA AR I
fear ST g R FE § o= faorm
it 8, ST oF a3 e TR A
Il TE A ARTER R, Il
T F FTS FICAN 7L, I§ HA /S F
I TE JTAT AT § | TqIST S w1
7y = § 5 aw afal w1 e
&N g, goifs § o § 5 e
af@l &1 @ & & § 1 S
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fr@awe & I {@F B I+l
i A A9 W ) i fres
fit # amr &, TR @i gET
q ogt |E ¥ feamn 3 fod wey
I M § F] &R WA & S0 A
gfrardr fowrd qard @k aw &
T FA T IR famr sk oSy
foard S M, 9% a9 ¥ oS
i Y I § T Y DY BT FRew
‘=g (Cottage Industries) &
F @A @A 1] # =
T &, I F g @R F ar
Fard ok s T ver § 0 F
T T F{B SATET AG FgA AEAT

& wr, & firve F SY A amy
€ 39 rweiie Wem (Adjournment
motion) & & § f% F TEN
g fred & &= far gu @@
AT 91, IR I WA F A AS
R TG AANG G AN JAT qWAR
oA W AERT Y 99 F SR
@ gt oW ATl # AR d
we g Wil A AR ¥ a=Ee
¥ SRATE )XW WRedw ¥ ghoml
® g faer 2\ 99 F A9 Iamam
woEAR gar § 1 qaa d o feafy
g @ Tga wEawsEE § aR @
as T fE ag s w@, gl
Nz qgr gae Tifed | agt w
g¢fF qg¥ ¥ w7 # fefe & qu
gom &, WX g § Sfe o o
N ASA { A W gheat #v
T FO9 w09 o €ew q @A
aqr QA @ g W W §@ IR
gonig @t @ feofa gt & 3T w2
w9 A WY IeC § 1 g wifed
f& gt W T @ giemt &

12 MARCH 1951

General Discussion 4407

W H A § T gL, I F
WY Nadvw (privileges) & uzzw
(Rights) & st 37 ¥ swfase &
IT ] @ R, fogEarr AT
T A9 IF T A AT AN gAS AT
AT AST FATAR FE¥ QT &, IR
T FF A T FT & | GOT AT
frar o, AR & = 9@ ) e
{m f& oF @R Ao o S
ar #1% dur FHEA fasmEr 9, ar
vty frasa fear @ Sy d@feame
T ¥ g gfomi #r feafs #r
qUA FT G H I GAT % | G
ag AU gAE E 5 FE F gheet
& gfwrdd #1 @ F fod oF Ao
g famr @1

Mr. Speaker : Order, order..
He has already finished his:
time.

ﬁmmzwﬁiﬁ'
afed sewm § Ay faw weR
F THAR I ATEA E |

(English translation of the above
speech)

Shri Balmiki (Uttar Pradesh): Sir,.
I am very grateful to you for allowing
me to express my views in the House
for the second time. The debate on this
Budget is continuing for the last two
days. I would only submit that instead
of praising and paying tributes to the
Budget which our hon. Minister has
presented. I must say that the assur-
ances given by our leaders or the
Congress of giving solace to the poor -
people, have not been fulfilled at all.
If we see this Budget we find how
taxes have been increased. I admit
that it is a deficit Budget, but it has
been shown as a surplus one by im-
posing new taxes to the tune of
31 crores. The imposing of new taxes
is such a matter by which the poor
people are in no way benefited. The
long and short of it is this that be it the
Finance Minister or be it the Railway--
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Minister, finding no way out. they
have tried to find means to make up
the deficits by turning to the common
man ultimately. But the burden of
making up of the whole deficit through
the newly imposed taxes is thrown
upon the poor only and he is hard
pressed because of these taxes. If we
see the Budget considering the condi-
tion obtaining throughout the country
we find that the life of common man
is full of hardships, helplessness and
insufficiency. It is difficult for him to
obtain foodgrains to feed himself, to
obtain cloth to clothe himself or to
get a house to accommodate himself.
He has to face all sorts of difficulties.
There is no such provision in this
Budget which may give relief to the
poor. In this House many steps are
being suggested or have been suggested
to check inflation, whatever scheme
the Government might have contem-
plated or might have made have till
now remained paper scheme, and
the Government have not taken any
special steps or have made no such
scheme, which would have indicated
that by undertaking that scheme the
serious problem of inflation, which is
before us, would have ended. It is not
only I who talk of this inflation, but
this question also confronts those
advocates supporting the cause of
middle classes or rmasses that
even today inflation is there in the
country. Our hon. Minister of Finance
in his speech has realized and admitted
this fact. While imposing new taxes
he has admitted that inflation does
exist in the country. Even after im-
position of these taxes it is obvious
that inflation is increasing more and
more. By imposing these new taxes on
tobacco and kerosene oil, inflation is on
the increase and in no way it is de-
creasing. By these steps inflation gets
incentive. The fact is this that the life
of the masses is becoming full of
hardships. Along with this, the prices
of the commodities of daily necessity
are rising high unproportionately.
These taxes could have also been im-
posed in other forms. The hon. Minister
of Finance has stated that there
should be no difference in revenue and
capital expenditure. In this matter I
agree with the hon. Minister. But
without trying to find out any other
solution, he has imposed these taxes
on account of which the difficulties of
common man have increased and it
does not appear that the Government
intend to alleviate those difficulties.

On this' occasion I want to state that
the Government could have done that
by even getting loans, although in that
case too there might have been certain
limitations. Our Government have
failed in raising loans. Thus when
there was no way out these new taxes
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have been imposed. We had various-
development schemes, they require:
funds for carrying out those schemes.

To provide funds for that purpose, .
50 crore rupees will be realised by

increasing the Railway fares and taxes

on tobacco and kerosene oil and by

other ways. But one derives satisfac--
tion from the fact that these taxes are -
intended for our betterment and.
development schemes and there is no
way out other than these taxes. Con-

sidering the conditions obtaining

'ghroughout the world and the condition

in our own country, it is necessary to -
incur some expenditure. For example.

take the case of the expenditure on .
Defence of the country. No cut can be

affected in the defence expenditure -
due to the war-like conditions prevail- -
ing in the world. Also on the Home -
front we are facing such problems like -
that of Kashmir. Keeping in view all *
these facts, we cannot effeét any cut :
in thre Defence expenditure. So far as

the rehabilitation is concerned, this

scheme being necessary, expenditure -
cannot be cut down. But there are -
certain schemes, such as “Grow More -
Food” scheme. It is evident that it has

been a paper scheme and has been a

failure. The poor cultivator has not

been benefited by this scheme and I
submit that in this way money has.
been wasted on that scheme. You

have also seen that when our hon.

Minister of Food took charge the -
Vanmahotsava was celebrated with

great rejoicings and unique touch was

given to it by enchanting hymns from

Veds and under pompous celebrations

trees were planted. When we see it

we find that Vanmahotsava has been

nothing more than a propaganda, and
public money has been wasted as the -
plants that were planted have dried -
up. Thus a part of the money, which -
is realized as taxes, is spent waste-

fully. The matter should not end here,

we should cut down the Government

expenditure in its offices. No doubt it

is true tlrat there are many items on

which money is spent uselessly, which

need be eliminated.

Besides this, the awakening of the -
masses has been vividly described in
this House just now. People outside -
India also realize it. Masses are -
awakened today and it is not their
tendency only to criticize the Govern-
ment due to their dissatisfaction. Now
the people are conscious about the -
way the taxes are realised from them
and lrow they are spent. This is the -
feeling of the masses and I claim that
this feeling is due to our Independence -
only. The masses think that whatever
money is realised should be properly
spent on the schemes for public wel- -
fare so that there may not be dissatis-
faction among the people. One of the:
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reasons of dissatisfaction is that the
.money is not used the way it should
+have been used. Whatever viewpoints
:might have been behind the mentality
<of our Ministers but there is a posi-
-tive lack of approach. The I.C.S.
+officers, who still retain the tendency
-which was prevalent during the British
1regime, and who are known for the
rred-tapism, are handling bulky files.
;and influencing our Ministries. The
Ministries are playing in their hands.
These officers present before us an
:attractive picture of these schemes but
-we meet failure in those schemes not
because of the lack of our foresighted-
:ness but because of the attitude of
rthese officers. It is, therefore necessary
-that you should try to know their
-attitude.

It was proper In the fitness
«of the things that action should have
.been taken against these officers
.responsible for such scandals like the
fertilizers scandal or pre-fabricated
: factory scandal and sugar muddle etc.
*The officers held responsible for these
-scandals should have been brought
before the court and punished and
1thus an unprecedented example would
Jhave been put before the people that
those who defy the Government are
:punished in this way. If the people
~have such expectations from us, I
1think it is not unjust if they so expect.
I, for any reasons, you did not like to
.bring them before the court, yet it was
-within your authority to take depart-
amental action against them and action
.should have been taken against them.
But no departmental action too has
‘been taken.

The rich class, the mill owners
:and landlords are doing  mis-
deeds. This is the class which is
.evading income tax and generally they
g0 scot free. All of us are well aware
.of their tactics. Our Government have
not quoted any example of any rich
man against whom legal action was
taken. It would have resulted in the
fact that money which is realised from
“the people in the form of taxes could
“have been saved. But if a petty peasant
or a labourer commits any wrong he
is at once exposedand legal action is
taken against him, but no legal action
is taken against a rich person who
_may even be indulging in blackmarket-
ing and may have grabbed lacs of
‘rupees. This is why people think that
the Government sides with the rich,
.although 1 do not believe that the
.Government sides with the rich
persons. But it is correct that it is tire
common feeling of the people in
-general.
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I as a layman have no special know-
ledge of money matters, still I want
to say only this much that no scheme
for rural development has been in-
cluded in this Budget. Only a few
days back Shri Tyagi had pleaded
strengly for the peasantry and had
slated the real difficulties of the
villagers urging the Government to
solve them. Shri Tyagi knows the diffi-
culties of the villagers more than I. The
small scale cottage industries in the
villages are at the verge of collapse,
they have got to be revived, and for
their revival no scheme or programme
has been included in the Budget. I do
not want to speak more on this sub-
ject. In my remaining time. I want to
speak about the adjournment motion
which was moved in this House two
days ago. I want to convey thanks to
the mover of the motion. I also want
to thank the hon. Home Minister and
the hon. Prime Minister on behalf of
the Harijan Community for the state-
ment they made thereupon. The
Harijans got great inspirations from
that statement and it has created new
hopes in them. The condition of Hari-
jans in Punjab is very unsatisfactory.
We do not want it to continue and so
their condition should improve there.
It is right that there has been some
improvement and change in their con-
dition. but even today after our
Independence, the condition of Hari-
jans is pitiable practically in all the
States. The condition of Harijans in
other parts of the country is not like
that in Punjab, but even today their
condition is the same at most places.
Keeping in view the condition of Hari-
jans living throughout the country we
should safeguard the rights and pri-
vileges of Harijans and we should see
to it that no individual attack is made
on them and that they are not harassed
in anyway. I would emphasize that
such a scheme should be prepared
according to which a commission
should be set up or some Judge be
appointed who could suggest suitable
amendments in the Constitution- after
studying the condition prevailing
among the Harijans. I also suggest

* that there should be a regular depart-

ment in the Centre. to look after and
safeguard the rights of Harijans.

Mr. Speaker: Order, order. He has
already finished his time.

Shri Balmiki: With these words Sir,
I want to thank the hon. Minister of
Finance.

Shri Madhava Rau (Orissa): Read-
ing the budget speeches made by
successive Finance Ministers since
partition one carnnot help feeling that
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our economic position is fast deteriorat-
wg. vur tood ration is down to 9 oz.,
1ess  Wan half the quantity that
prisoners in jail and people employed
on lwmoe reuef works used 10 get
velore. ilne cosi ol uving 1s mountyag
up aund no one can preaict where the
upwald nioveisent  wil stop or feel
assuted ibat 1t wii be reversed some
aay. Our nationai expenditure is rising
num year to year, in all directions.
our cush balances are dwindling and,
wiin this, the gap between revenue-
bearing national obligations and
interest-yielding assets is steadily
widening. ‘The improvement in our
baiance of payments position—which
may or may not last for a long
period—is the one hopeful feature or
ine situation.

Mr. Deshmukh has observed that
“the problem of holding the prices of
commodities in check has been one of
the major preoccupations of Govern-
ment in the years following the end
of the war”. But patently the measures
adopted to this end, though varied
and experimental, have been totally
inadequate. It affords little consolation
to be told with reference to the latest
spurt of prices that the Korean war
has given an impetus to the rise of
prices all over the world and that we
are only feeling the impact of an in-
escapable world factor. I believe that
in all countries with a stable monetary
economy prices have been held under
greater control than in our country.

The Minister of Finance (Shri C. D.
Deshmukh): In making this statement
that in other countries the rise in
prices has been much better held, does
the hon. Member reier to the last
twelve months since the emergence of
the Korean situation?

Shri Madhava Ran: I was not
speaking of the Korean situation. I
was really speaking of the rise in
prices which has taken place long
pefore devaluation, long before the
Korean situation, in other words from
1943 onwards to 1947. The index num-
ber was about 290 at the beginning of
1947 and reached 314 by the end of
December 1947. There are short periods
which looked as if prices had become
stabilized, though at a highr level. It
was during one of those periods that
Dr. Matthai told this House that there
was considerable cause for negative
satisfaction but as prices had shown
no downward tendency, he had frankly
confessed that there was no cause for

positive satisfaction.

We have been often told that the
remedy for this is production and more
production and saving and more saving.
Some American friends have varied
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othis formula. They believe that our
sawvallon les 1n Imore proaucuon aud
less reproauctlon. we are Inakiug nu
Progress on auy Oi luese ikues. lue
rinance Manisier says lal we leves
OI 1naustriial producuon i luol 1 a
number 0@ iudustries ‘has been en-
couraging butl when gae adds that tne
waree major iudustries, cotiou icxulics,
sugar and jule cave been atlected by
dimculties 1n regard to supplles oL raw
materiai, his statement becomes devoid
or signuncance. Let us hope that these
difficuities will be alleviated by the
recent Trade Agreement with Pakistan
which promise to provide for us the
necessary quantiues ot jute and coilon,
besides a certain amount ot toodgrains.
But what prevented, one may ask tne
Government irom couciuding this or a
similar agreement very much earler,
thereby avoidiug consideraple loss or
produciion us cotton textiies and jule
manufaciures? Was it because we stood
on our false presuige and retused to
recognize the fakistan rupee at its
par value? What would have bappened
1f private trade had been allowed with-
in a certain quantitatively or monetary
limits, leaving the Rupee of Pakistan

- and India to find their own levels? But

apart from raw materials, there have
bgen labour troubles. There have also
been transport difficulties which are
luckily no longer a hottle-neck today.
The real trouble now is about capital.
The familiar remedy in part for infia-
tion is to mop up surplus money in
the hands of the consuming public.
This has been done with a vengeance,
so that there is no surplus left for
investment. Dr. Matthai once said “a
balanced national budget may, and
often does, cover a multitude of ill
balanced family budgets”. If we bave
not yet realized the truth of this state-
ment, the Finance Minister is now
determined to drive it home, to us.

With regard to the food situation,
natural calamities are being urged year
after year as the cause of growing
deterioration. But these calamities
occur every year in some part or other
of this vast sub-continent; and yet when
things go wrong, perkaps through our
own default, we speak as if we were
surprised and exonerated by nature’s
fickleness. The fact of the matter is
probably after the separation of Burma
and the partition of India, this country
has become deficit in point of food-
stuffs to the extent of 3-4 million tons.
To make up this deficit, which amounts
to only 10 per cent. of the total require-
ments, might sound simple. But it is
a matter of time; it is a matter of pro-

r organization and sometimes the
g:sult achieved might be nullified by
reasons beyond our control. Such
being the position, the declaration that
thusshlnbonolmpomottoodsrams
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after 1951 even if there should be
floods and earthquakes shows courage
and optimism, but ignores well known
facts. That the country should achieve
self-sufficiency in food as quickly as
possible is an ideal which none will
dispute, but an ideal is one thing and
a fool's paradise is another. If we had
imported foodgrains in time this Yyear,
as we could well have done, we would
not have been-leading this so called
ship-to-mouth existence and taking the
begging bowl round not only to America
which is a land of plenty but also to
Chmq, which has its own starving po-
pulation and asking for small loans of
grain from Ceylon of all countries
Which raises only a third of its own
food requirements.

The Grow More Food Campaign is
conceived in the main on rixl‘:t lines,
but one would like to know whether
the results both in the aggregate and
in respect of individual items of the
programme are commensurate with
the effort and the expenditure involv-
ed. For instance, an official report for
1948-49 says that it was estimated that
the total area benefited by this Cam-
paign was 89 lakh acres and the addi-
tional production at 8 lakh tons. One
suspects that these figures have been
arrived at on the basis of certain con-
ventional hypotheses. Their verifica-
tion by an independent agency seems
to be eminently desirable. Further it
is not sufficient to augment supplies
of foodgrains but if the battle against
inflation should at all be successful, the
price of foodgrains must be kept down,
if necessary by subsidising. 1 there-
fore, do not feel very happy about the
new scheme of procurement bonuses,
and confining rationing at controlled
prices only to certain industrial and
other centres.

There is one thing, Sir, so far, in the
present position in which we are now
placed. I do not believe thrat there was
much choice for the Government with
regard to the financing of public ex-
penditure. The attempts of Govern-
ment with regard to public borrowing
have resulted during the last 3 or 4
years in a net outgoing of more than
Rs. 100 crores. In the private sector
too there has been very little industri-
al actlvity due mostly for want of capi-
tal. It is not a matter of surprise and
certainly a matter even for undue criti-
cism that the Government are now
trying to finance capital works by in-
creasing tax revenues. In the circum-
stances in which they are now placed
wit:l\ a catpital iEgarket lwhicl: “-'f.f see
no hope of wooing any longer with any
prospect of success and with - eash
balances running down to a point ef
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danger, I do not see how this would
be nelped, and I do not suppose that
there would be any serious opjection
to this policy it there was any assur-
ance that the vast sums raised by tax-
ation would be wisely and economical-
ly applied in tie public interest. Un-
tortunately the Government's record of
pertormance holds out no such assur-
ance. One has only to read the Esti-
mate Committee’s report and I take
this occasion to pay my tribute to the
authors of the report to appreciate tne
colossal waste of money tnat is taking
place on establishments, secretariats,
directorates, Directorates General eic.
1 could myself give a catalogue of some
of the extravagant things which one
can easily pick out. The Finance
Minister has pleaded that the Defence
expenditure and the greater part of
civil expenditure are of an obligatory
character and afford no room for re-
trenchment. This may or may not be
so. But, what the public feel is that
while they are being asked to tighten
their belts and live a life of austerity,
these exhortations are so little backed
by any example set by the Govern-
ment,

4 PM.

Perhaps, the gravity of the present
situation disclosed in the Budget may
serve to awaken their financial con-
science and bring back sanity and
realism to the administration of public
affairs. If so, we need not despair of
the country’s economic recovery. How
long that will take, the Finance Minis-
ter has not ventured to predict. He is
apparently not one of those who
believe that the worst is over and that
prosperity is just roynd the corner.
He modestly turns over the role of
prophesy to the National Planning
Commission with an elaborate cau-
tion, however, that we are not to
expect too much even from that august
body. We too can get no further than
that.

Shri D. D. Pant (Uttar Pradesh): It
must have been very boring to the
hon. Finance Minister to hear any-
thing and everything that is being said
about the Budget in this House. I
wholeheartedly sympathise with him
in that he has to reckon with all these
things.

It is a convention that in a General
Discussion on the Budget, everything
relating to administration is discussed.
Within the short time of 15 minutes,
I should have thought that hon. Mem- .
bers would suggest things which
might bring some light to him.
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[PaNDIT THAKUR DAs BHARGAVA in the
Chair.]

Circumstances being what they are, I
do not think that any Finance Minis-
ter in the world could have produced
a better Budget than what Mr. Desh-
mukh has done. After all, the Budget
of a Government is an expression of
the basic economic policies of that
Government. Unless the Government
is prepared to change its basic
economic policies, the Budget cannot
be different from what it is. The hon.
Finance Minister has taxed bidis; he
has raised the tax on liqyor, on in-
comes and other things. Even if the
‘hon. Finance Minister had, put a tax
of Rs. 10 on every person who gets
grey hair, T would not have been
surprised. For, after all, the money
has to be produced to run thre Govern-
ment. Other things being equal it is
the economic vpolicy of the Govern-
ment that is reflected in the Budget.
The Government is not prepared to
change the basic economic policy. That
is the root of all evil. In fact, the
Budget is what it is today on account
of the fact that there exists something
like article 31 in our Constitution. We
have accepted that Constitution. As
long as it stands. I do not know what
the Finance Minister could do to
produce more money for the country.
When I told Dr. Matthai last year that
his theory of capital formation was
an illusion. and that he would very
soon be disillusioned about it. he told
me that I was talking like a Professor
of Feonomics. Iam glad that this year.
the Finance Minister has recognised
that fact and he has tried to put the
burden of national economic develop-
ment on the poor. After all, there is a
certain limit to the capacity of the
poor to pay. Unless the production of
wealth in the country is increased, 1
do not know how the poor will be
able to pay these taxes.

There are two great contradictions
in the economic life of the countfy
that T have not been able to under-
stand. One of them was also referred
to by my hon. friend Mr. Bhagat.
While it is admitted that there is infla-
tion and prices are high why are not
industries expanding? Another thing
is this. When I started studying
Economics, probably. one of the first
lessons that my professor gave me was
about population. Population increases
as the wheat crop increases; it
decreases as the wheat declines. He

used to {llustrate this by means of
graphs which he had taken from
America. While production of food in
the country is decreasing, and we are
rompelled to go to other countries to
beg food, our population is going on
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increasing. That is another contradic-
tion which our Government will have
to reconcile and solve. It is admitted
today that production in every field
has decreased. If any industry is run-
ning full speed it is the industry of
producing children, and nothing else.

Shri Sidhva (Madhya Pradesh):
What is it that you suggest?

Shri D. D. Pant: I will come to that.
Mr. Munshi has been, for a long time,
trying to grow more food. But, I am
surprised how he is expecting  to grow
more food. He has already spent 400
crores on fit.

Shri C. D. Deshmukh: That is not
correct; he has spent about 40 crores.

Shri D. D. Pant: Even if it is twenty-
five crores that is more than enough.
But. the great mistake that he is
making is that he hopes to grow more
food Ig_v ploughing papers with his
fountain pen. Food cannot be grown
in this way. Pood can be produced by
actually inducing the cultivator to
raise more crops. How could you
induce him to grow more unless you
make his life worth living for him.
and make him feel that he is doing
something creative? Therefore, my
submission is this. What the country
wants js a radieal change in its
basic economic policy. It is not any-
thine new that we have to do. We have
#ot the examples of other countries in
the world. Take the examnle of Russia.
Where from do they find al'! this
money for their develooment? What is
the meaning of money? We think that
money is something, the idea about
which has been given to us only by
the Britishers or by other capitalist
countries. The other dav. Professor
Morris Dobbs was delivering a lecture
about Soviet Planning in the Consti-
tution Club. One of the Press re-
nresentatives asked the auestion. how
Russia was producing all the monev
for these Master Plans like the Stalin
Master Plan for corniroliing nature.
He said, once vou have fixed the
target. it will be automaticallv
financed. You can print notes and ask
the peovle to cover these notes by the
goods that threy produce. Once you do
that. T do not know how this money
problem arises at all.

About inflation, my hon. friends
have got a wrong idea. The inflation
in the country today has been created
not by over-issue of money. but by
scarcity of goods. If you think that

your producers —the money grabbers
whom you mis-call industrialists or
capitalists—are producing things and
doing justice t~ the money that they
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are getting from thee public, you are
wrong. They are not producing, but
trying to create scarcity to get as high
a price as they could for their pro-
ducts. Even if you import articles, say
foodgrains and the like and give them
for distribution to them, they will
hoard and destroy them and keep up
the prices to make more money. The
only thing that they produce is really
more money for themselves and noth-
ing else. Therefore, I will say, do not
stick to this article 31 of the Consti-
tution. The first thing that the Finance
Minister should do is to advise the
Government to revise the Constitution
and knock off this article and take
over the industries. Then, he can
print as much money as he likes and
give it to Trusts, to industrial con-
cerns and othlrer co-operative societies
and ask them to produce and cover
that money with goods. He will find
within a short time that this inflation
has vanished. It is because we are
still sticking to these orthodox systems
of economics and orthodox ideas of
capital that all these things are
happening.

After all, even the greatest Finance
Minister of the world—you may call
him a Finance Minister—is only a
glorified accountant of the nation. He
puts all the income on one side and
all the expenditure on the other. If
he cannot raise the incomes, he is not
at fault. Because, he can only put
that income on the income side which
can be produced in the country.
the production in the country is
not rising, how can he raise the
income. Therefore, the main question
is of raising the production. My
hon. friend Mr. Goenka said that we
can get so much money from the Tea
cess and this and that. That is all a
false idea of economics which was
well suited to the 19th Century. You
cannot solve your problems unless you
raise the levels of production in the
country, because, after all, capital is
nothing but a surplusof subsistence,

and unless you raise those actual
goods or commodities, you cannot
have any capital formation. The

capitalist may have crores in the
banks, but if there is no production,
if there are no goods to cover that
money, how can you call that capital?
1 may raise a lot of tomatoes, but can
I keep them? I may have tomatoes
worth a lakh of rupees but will they
last one year? They will perish. I can’t
save wealth: but only money. The
actual production in the country and
the actual consumption of goods in
the country are the real income and
expenditure of the country. Our
expenditure may be great, but that is
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no fault of the hon. Finance Minister.
He reminds me of a friend of mine
who inherited a Chandeller car from
bris father. That car would go only a
mile or a mile and half per gallon
and the only virtue of it, my friend
said was that it gave him a fluid drive
and he was keeping it because he
could not afford to purchase another
car. Similarly, just because we do not
have another administrative machinery
we stick to the present one which

goes only a mile and a half per galion.,

Sir, unless a new administrative
machinery is put in with a new in-
spiration as in China or in Russia you
cannot have anything better than a
car doing a mile and a half per gallon.
This is the machinery which the
British had created for a police State
and if we try to pull and stretch it
here and there to make it suit a wel-
fare State, what else can you have
but leakages and trouble all over? An
ordinary man cannot get
done even with the orders of an hon.
Minister. He has to oil a particular
nut somewhere, otherwise the machi-
nery will not work. He has to oil a
particular screw. Of course that is the
fault of the machinery, not that of the
hon. the Finance Minister. Take again
the defence expenditure. China which
but recently had a capitalist policy
has an army of 5 millions and we with
a comparatively small army have to
spend such a huge sum on it. Why?
The reason is this. The real fighting
army of China is not so big, the bigger
part is the militia which meets its own
cost by doing constructive work and
produce wealth, and so thre nation can
have such a large army.

Therefore I say that mere tinkering
here and there is not going to do anv-
thing and as I said. it is not the fault
of the hon. Finance Minister. Under
the circumstances, he has produced the
best Budget he could and he deserves
tire congratulations of the whole
House.

Shri J. P. Srivastava (Uttar Pradesh):

It was not my intention to take part .

in this discussion, but I have been
tempted to speak because I wish to
make one or two observations. We
have had a plethora of praise and
abuse showered on the Finance Minis-
ter. We have had appreciation and
criticism. We have had bouquets and
brick-bats. Sir, I do not wish to take
part in this game of praise or criticism
All the same, I wiskr to make one or
two observations _which I _hope the
hon. Minister of Finance will take in
the light in which they are offered.

Sir, the Budget has been called an
wnorthodox one. Well T do not know

anything

’
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what that means. One criticism is that
the Finance Minister has tried to meet
recurring _expenditure by _taxation.
This is held to be wrong. I entirely
agree with that view. I think it is
wrong for us to penalise the present
for the sake of posterity. After all
the amount of taxation raised in this
country does not exceed more than
Rs. 50 crores. What we want for our
development programme is about ten
tim8s that sum, and unless we can
borrow money and raise capital freely,
we cannot tackle the vast work of the
development of this country. The
Finance Minister said that his borrow-
ing programme is limited to Rs. 140
crores or something like that—I hope
I am right. And he confesses that he
cannot raise more than that this year.
Then this seems to be an alarming
state of affairs. If a country like India
cannot lend more than Rs. 140 crores
for the productive work of the Govern-
ment, then something must be wrong
somewhere. We say that capital is
shy. But has the Finance Minister
found out why it is so? Has he found
out the causes for this shyness? Where
is this capital lying? Why is it that
this capital is shying? Does he realise
that there has been a movement of
wealth from the large income groups
to the small income groups? They seem
to think that a certain detested class
of people called the capitalists—I do
not know who they are—have got all
the money. Well, I would like the
Finance Minister to give an estimate
which he must have made, of the
money which he thinks is lying with
the capitalists and which can be
invested. i

g TRATCE FRE oA & qia
fraig ?

[Babu Ramnarayan Singh: How
much do you possess?]

Shri J. P. Srivastava: Nothing, only
bank over-draft.

Shri C. D. Deshmukh: I am not in a
position to make an estimate as much
of it is hidden from me.

Shri J. P. Srivastava: Well, that is a
confession again. But he is a shrewd
enough man and I think, Sir, that he
can make a shrewd enough guess of
the amount of money that is lying

hidden in the vaults of the bapks and

in the vaults of the people.

Sir, the Budget is, therefore, wrong
from that point of view. I would call
it a prefabricated budget and it may
be subject to the same difficulties as
other such strmctures,
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_Let us look at the economic condi-
tion of the country. The Industries
which should be the backbone of every
country are in a bad way. That is not
denied. Production has fallen and is
steadily falling. In U.P. alone during
the last year I.believe 2 million man-
hours were lost because of want of
raw material and labour troubles.
That is a very serious state indeed.
Unless you raise production you can
never make both ends meet in this
country.

One cause which is hampering pro-
duction and worrying the manufac-
turers and industrialists is that the

licy of the Government is variable
and is varying. You have controls but
you do not stick to them. You change
them every second day. You take the
case of cotton cloth centrol. You re-
leased a large quota of cloth for ex-
port. You permitted some mills to
export the whole of their production
and other mills were not allowed any
quota at all. You suddenly come down
and say no mill can export more than
40 per cent. of their production. But
some of the mills were exporting their
entire out-turn and had secured orders
against it. Indian cloth was taking on
very well in foreign markets. It has
earned a name for itself and it would
be a great pity if through our Govern-
ment’s vascillating policy this market
is lost to India.

Then take the jute muddle. We heard
something about it. Jute was allowed
to be exported at a price which landed
India in a huge loss. I do not know
who was responsible for that.

I read only yesterday in a paper
that the British Trade Commissioner
has stated that foreign capital is shy
in this country and why? Because of
the level of taxation and restrictions
imposed by Government. If you admit
that your own capital is not forth-
coming and foreign capital will not
come to this country either, what are
you going to do to increase produc-
tion and to start new industries? This
is a very se?ous problem. During the
whole of last year I think I am right
in saying that virtually no new indus-
tries have beer started in this coun-
try. Yet there is complete stagnation
and frustration. What is the reason?
T;1he Finance Minister must answer
that.

Turning to food, the situation in the
country is going from bad to worse.
I think this is generally recognised and
so I need_not labour the point. We
aimed at self-sufficiency in 1951 and
we have failed miserably. What is the
cause? The blame is laid at the door
of a few calamities. I admit that there
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were calamities during the last year
but would you name a single year
during the last twenty years in which
there have been no calamities? I do
not say that last year's calamity was
not of a big magnitude but even
so the overall deficiency -should not
have been so much. Are you sure as
to what the deficiency is? It has been
stated that the deficiency is 6 million
tons. I want to know who has
calrulated it and how. (Shri Sidhva:
From papers.) I maintain that it is
not possible to arrive at an accurate
figure of deficiency. I know something
of it and that is why I am sayinggit.
(An. Hon. Member: It is only approXi-
mate). It cannot he approximate even.
Unless you know what each cultivator
has produced, unless you know what
each cultivator has eaten. unless you
know what each cultivator brought
out to the market, you cannot esti-
mate the deficiency. The Government
is going on a formula which the late
Government adopted in order to satisfy
the opposition and the formula is
being continued.

Shri Hussain Imam (Bihar): Was it
concocted in your time?

Shri J. P. Srivastava: We were being
asked to state something which it was
not possible to state and that seems
to be continued now.

Shri Hussain Fmam: Thank you for
the information.

The Minister of State for Finance
(Shri Tvagi): In which year did you
concoct that formula?

Shri J. P. Srivastara: I said that we
concocted a formula and I want you to
confess that you are continuing it.
The same formula has gone on to
this day.

The Reserve Bank has recently
stated that the Grow More Food
Campaign is a fiasco and a failure.

An Hon. Member: Who began it?

Shri J. P. Srivastava: I will not say
what T think of. it. The Grow More
Fnod Campai™n has failed to achieve
the results which were claimed for it.

An Hon. Member: How?

J. P. Srivastava: It is for the Gov-
ernment to find out the reasons. Jok-
ing apart this is a very serious matter.
Starvation stalks. the land. I do not
know what you would call starvation.
A nine ounce ratlon is starvation.

ATy fag , A Ay W
Ui
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[Babu Ramnarayan Singh: At least
you are not starving.]

Shri J. P. Srivastava: On 9 oz. a man
may not die in six weeks or two
months but he may die in six months
or one year. Still it is starvation: that
is what it is.

I am very concerned to see  that
there is growing opposition to the
grant of food by U.S.A. Will the hon.
Finance Minister say what he is going
to do if thrat amount of foodgrains is
not given? What is going to happen
to this country? If the U.S.A. wants
us to pay for that food where is the
money to come from. because food we
must have. I am sure, Sir, these are
matters which merit the serious atten-
tion of the Government.

Shri Raj Bahadur (Rajasthan): In
speaking immediately after one of the
elderly gentlemen here and one of the
oldest Members of this House, I am
tempted to say a few things by way
of reply to what has fallen from him.
About the transfer of capital expendi-
ture to revenue account, he has said
that it is not any principle to penalise
the present generation for the sake of
posterity. May I remind him that the
bulk of the Members of this House
come from a party and have staked
their lives and all that was dear and
near in their lives for the sake of
posterity. In the freedom struggle we
never cared whether we were going to
live or die. We cared for the honour
of the country and for the posterity
that is to come. So. to say these things
to us now is too late in the day. He
was also reminding us about food and
saying that a nine-ounce ration meant
slow starvation. But slow starvation
is much better than abrupt starvation
and death. Thirty-five lakhs of our
countrymen died during his time. It
is to the credit of this Government
that not a single person has died of
starvation. He again asked the Finance
Minister what we would do if the
U.S.A. would not give us the two
million tons of food grains. 1
would say that we would manage
with whatever we have and
stand on our own legs. We would not
sell our souls. Let them be reminded.
who are so touchy......

Shri J. P. Srivastava: On a point of
explanation. I believe my friend was
referring to the Bengal famine when
he referred to thirty-five lakhs dead.
May I tell him that I was not in charge

of Food at that time......

An Hon. Member: He was a Member
of that Government?
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Shri J. P. Srivastava: ...... and when
I took over I put things right.

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
Mr. Chairman, may I make a submis-
sion? The House may as well leave
out the references to the American
tood supply or rood gift, because we
are relying on reports which are not
entirely true and which may be from
interested quarters. Therefore, as the
situation is still delicate and Govern-
ment do not know fully as to what is
happening as yet, I would suggest that
the Liouse may not discuss that ques-
tion.

Shri Raj Bahadur: I wil not ex-
patiate upon it.

Our friend then said that it is false
to say that capital is shy. Who can
forget the speech made last year by
the then Finance Minister when he
gave so many reliefs and concessions
i the hope and eager expectation that
capital would come forward and stand
by the country? 1f we scan the budge-
tary figures for the last three years
we will find that in 1948-49 relief to
the tune of Rs. 4:57 crores was given
by way of reduction in thre business
profits tax. Again in 1949-50 there was
additional relief of Rs. 5 crores when
the capital gains tax and the business
profits tax were dropped. Last year
also there was relief given to the tune
of Rs. 15 crores. So, in the last three
years Rs. 25 crores have been given
by way of relief and concession in
the cherished hope that the nation
would benefit from the hands of these
capitalists. It is a pity and a sad story
that they have not been able to stand
by the country. Therefore, I say that
the Budget which has now been pre-
sented to this House is a direct result
and a direct acceptance of that
challenge thrown by the capitalists.
They have not stood by the country.
They have falsified all the hopes we
cherished in them. Now the Finance
Minister, in a bold step, has asked the
common man to stand on his own legs,
and a time will come when the coun-
try and the common man can, without
any qualm of conscience, say to the
capitalists, “Friends, when the country
was in need, you did not stand by it.
When we are able to take control of
industry, of all that you have got, we
shall do it without any qualms.”

Shri Hussain Imam: Why not take
away the concessions?

Shri Raj Bahadur: I am one with
my friend there. I know we are
labouring under certain limitations.
There cannot be a vacuum. If I had
thre confidence I would take over those
titings without the slightest hesitation.
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Sir, when I say that it is a bold
step, I fully realise that it is a
challenge to us and to our patriotism.
Of course, it would have been an ideal
thing if the Budget had given some
relief to the common man. 1 am realiy
pained to see that even the tobacco
of the poor man has been taxed. When
we go to the viliages, the cultivators
who produce the tobacco say with
deep regret that when calculated the
burden on tobacco comes to Rs. 165
per oigha, whicn is a cclossal burden
The poor cultivator can hardly aftord
to bear 1t. Ageun, L have not been able
to understand why such a thing as
kerosene which lights up the huts in
the hainlets and villages of India,
which is used by the poor people, has
been taxed to get a paltry sum of
Rs. 15 lakhs. In paragrapa 64 of Part B
of the Finance Minister’s speech, he
says that this has been done to
equalize the duties of customs and
excise, and that this change is con-
sequential. Even granting that it is
consequential, I would request, I would
beg of him, to drop this part of the
Budget proposals. It is going to yield
us only Rs. 15 lakhs. The amount of
chargin and discontent which it will
engender in the common man is
colossal. And so far as the taxation
of tobacco is ‘concerned, at least the
grower should be assured that his
needs would be met without any extra
burden upon him.

Sir, during these days of general
discussion, as has been customary
with us for the last three or iour
years, a volley of encomiums as wel
as opprobriums have been showered
on the Finance Minister. We have been
told stories of frustration, of failures,
of blackmarketing, corruption, and al
sorts of complaints. Dr. Syama Prasad
Mookerjee reminded us that the
Budget was a cheerless one, a colour-
less one, and a spineless one. I
happened to read Acharya Kripaiani's
speech during the last Budget session.
In that speech, describing the picture
emerging out of the Budget he said it
was a very colourful one, as colourful
as the rose, as colourfui as the rain-
bow. Perhaps it was ironicai. And
Dr. Syama Prasad Mookerjee, because
he was on the Government side,
thought that the Budget was colourful.
1 am iuclined to think that he called
it colourful because it gave concessions
to one of his own kind at the expense
of the common man. And perhaps
because the concessions did not come
forward this year in added numbers,
he finds it colourless and cheerless.
Last year, the present Minister of
State for Finance, Mr. Tyagi was here
on these benches and he said that
Rs. 100 crores could be saved if
economies could be effected. On the
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other hand, Dr. Syama Prasad Mooker-
jee was last year there on Govern-
ment Benches and found the Budget
colourful, now he finds it colourless.
I do not know if there is any difference
between the colour view obtained from
these benches and that obtained from
those benches.

Shri Tyagi: This bench is colourful.

Shri Raj Bahadur: I am happy you
have gained this experience so early.

Now, 1 would not for a moment
suppose or say that conditions are
quite happy tor our country. We know
wai the price indices have gone up
very high. Just to quote three items,
tie ditlerence between the prices of
food gramns was 3957 points on
18th February 1950 and 425 points on
1/th February 1951, ior ipdustrial raw
material it was 495:7 points last year
and it is 5552 points this year—a
rise of 60 points. The general index
was 3Y3-6 last year and 1is 424-6 this
year—a ditlerence ot 31 points.
We know that currency notes in
circulation have increased by Rs. 49-47
crores while those issued have in-
creased by Rs. 38-8 crores. ‘This is
the position so far as the inflationary
spiral is concerned. So far as produc-
tion is concerned, the industrial
production index shows that it has
dropped irom 109-9 to 98.9 points—
a drop of ll points. Again, so far as
tood 1s concerned, we are living from
hand to mouth.

But, Sir, is this position such that
we should feel frustrated? I have
got one grievance with the Govern-
ment and with the leaders. They try
to minimise the difficulties before the
country. Why should they not tell
the country openly and frankly what
are the dificulties? The country and
the masses and the nation would then
be better prepared to face them. We
are always fed on. hopes. Let there
be nothing hidden. Let the leaders
tell the nation openly and straight-
forwardly that, in addition to the
generation that has gone which bore
tne brunt of the freedom struggle,
the generation that is now in power
and now constitutes this House is
destined to enjoy nothing but tears,
toil and sweat. We shall do so if we
know the difficulties we have to face
for the sake of posterity. With firm-
ness in our heart and boldness and
courage we must face the odditjes of
the situation. It is no use counselling
despair. In the speeches delivered for
the last three years by leaders like
Acharya Kripalani there is nothing
but a note of pessimism. By this note
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of pessimism I think he wants to find
out an escape for himself. Why
should he not help the country with
some constructive suggestions? With
the exception of Shri Goenka, in
none’ of the so many speeches
delivered here has one single sugges-
tion been made, which may be said
to be constructive.

An Hon. Member: Say not yet:
there are others.

Shri Raj Bahadur: I am not trying
to flatter Shri Goenka, but after
having read his speech I was really
struck by the realism contained in it.
P Just now my hon.
friend Shri Pant reminds me—yes, hre
came out with his suggestions about
the Morris car, which he took from
Mr. Morris Dodd and he must rest
content now.

To conclude my remarks, Sir I
would simply say....

An Hon. Member: What
suggestion?

Shri Raj Bahadur: I have given
my suggestion: it is to face the trials
and tribulations. War clouds are
hovering round our horizons. As
Mr. Pant pointed out just now, the
type of modern car that we have got
goes actually at the rate of 1} miles
per gallon. I can testify to that from
some bitter experience myself.

Sir, in some Part B States, without
casting reflection on any gentleman
here, I want to mention that officers
are sent from the Centre under
Article 371 in the hope and expecta-
tion that they will manage our aftairs
better. Some of them have really
helped us. I do not deny that. But
things are not what they should be. I
would in all humility appeal to the
officers to shed their old habits an¢
their way of thinking. I shall tell you
a conversation which I once had with
an officer. He told me, “You politicians
have come to power by the backdoor.
You have not come by the straight
way. We appeared at examinations
and came out with bright colours.
Therefore ®e are in our high places.
You came by the backdoor.” His hint
was specially about the journalist
Members. I said to him, “Perhaps you
forget that you were born with a
silver spoon in your mouth. If boys
in the villages were given the same
opportunities and the same sort of
training, facilities and education, they
may have outdone you and gone
ahead of you in many matters.” Sir,
they must shake off this superiority

is your
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complex. They must remember that
they have got to be in real and close
co:tact with the masses.

Let us all puli together in order to
tide over the crisis that the couniry
is faced with.

Shri P. Y. Deslpande (Madlya
Pradesh): Sir, I thaak you for giv.ng
me this opportunity to take part in
the Budget discussions. I shall con-
fine mys:2If to only oane or two aspects.
As I listzned to the speech of the hon.
th: Finance IMinister and as I also
read his speech later, I found tnat
wlile reviewirg the economic condi-
ticn he omitted to mention many of
the major facts. He told us that it
‘has been the major preoccupation of
th: Government since after the war
to arrest the rising price level. He
also told us that on account of many
major calamities the accumulated
cash balances of the Government have
be2n depleted to such an extent and
th2 process of capi:al formation nas
turned out to be so unfavourable
that e had to resort to taxation and
taxatiorn on a scale which puts the
burden on the poorer sections of the
conmunty to a very alarming extent.
All this, he said, was necessary to do
in order to improve the state finances.
But as some hon. Members asked
hin, I would also like to ask him
how long he can go on with the pphc_v
of taxing the poor and the middle
classes to replenish the dwindling
firancial position of the Government
of India. After all, there has to be
some grip over the economic situation
of the country.

Now, Sir, I want to ask him what
exactly is the policy of the Govern-
ment of India so far as the economic
reconstruction of the country is con-
cerned. Economists know that there
are in the world only three possible
economic reconstruction ideologies
afier the experience of ngarly 200
years of the modern machine age.
One is the 19th century free enter-
prise economy. Another is the.Corr_x-
munist totalitarianism. The third is
what is represented by England: a
kind of mixture of democracy and
socialism. Our economy has been
said to be a mixed economy. I want
to ask: what kind of mixture is this?
Is it a mixture of free enterprise and
Communist totalitarianism, or is it a
m'xture as in England of democracy
and socialism? I have failed to make
any sense of the economic policy of
the Government. I must say thrat
with all humility. It seems to me, Sir.
that this Government has not yet
made up its mind as to where it
wants to go. It has lost—or perhaps
it never had—anv sense of direction.
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so far as economic reconstruction is
concerned. We have been congress-
men and it is the leading congressmen
who man this Government. On
thousands of platforms in villages ali
over the country, congressmen have
told people tlrat we Dbelieve in the
Gandhian economy. Where is this
Gaadhian economy as adumbrated in
the Budget—may I know? If you do
not believe in the Gandhian economy,
why do you not tell the people that
you do not believe in it? Yours is a
directionless, rudderless policy, which
aims at muddling through the situa-
tion and somehow manage the State
finance and the Government of the
country. That seems to be the posi-
tion so far as the economic policies
of the Government are concerned.

I can well understand the limita-
tions of the hon. Finance Minister. He
has to function within the limjtations
of policy framed by the Government.
He may have sound ideas about
economic reconstruction and economic
policy for this nation. Perhaps.
he comes into the picture of
Government more as an expert than
as a policy maker. Whatever that
may be, so long as he occupies the
position he does, we have a right—
this House has a right—to expect
from him a clear enunciation of the
economic policy of the State.

The tax burden, he himself admits,
is very beavy. It is said that the
poorer classes are taxed because the
richer classes. the capitalists, the in-
dustrialists and the commercial com-
munity have failed this infant State.
Therefore, this Government has ulti-
mately gone to the poorer people with
the words: “We depend upon your
patriotism we depend upon your
loyalty to come to the aid of this
Nationat Government.” It is very
well to say that, Sir. I wish the
Finance Minister goes into some of
the towns and villages and advances
this argument to the people. I wonder
whether he can come back to this
House again.

Dr. Deshmukh: If you send Mr.
Tyagi, he will come back!

Shri P. Y. Deshpande: We appear
to be living in a very unrealistic

. world. The cost of living indices is

still going up; the production levels
are going down; the population is
rising. These enormous factors in the
economic life of the nation, do they
not call for a determined new policy?
If you convince the people of the
soundness of that policy, they will be
prepared to bear all the sacrifices
which you impose on them. We have
never taken the people into our
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ccnfiderce in fram'ng our policy. Ve
hiave been telling tiem one thing and
w2 hav: been doing another tling in
this Hcuse aad in the Government.
P:ople nave bieen told that we Dvelieve
ir the (Gandhian eco>nomy of decentia-
liiation; and in the political sphere
aso ours wculd b2 a decentralisad
State. These have been the declara-
tions of congressmen for a number of
yiars past. We occasionally hear frcm
our political leaders that it is rot
possible for us to go over to a ce-
centralised economy all at once aad
that it will taze some time. Some tirae
ajjo when a policy statement was
made about the industrialisation of
tt e country, hope was held out to the
people that althoujzh certain key in-
distries wouid be nationalised there
would he on a mejor scale a village
uolift programme and a village re-
conséru~tion programme of small
scale industries which would certairly
go to evolve a decentralised econorny
for this country. I want to know, Sir,
from the hon. the Finance Minister if
he can enlighten us upon that point.
H)w much of your resources have been
drected to the decentralised economy
ir the sense of establishing small scale
irdustries in the villages? How much
o! your resources go in that direction.
and how much o them go in the
other direction. Urless, Sir, we know
exxactly where we stand in regard to
our eccnomic policy, all these policy
statements make no sense to me.

Our Finance Minister is a very
capable man; he is a very intelligent
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man; le is a very honest man—I have
no doiibt about that. He tas don: a
fine p:2ce of work in tak ng awvay
from : muddled situation tie finar ces
of thxg .country and puttiny them on
some .ind of basis. But ttat is not
enougt. We have to tell the people in
what lirection we are goiig and on
thgt' print. I am afraid, the Finance
Ministcr has thrown no lght at all.
Saying that it is a mixed econony.
does n)t throw any light at all. ‘Mixed
econon y’ is a contradictior in terms.
Unless we definitely know the alloca-
tions 11ade in the different directions
from cur resources, unless the Bucget
reflect: that policy, we cannot say
that we have any economi: policy at
all. To iay' we are just mudd .ing
throug 1—just trying to ge: out of a
bad situation and makin3 the best
of a bad job. That may help us for
some ‘ime—but that is not enoug'r. 1
would, therefore, humbly request the
hon. tie Finance Minister—he rnay
consul: his colleagues, if need be—to
give tiis House before the General
Discussion ends, a clear-cut enuncia-
ticn o! the economic policy of the
Government. I do not want to say
this from the point of view of genaral
elections. I want the people to under-
stand where this Government wants
to tak: them. Unless that is made
clear, [ do not see any hope for this
Government or any hope for this
nation.

The House adjourned till a Quarter
to Eleven of the Clock on Tuesday,
the 13:h March, 1951,





